5th September 1928
THE

Legislative Assembly Debates

(Official Report)

Volume 111

(4th September to 15th September 1928)

THIRD SESSION

of the
THIRD LEGISLATIVE ASSEMBLY

1928

SIMLA
GOVERNMENT OF INDIA PRESS
1929
2



CONTENTS.

Paozs.
TussDAY, 4TH SEPTEMBER, 1928—
Members Sworn .. .. . . . .. .e 1
Questions and Answers .. .. . .. .. . 1.38
Unstarred Questions and Answers .. .. 30-149
Motion for Adjournment—Attack on the Preudent of the Iaguhhve
Assembly by the T'imes of India—Disallowed .. 149-54
Motion for Adjournment—Quinine Fraud—Disallowed .. .. 15457
Bills Assented to by the Governor General .. .. 15758
Petition relating to the Transfer of Property (Amendment) Bill and the
Transfer of Property (Amendment) Supplementary Bill .. 158
Deaths of Sir Alexander Muddiman and Captain Kabul Singh .. .. 15862
The Public Safety (Removal from India) Bill—Introduced . . 162
The Indian Insurance Companies Bill—Introduced .. e .. 162
The Dangerouns Drugs Bill—Introduced .. . .. .. 163
The Indian Trade Unions (Amendment) Bm—Intmdueed . .. 163
The Trade Disputes Bill—Introduced . . . - 16364
The Workmen’s Compensation (Amendment) Blll—lntrodnoed .. 164
The Indian Succession (Amendment) Bill—Introduced. . e .. le485
The Repealing and Amending Bill—Introduced . .o .. 166
The Indian Penal Code (Amendment) Bill—Introduced - .e 168
The Match Industry (Protection) Bill—Introduced .. . .. 165866
The Indian Income-tax (Amendrient) Bill—Introduced .. .. 166
The Madras Salt (Amendment) Bill—Introduced .o .. . 166
WxDNESDAY, 5TH SEPrRMBER, 1928—
Members Sworn .. .. .. .. . . ‘. 167
Questions and Answers .. - . .. 167.219
Statement re Separate Office for the Iaguh.hve Assembly . .. 21924
Petitions relating to the Indian Law Reports Bill .. ee . 294
Resolution re The Cable and Wireless Beam Merger—Adopted .. . 22450
Resolution re The Haj Pilgrim Trafio—Postponed .. . .. 25057
THURSDAY, 6TH SEyrEMsER, 1928—
Questions and Answers ., - - - - . 259-94
Panel of Chairmen . .. . . .e .. 204
Committee on Public Petmom . . . 204
Statement re Separate Office for the Legmlohve Assemhly - 204-99
The Public Safety (Removal from India) Bill—Postponed . 209.305

The Indian Insurance Companies Bill—Referred to Select Committee 305-10
4



(i)
CONTENTS—contd.

Pacms.
S8arvrpaY, 8TH SmPTEMBER, 1928—
Questions and Answers .. .. . e . - 31148
Statement of Business .. - U8
Petitions relating to the Hindu Ch.lld Mmmga B)].I—Presonted . 34849

The Child Marriage Restraint Bill-—Recommitted to the Seleot Committee 34981
The Indian Divorce (Amendment) Bill—Motion to refer to Select Com-

mittee negatived .. . . 381.72 .
The Indian Penal Code ( Amend.ment} BLll—{Amendment of Section 43)—-
Motion to refer to Select Committee, negatived .. . . 37388
The Hindu Marriages Dissolution Bill—Withdrawn .. . .. 38593
Moxpay, 10TH SkPrEMBER, 1928—
Member Sworn .. . . . . . . 395
Questions and Answers .. . . . .. 305435
The Indian Insurance Companies Btllu-Pmoentuhon of the Report of the
Select Committee .. .. 435-36
The Public Safety (Removal from Incha) Blll—cowﬂ .- . .. 43676
Tuzspay, 11T SEPTEMBER, 1928—
Questions and Answers .. .. e .. .e ea- 477-539
Unstarred Questions and Answers .. .. . . .. 53967
Petition relating to the Special Marriage (Amendment) Bill .. - 567
Petitions relating to the Hindu Child Marriage Bill .. . . 568
Resolution re the Haj Pilgrim Traffic—Adopted, as amended . .« DB8-T2
Resolution re Pay of Judges of the High Courts—Negatived .. .. 57294
Resolution re Education of Girls and Women in the territories ad.mxmstomd
by the Central Government—Debate adjourned .. . .. 594-602
WepKESDAY, 12TH SEPTEMBER, 1928—
Questions and Answers .. . . .. 803-26

The Public Safety (Removal from Indm) Bn]l—chumon adjourned .. 62878
THURSDAY, 13TH SEPTEMBER, 1928—

Questions and Answers . .. .. .o .. . .. 679-83
Unstarred Questions and Answers .. .. .. e .. 6893-85
Statement of Business .. . .. .. . .. 695
The Reservation of the Coastal Traffic of India Bill—Discussion on the
Motion to refer to Select Committee adjourned .. . 695-737
The Hindu Child Marriage Bill—Presentation of the Report of the Belect
Committee .. .. . .. . 719

Fripay, 1418 SEPTEMBER, 1928—
Allegations in certain Newspapers of Part.m.hty and Bias agsmst Mr. Presi-

dent . . . .. 739-62
Alleged Propaganda by the Home Depsrtment agamnt Mr. Premdent .. 739.62
The Public Safety (Removal from India) Bill—Discussion adjourned ..  763-88

BarUrDAY, 156TH SEPTEMBER, 1928—
The Public Safety (Removal from India) Bill—Referred to Select Com-
mittee . .e . . .. 789871
5



LEGISLATIVE ASSEMBLY.
Wednesday, 5th September, 1928,

The Assembly met in the Assembly Chamber at El
Mr. President in the Chair. at Eleven of the Clock,

MEMBERS SWORN :
Mr. Edward Henry Mitechell Bower, M.L.A. (Madras : Nominated

Official) ; and
Mr. John Alexander Stewart, M.L.A. (Burma : Nominated
Official).

QUESTIONS AND ANSWERS.

Issux or INSTRUCTIONS TO THE INCOME-TAX OFFICERS OF CALCUTTA, REGARD-
ING APPLICATIONS UNDER SECTION 27 OF THE INDIAN INCOME-TAX Act;
1922
66. *Mr. A. H. Ghumnavi : (a) Isit a fact that the present Assistant

Commissioners of Calcutta have issued general instructions to the Income-tax

Officers within their respective jurisdiction, not to entertain applications

under section 27 of the Income-tax Act at all ¢
(b) Do Government propose to enquire-into the marter and lay before

the House the result of such enquiry !
The Honoursble Sir Bhupendra Nath Mitra : (a) No such instrue-

tions have been issued by the Assistant Commissioners referred to.
(b) Does not arise.

Issux BY THE INCOME-TAX DEPARTMENT OF NOTICES TO WEALTHY ASSESSEES
UNDER BECTION 34 oF THE INDIAN INcoME-TAX AcT, 1922.-

67. *Mr. A. H. Ghuznavi : (a) Is it a fact that the practice of the
Ineome-tax Department in Calcutta is to issue indiseriminately notices under
seetion 34 in cases of wealthy assessees specially Indians, immediately or
soon after their assessment has been made by the Income-tax Officer t If
0, do Government propose to enguire into the matter and inform the House
of the result of such enquiry !

(b) Will the Government be pleased to lay on the table a statemeunt
rthowing the number of such notices under section 34, issued to assessees
ip Calcutta during March 1925 to Oectober 1926 and November 1926 to
.March 1928 and also state the respective dates on which the original
gssessment in each case had been made ! And will the Government be
further pleased to state the number of such notices issued during the next
previous sit months with the respective dates of original assessment in
cach case

( 167 )
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168 LEGISLATIVE ASSEMBLY. [6Te SEeT. 1928,

(¢) Will the Government be pleased to state whether there is a
special Income-tax Officer in Calcutta charged with the duty of issuing
notices under section 34 of the Act ¢ If so, who is he {

The Honourable 8ir Bhupendra Nath Mitra : (a) The practice is not
as stated. Notices under section 34 are not issued indiscriminately.

(b) A statement is laid on .tl}g _table giving the information required.

(¢) There is no such officer. An officer was appointed to deal with
‘certain assessments under section 34 in the year 1926 but the Central
Board of Revenue considered the arrangement unsatisfactory and ordered
its discontinuance in April 1927. The remainder of the question there-
fore does not arise.

Statement showing number of Notices issued under Section 34 during March 1925 to Oclober
1926, in Calcutta.

No. of notices under Sec- | Dates of original assessment in cases other than new cases.
tion 34.

554. 24th Nov. 1924, 24th Nov. 1924, 25th Nov. 1924, 10th Aug.
‘ 1925, 206th Aug. 1924, 20th June 1925, 25th June 1925,
{Including 207 new cases 22nd Oct. 1925, 24th Feb. 1926, 8th May 1925, 11th

in which the section 34 Sep. 1925, 6th Feb. 1925, 9th Sep. 1924, 18th Aug.

assessments were the 1825, 19th Oct. 1925, 4th Jan. 1926, 4th Jan. 1926,

1st assessments). 26th Nov. 1924, 19th Aug. 1925, 20th July 1925, 2lst
Dec. 1923, 13th May 1925, 24th June 1925, 25th May 1925,
2nd Oct. 1924, 22nd Feb. 1923, 23rd July 1925, 24th Sep.
1824, 23rd Jan. 1926, 17th Nov. 1925, 18th June 19285,
31st Dec. 1925, 11th March 1925, 5th Dec. 1925, 1st Aug.
1924, "16th Sep. 1924, 19th Dec. 1924, 27th Aug. 1925,
18th March 1925, 19th Aug. 1925, 22nd Aug. 1925, 22nd
Oct. 1925, 15th June 1925, 13th Nov. 1925, 20th July
1925, 19th Oct. 1925, 4th Jan. 1926, 4th Jan. 1926, 28th
Nov. 1924, 15th Dec. 1924, 22nd Oct. 1925, 30th Oct.
1924, 10th June 1926, 5th Dec. 1925, 15th Sept. 1924,
25th May 1925, 23rd Jan. 1923, 25th Nov. 1924, 24th Sep.
1924, 25th Aug. 1925, 23rd Jan. 1926, 13th Aug. 1925,
16th March 1926, 28th May 1925, 4th Feb. 1926, 27th Jan.
1925, 22nd Oct. 1925, 28th Aug. 1924, 27th July 1925,
28th Aug. 1924, 31st Jan. 1926,10th Feb. 1826, 26th July
1925, 28th Aug. 1925, 11th Sep. 1925, 28th Aug. 1925,
17th Sep. 1926, 17th Nov. 1925, 23rd Sep. 1926, 28th Feb.
1925, 31st March 1925, 19th Aug. 1924, 28th March 1925,
15th Oct. 1925, 12th March 1925, 26th March 1925, 24th Jan.
1925, 23rd Feb. 1925, 28th Aug. 1925, 25th March 1926, 20th
Sep. 1924, 16th March 1925, 27th March 1825,28th May 1925,
10th Aug. 1926, Jan. 1924, July 1924, March 1825, May
1825, June 1925, July 192 Aug. 1925, Sep. 1825, Oct.
1925, Nov. 1925, Dec. 1923, Feb. 1925, June 1926, Feb.
1924, Feb. 1925, June 1925, July 1925, Aug. 1925, Sep.
1825, Nov. 1925, Jan. 1926, Feb. 1926, 23rd Oct. 1924,
22nd Jan. 1926, 30th March 1928, 10th Sep. 1924, 18th
Dec. 1925, 24th June 1926, 28th Oct. 1825, 9th. July
1926, 8th June 1926, 21st June 1926, 26th Sep. 1925, I7th
July 1926, 7th July 1925, 17th July 1926, 19th :!u{ie&i‘ 25,
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No. of notices under | Dates of original assessment in cases other than new cases.
' Bection 34. ORI

T T

17th July 1926, 18th June 1925, 17th July 1926, 7th
J.:lz% 1925, 17th July 1926, 19th June 1925, 17th July
1926, 28th May 1925, 16th July 1926, 9th July 1925, 17th
July 1926, 27th June 1925, 17th July 1926, 18th June 1925,
17th July 1926, 15th Feb. 1928, 5th Feb. 1926, 16th Feb.
1926, 17th July 1925, 24th July 1925, 6th Feb. 1926, 4th
Sep. 1926, 20th Oct. 1925, 4th Sep. 1926, 15th July 1926,
12th Feb. 1928, 23rd July 1925, 5th Sep. 1925, 23rd July
1926, 15th Sep. 1925, 28th Jan. 1925, 6th Feb. 1926, 14th
July 1925, 15th July 1925, 27th July 1926, 18th June
1924, 7th June 1926, 3rd July 1925, 23rd May 1925, 25th
Nov. 1925, 22nd July 1924, 20th Aug. 1924, 5th June 1925,
25th Feb. 1925, 8th March 1926, 24th Oct. 1925, 15th March
1926, 18th Sep. 1925, 19th Feb. 1925, 20th March 1926,
31st Aug. 1925, 15th Nov. 1924, 23rd Ooct. 1925, 30th April
1925, 24th Sep. 1924, 18th Aug. 1024, 21st Aug. 1924,
10th Dec. 1924, 8th Dec. 1924, 17th Bep. 1824,
22nd Sep. 1924, 30th Aug. 1924, 15th Oct. 1924,
13th Dec. 1924, 3rd Sep. 1924, 25th Sep. 1924, 13th Nov.
1924, 26th Feb. 1926, 1st Oct. 1924, 19th Sep. 1924, 20th
June 1925, 24th July 1925, 17th Aug. 1925, 21st Jan. 19286,
3rd Aug. 1925, 6th Aug. 1925, 7th March 1925, 17th June
1925, 25th June 1925, 3lst Aug. 1926, 20th July 19285,
30th Sep. 1926, 27th July 1926, 6th June 1925, 31st Aug.
1026, 27th Aug. 1925, 13th Aug. 1926, 26th Aug. 1926,
11th Sep. 1925, 10th Sep. 1925, 30th July 1926, 26th June
1925, 25th Aug. 1926, 11th July 1925, 29th June 1925,
16th June 1925, 22nd July 1926, 17th Jan. 1925, 14th Oct.
1925, 30th March 1925, 27th Aug. 1925, 23rd July 1925,
23rd Nov. 1925, 23rd Dec. 1925, 25th July 1925, 20th
July 1925, 20th June 1925, 8th Jan. 1926, 30th
Jan. 1926, 3lst Oct. 1925, 8th Aug. 1925, 27th June
1925, 23rd Dec. 1925, 17th Dec. 1924, 29th Oct. 1926,
17th Nov. 1925, 15th March 1926, 27th July 1925, 9th Sep.
1925, 15th Sep. 1925, 8th March 1924, 23rd Aug. 1924,
30th Nov. 1925, 5th May 1925, 13th Nov. 1925, 13th Nov.
1925, 28th Jan. 1925, 6th Sep. 1924, 7th Nov. 1925, 22nd
Oct. 1925, 20th Sep. 1924, 28th Oct.1924, 27th Aug. 1825,
18th Aug. 1925, 22nd Oct. 1925, 27th Jan. 1926, 21st Oct.
1925, 19th Aug. 1926, lst Sep. 1925, 23rd March 1926,
20th Nov. 1928, 11th March 1925, 18th Aug. 1923, 15th Nov.
1924, 28th July 1924, 9th July 1925, 18th Dec. 1924,
23rd July 1925, 9th Jan. 19825, 23rd Oot. 1924, 20th Sep.
1924, 25th Feb. 1925, 17th Aug. 1925, 12th June 1925, 7th
June 1924, 18th Nov. 1925, 22nd Oct. 1924, 29th July 1924,
29th Aug. 1924, 26th Aug. 1924, 22nd Dec. 1924, 17th JTan.
1925, 14th Feb. 1925, 11th Sep. 1924, 21st Sep. 1924, 18th
May 1925, 19th July 1925, 26th March 1926, 20th June 1925,
18th Aug. 1925, 26th Jan. 1926, 11th June 1925, 8th July
1925, 8th Oct. 1925, 26th Oct. 1924, 18th July 1925, 21st
Aur, 19:3, 12th March 1925, 12th March 1925, 27th March
1925, 27th March 1923, 30th Maich 1925, 13th July 1925,
13th July 1925, 28th Dec. 1925, 5th Jan. 1926, 2nd
Feb. 1926, 11th May 1926, 1st June 1926, 15th June 1926,
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No: of hictices under
Section 34.

Dates of original assessment ini cases other than new cases.

23rd June 1926, 21st Sep. 1926, 30th Sep. 1926, 28th May
1926, 13th May 1925, 21st Aug. 1926, 18th Aug. 1925,
25th June 1925, 26th Nov. 1925, 9th Aug. 1925, 21st Dec.
1926, 10th Aug. 1925, 25th Aug. 1925, 26th Sep. 1926,
2]1st Sep. 1926, 8th July 1925, 7th July 1924, 29th Aug.
1924, 23rd April 1925, 3rd Jan. 1925, 28th Jan. 1926,
22nd Oct. 1924, 30th May 1925, 29th Oct. 1924.

Statement showing number of notices issued under section 34 during November,

1926, to March, 1928, in Calcutta.

No. of notices
under Section 34.

Dates of original assessment in cases other than new cases.

1214.
(Including 621 new cases
in which the Section 34
assersments were the
st assessments).

22nd June 1925, 25th Nov. 1925, 7th Sep. 1926, 25th Aug. 1925,

5th Mar. 1927, 5th Mar. 1927, 3rd June 1927, 21st Aug.
1925, 24th Feb. 1927, 23rd Oct. 1925, 24th Feb. 1927, 23rd
Oct. 1925, 6th Nov. 1926, 20th May 1926, 3rd Sep. 1926,
25th Sep. 1926, 12th June 1926, 10th Aug. 1927, 25th Mar,
1928, 27th April 1927, 10th May 1927, 24th Aug. 1925,
26th Aug. 1926, 19th May 1928, 18th June 1927, 15th Dec.
1926, 9th Sep. 1926, 1st June 1927, 10th Mar. 1926, 22nd
Dec. 1926, 17th Mar. 1827, 5th July 1926, 27th June 1927,
28th Sep. 1926, 3rd Aug. 1926, 28th Jan. 1927, 25th July
1927, 10th Nov. 1926, 25th June 1927, 18th Jan. 1928,
25th Aug. 1926, 8th July 1926, 8th July 1926, 8th July
1926, 10th June 1926, 22nd Jan. 1927, 14th Mar. 1927, 6th
June 1927, 27th June 1926, 20th May 1925, 24th June 1926,
22nd Aug. 1926, 22nd Sep. 1926, 22nd Oct. 1926, 6th Aug.
1925, 8th Dec. 1926, 26th Oct. 1925, 19th June 1927, 24th
Jan. 1927, 24th Nov. 1926, 29th Jan. 1926, 8th Sep. 1926,
12th Mar. 1927, 11th Mar. 1927, 16th Mar. 1927, 27th Aug.
1926, 12th Mar. 1927, 20th Mar. 1927, 7th Mar. 1925, 9th
June 1925, 3rd Dec. 1826, 8th Sep. 1926, 31st Jan. 1926,
9th Dec. 1925, 27th Sep. 1926, 16th July 1925, 11th Sep.
1925, 14th Jan. 1927, 8th April 1927, 25th Jan. 1927, 28th
June 1926, 15th Nov. 1927, 26th July 1926, 27th Sep. 1926,
22nd Sep. 1926, 27th Oct. 1927, 2nd Sep. 1926, 31st June
1927, 3rd Jan. 1928, 4th Jan. 1928, 5th Nov. 1927,
21st Mar. 1928, 5th Nov. 1927, 21st Mar. 1928, 28th
Sep. 1926, 28th Sep. 1926, 20th Dec. 1926, 16th Feb. 1928,
22nd Feb. 1928, 24th Feb. 1928, 24th Feb. 1928, 25th Feb.
1928, 29th Feb. 1928, 8th July 1926, 10th Mar. 1928, 6th
June 1926, 22nd Mar. 1928, 9th Nov. 1928, 208th Oct. 1926,
26th Mar. 1928, 28th Feb. 1927, 7th Jan. 1927, 26th May
1927, 26th May 1927, 22nd Nov. 1926, 8th Sep. 1925, 25th
June 1927, 16th July 1827, 16th Mar. 1827, 2nd Sep. 19286,
1st Dec. 1926, 18th Nov. 1926, 27th July 1926, 17th Jan.
1927, 15th July 1927, 22nd Aug. 1926, 26th May 1927, 9th
Feb. 1928, 13th Feb. 1928, 23rd Feb. 1928, 21st Sep. 1926,
11th Mar. 1927, 15th Feb. 1927, 26th Sep. 1927, 20th May




QUESTIQNS AND. ANSWERS. 171

No. of notices
under Section 34.

.| ..Dates of original gasesament in cases other than new cases,

1?25. 27th Nov. 1925, 11th Aug. 1926, 20th March 1927,7th
Nov. 1027, 29th Jan. 1927, 24th Mar. 1927, 15th Mar. 1927,
30th Dec. 1925, 8th June 1927, 18th Sep. 1926, 23rd Feb.
1927, 22nd Feb. 1927, 19th Jan. 1928, 31st Aug. 1926, 1st
Feb, 1928, 20th Jan. 1926, 5th Sep. 1925, 14th Nov. 1925,
27th Nov. 1926, 26th Nov. 1926, 15th Sep. 1926, 26th Aug.
1925, 26th Nov. 1926, 12th April 1927, 28th July 1927, 4th
June 1927, 12th Jan. 1928, 17th Aug. 1927, 27th June 1927,
23rd June 1926, 23rd June 1926, 31st May 1927, 26th Aug.
1927, 22nd Sep. 1926, 12th Jan. 1928, 26th July 1926, 11th
Aug. 1926, 10th Aug. 1826, 17th Dec. 1927, 28th Jan. 1927,
27th July 1926, 10th July 1926, 28th May 1927, 3rd Aug.
1926, 23rd June 1926, 23rd June 1926, 22nd June 1927,
10th Aug. 1926, 8th July 1826, June 1925, July 1925, Oct.
1925, Dec. 1925, Feb. 1926, Mar. 1926, May 1926, June 1926,
Aug. 1926, Jan. 1927, Feb. 1927, June 1927, Feb. 1925,
Jan. 1928, Feb. 1926, Acg. 1926, Sep. 1926, Nov. 1926,
Deo, 26th, Jan. 1927, Mar. 1827, July 1927, Aug. 1927,
Sep. 1827, March 1828, 18th Aug. 1926, 27th Sep. 1926,
30th Oct. 1927, 6th Dec. 1926, 12th Nov. 1926, 27th Sep.
1926, 6th Sep. 1926, 8th Mar. 1927, 28th Aug. 1926, 27th
June 1826, 26th Oct. 1926, 12th Mar. 1927, 4th Oct. 1926,
28th Jan. 1927, 7th Dec. 1926, 23rd Dec. 1926, 2lst Sep.
1926, lst Sep. 1926, 29th Oct. 1926, 8th Sep. 1926, 23rd
July 1926, 11th Aug. 1925, 24th June 1926, 14th Sep. 19286,
18th Jan. 1927, 8th Nov. 1926, 28th Sep. 1927, 27th Sep.
1926, 21st July 1927, 3rd Aug. 1926, 26th Aug. 1927, 29th
July 1926, 23rd Feb. 1927, 10th July 1926, 13th Jan. 1927,
26th Aug. 1927, 3lst Aug. 1925, 21st Sep. 1926, 8th Dec.
1928, 25th Nov. 1926, 30th July 1925, 30th Nov. 1928,
30th June 1926, 3rd Aug. 1925, .17th July 1925, 30th
Jan. 1928, 24th July 1925, 28th Nov. 1926, 22nd
June 1927, 14th. July 1927, 31st July 1926, 20th Aug. 1927,
1th Jan. 1927, 21st Sep. 1926, 31st July 1926, 23rd Aug.
1926, 7th July 19268, 7th July 1826, 20th Aug. 1926,16th
Feb. 1927, 20th Aug. 1926, 8th Oct. 1926, 13th Oct. 1927,
22nd Dec. 1926, 29th Nov. 1926, 8th Sep. 1926, 15th Oct.
1827, 28th Nov. 1926, 26th Oct. 1926, 28th Sep. 1927,
20th Nov. 1926, 23rd May 1927, 8th Oct. 1926. 27th July
1826, 31st Oct. 1927, 9th Feb. 1927, 14th Mar. 1927, 7th
Sep. 1926, 8th Feb. 1927, 30th Oct. 1926, 3rd Jan. 1927,
24th Aug. 1926, 21st Sep. 1026, 25th Nov. 1926, 16th March
1826, 15th July 1926, 31st Oct. 1925, 31st Aug. 1925, 28th
Nov. 1925, 28th June 1926, 29th July 1926, 12th
Sep. 1825, 18th Nov. 1926, 5th Jan. 1926, 18th Sep.
1925, 27th Nov. 1926, 3lst Aug. 1925, 10th Aug. 1925,
10th Sep. 1926, 22nd Nov. 1926; 6th Aug. 1926, 3rd Aug.
1926, 24th Aug. 1925, 21st June 1926, 18th Nov. 1926, 12th.
Aug. 1925, 15th July 1926, 10th June 1925, 18th Aug. 1926,
3lst Aug. 1926, 27th Aug. 1926, '26th July 1926, 16th July
1926, 27th July 1926, 4th Aug. 1926, 26th Sep. 1927, 26th
Aug. 1926, 27th Aug. 1927, 30th Juiy 1927, 21st Jan. 1927,
30th Aug. 1927, 5th Oct. 1926, 28th June 1926, 2Gth Sep.
1926, 9th Nov. 1927, 18th Jan. 1927, 23rd Dec. 1925, 28th
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No. of notices undet
'Section 34.

Dates of original assessment in cases other than new cases.

Sep. 1926, 22nd Nov. 1926, 13th Aug. 1926, 13th July 1927,
18th Aug. 1926, 11th Sep. 1927, 4th Aug. 1927, 27th July
1926, 28th Aug. 1026, 20th Oct. 1926, 28th July 1926,
17th Nov. 1825, 18th Feb. 1926, 20th Aug. 1925, 28th
Nov. 1925, 17th July 1926, 22nd July 1927, 11th Jan. 1926,
18th Nov. 1926, 5th Aug. 1926, 20th June 1927, 31st Aug.
1926, 28th Feb. 1927, 22nd Dec. 1925, 6th Dec. 1926, 10th
Oct. 1925, 21st Aug. 1926, 30th July 1925, 5th Jan. 1925,
30th July 1927, 9th Oct. 1925, 27th Oct. 1926, 30th Sept.
1926, 31st Jan. 1927, 2nd Aug. 1927, 9th Dec. 1926, 22nd
Jan. 1927, 22nd March 1927, 12th Nov. 1925, 20th July
1927, 24th Sep. 1926, 30th Sept. 1926, 28th July 1926, 21st
Dec. 1926, 30th Jan. 1926, 27th Sep. 1926, 5th Dec. 1925,
7th Sept, 1926, 25th Feb. 1927, 28th Dec. 1926, 11th March
1927, 14th March 1927, 24th Feb. 1927, 18th Nov. 1926, 18th
Dec. 1926, 4th Jan. 1927, 15th March 1927, 4th Aug. 1925, 6th
Aug. 1926, 6th Aug. 1926, 22nd March 1927, 13th Nov.
1925, 16th July 1925, 12th Sep. 1927, 28th July 1927, 21st
Dec. 1925, 27th Nov. 1926, 21st Dec. 1925, 27th Nov. 1926,
21st Dec. 1925, 27th Nov. 1926, 3rd Aug. 1926, 4th Oct.
1926, 5th Oct. 1927, 6th August 1926, 12th Nov. 1926, 28th
July 1927, 5th Oct. 1926, 6th Jan. 1927, 20th March 1926,
19th Aug. 1926, 14th July 1927, 1st Sep. 1826, 14th July
1927, 19th Aug. 1926, 17th Nov. 1926, 16th March
1926, 19th Nov. 1925, 22nd March 1926, 9th Sep.
1925, 16th Feb. 1926, 10th Sep. 1925, 2nd Oct. 1926,
11th June 1925, 12th July 1926, 25th Aug. 1926,7thDec. 1925,
27th Jan. 1926p 12th July 1926, 22nd Feb. 1926, 22nd May
1926, 3lst Dec. 1926, 26th Jan. 1926, 31st May 1926, 15th
Sep. 1926, 30th Nov. 1925, 28th Jan. 1926, 6th Feb. 1926,
15th Aug. 1925, 3rd July 1925, 28th June 1925, 20th July
1925, 7th July 1925, 13th Feb. 1926, 7th July 1925, 22nd
March 1926, 24th Nov. 1925, 9th July 1926, 22nd March
1026, 13th Aug. 1925, 14th Oct. 1925, 15th June
1925, 18th July 1925, 25th July 1925, 18th Feb. 1926,
24th March 1926, 27th Jan. 1926, 25th Nov. 1926, 14th Aug.
1825, 22nd Feb. 1927, 12th Aug. 1925, 22nd Dec. 1926, 16th
Nov. 1925, 30th Oct. 1826, 23rd June 1926, 13th June 1927,
14th May 1927, 30th July 1927, 27th Aug. 1927, 8th June 1827,
22nd. Mar. 1927, 12th Feb. 1827, 20th Nov. 1926, 14th March
1927, 23rd Aug. 1926, 8th Sep. 1927, 16th Aug. 1927, 9th Nov.
1927, 10th July 1925, 11th Nov. 1925, 12th Oct. 1926, 4th
Feb. 1927, 28th March 1927, 19th May 1927, 21st May 1927,
21st May 1927, 14th May 1927, 23rd July 1927, 25th Aug.
1927, 7th Sep. 1927, 19th Sep. 1927, 22nd Sep. 1927, 26th Sep.
1927, 1st Nov. 1827, 19th Nov. 1927, 1st Dec. 1927, 10th Deo.
1927, 21st Dec.1927, 11th Jan. 1928, 12th Jan. 1928, 26th Jan.
1928, 15th Feb. 1928, 17th Feb. 1928, 1st March 1928, 7th
March 1928, 7th March 1928, 10th March 1928, 10th March
1928, 10th March 1928 20th March 1828, 30th March 1228,
30th March 1928, 30th March 1928, 27th June 1827,
4th Sep. 1926, 6th Nov. 1926, 3rd Oct. 1926, 17th Nov. 1926,
10th Aug. 1926, Sth Jan. 1927, 4th June 1926, 16th Aug,
1926, 17th June 1927, 23rd Nov. 1926, 17th June 1926,
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No. of notices under | - Dates of original asseasment in caees other than new cases.’ :
Section 34. p

17th Dcc. 1828, 20th Aug. 1926, 9th Oct. 1926, 1st Sep.
1927, 4th Aug. 1926, 1st Dec. 1926, 19th Nov. 1926, 4th
Oct. 19286, 21st Sep. 1926, 20th Nov. 1926, 24th Nov. 1927, -
14th Sep. 1926, 22nd Feb. 1926, 3rd Dec. 1926, 29th Jan.
1927, 22nd Oct. 1927, 19th Nov. 1927, 9th Aug. 1926, 22nd
April 1927, 6th July 1926, 23rd Dec. 1926, 4th Jan. 1928,
5th July 1926, 28th Sep. 1926, 11th March 1927, 14th
Feb. 1927, 14th Feb. 1927, 11th Jan. 1927, 4th June 1925,
11th Dec. 1925, 20th July 1925, 3rd May 1926, 16th Sep.
1925, 16th Feb. 1927, 10th Aug. 1926, 25th Aug. 1026, 15th
March 1927, 29th June 1927, 19th Nov. 1927, 25th Aug.
1926, 23rd Feb. 1927, 22nd Feb. 1927, 20th Dec. 19286,
6th Aug. 1926, 23rd June 1926, 17th Sep. 1926, 9th Aug.
1926, 28th Sep. 1926, 28th Sep. 1926, 8th Aug. 1927, 19th
Aug. 1926, 29th July 1926, 18th Nov. 1926, 27th Aug. 1827,
26th Dec. 1926, 18th Jan. 1927, 30th July 1926, 26th June
1925, 20th Nov. 1926, 9th Aug. 1926, 15th Sep. 1926, 5th
Oct. 1926.

Statement showing wumber of notices under section 34 issued, during September,
1924 to February, 1925, in Calcutta.

No. of notices issued Dates of original assessment in cases other than new cases.
under Section 34.

67.

(Including 28 new cases | 25th Sep. 1924, 26th Sep. 1824, 22nd Nov. 1924, 9th Dec. 1924,
in which the Section 34 25th Oct. 1924, Dec. 1924, 11th Nov. 1924, 20th Nov. 1924,
assessments were the 30th Dec. 1924, 30th Sep. 1924, 29th Feb.1924, 17th Feb.
1st assessments. ) 1925, 26th Nov. 1924, 26th July 1923, 11th July 1923, 18th

Nov. 1924, 13th Jan. 1925, 17th Jan. 1925, 27th Feb. 1925,

20th Sep. 1924, 7th Nov. 1924, 22nd Nov. 1924, 10th Dec.

1924, 11th March 1925, 20th Jan. 1925, March 1924, 10th

Sep. 1924, 17th Nov. 1924, 14th Nov. 1924, 5th March 1924,

19th Nov. 1923, 25th Jan. 1924, S8th March 1924, 8th Jan.

1924, 23rd Oct. 1924, 3rd Dec. 1924, 13th Jan. 1925, 23rd

Feb. 1925, 27th Feb. 1925.

GIvVING oF REASONS FOR A DECISION OR AN ASSESSMENT MADE BY THE INCOME-
TAX OFFICER.

. 68. *Mr. A. H Ghumavi: (¢) Do Government propose to restart
!he practice which had prevailed till recently in the Income-tax Department
in Caleutta of giving reasons for a decision or for an assessment made by the
Income-tax Officers in the copies of such orders or assessments suprlied by
that Department to the assessees ?

(b) Are Government aware that copies of assessment orders as are
at present given contain certain figures only and not the reasons for
arriving at such figures of income ! If not, do Government propose to
enquire if it is a fact ?
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The Honourable 8ir Bhupendra Nath Mitra: (a) and (b). The
Honourable Menrber is presumably, referring to assesaments made. under
section 23 (4) of the Indian Income-tax Act, against which no appeal lies
on the merits. In such cases the law does not require the Income-tax
Officer, as it does in cases falling under section 23 (3), to record a written
assessment order, and the Government understand that for the last two

years—approximately—such orders have not been recorded in Calcutta.
" The Government are not prepared to impose on the Income-tax Officers an
obligation that the Legislature have not thought it necessary to impose

on them. In cases under section 23 (3) detailed assessment orders are
recorded.

APPOINTMENT OF PERSONS WITH JUDICIAL EXPERIENCE AS ASSISTANT
CoMMISSIONERS OF INCOME-TAX.

69. *Mr. A. H Ghuznavi : Do Government propose to appoint
persons with sufficient judicial experience to the posts of Assistant Com-

missioners of Income-tax, as these officers are required to decide questions
judicially ?

The Honourable 8ir Bhupendra Nath Mitra : The attention of the
Honourable Member is invited to-the speech made by the Honourahle
Mr. A. C. McWatters on this subject in the Council of State on March
10th, 1926, which represents the views of the Government. He will there
see that as a matter of fact at that time about 3|4ths of the Assistant Com-
missioners were officers with judicial experience.

PaY or THE PosTMASTER, SILCHAR.

70. *Mr. Anwar-ul-Azim : (1) Will the Government be pleased to
lay on the table the following information regarding the (1) Silchar Tele-
graph Office, (2) Silechar Record Office, and (3) Silchar Post Office,
separately :

(a) the pay of the Telegraph Master, Head Record Clerk and Post-
master at Silchar on the 1st April, 1928 ;

(b) the total number of employees who are subordinate to the
Telegraph Master, the Head Record Clerk and the Head
Postmaster on the 1st April, 1928 ;

(c) the monthly average cash handled at the Telegraph Office, Head
Record Office and the Head Post Office during 1927-28 ;

(d) the monthly average receipt and expenditure of the cash ac-
count for which the (1) Telegraph Master, (2) Head Record
Clerk, and (3) Postmaster are responsible ; and

(e) the total value of insured articles and V. P. articles dealt with
by the Head Record Office and Post Office at Silchar aepar-
ately during 1927-28 1
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(2) Is it a fact that the duties of the Postmaster at Silchar are more
ge;p]:)nst:)le than those of the Telegraph Master and Head Record Clerk at -
char T ot

(fszhqui will Gosv_clerzmeqt l::splm to state the reasons why the
pay of the Postmaster, Silchar, is than that of the Telegraph Mast
the Head Record Clerk at Silchar 1 clegraph Faster or

Mr. P. G. Bogers : (1) A statement giving the information asked f
will be furnished to the Honourable: Member. o e tor

(2) No.
(3) Does not arise.

GRADING OF P0STAL AOCOUNTANTS.

71. *Mr. Anwar-ul-Axim : Are the Government aware of the fact
that the Accountants attached to the Divisional offices of the Publie Works
Department in Assam are graded with those of the office of the Comptroller
of Assam and that their posts are exchangeable t* If so, will Government
be pleased to state whether they intend to introduce a similar procedure
with regard to the Accountants of the Post Offices !

Mr. P. G. Rogers : The facts are as stated by the Honourable Member.
(G)gemment do not propose to introduce a similar procedure in the Post
ce.

Armlmm OF A MUSSALMAN A8 ABSISTANT POSTMSATER GENERAL IN THE
BENGAL AND Assam CIRCLE.

72. *Mr. Anwar-ul-Axim : Is it a fact that the post of a Superin-
tendent of Post Offices has fallen vacant by the premature death of
Moulvi Abdur Rohim, Assistant Postmaster General in the Bengal and
Assam Cirele ! If so, do Government propose to issue instructions to fill
up the vacancy by a member of the Mussalman community !

The Honourable Mr. A. C. McWatters . Sir, as questions numbers 72,
18, 75, 78 and 201, all turn on the same point, I propose with your permis-
sion to deal with them together. Each question contains the suggestion
that in conneetion with promotions within the Posts and Telegraphs De-
partment a certain reservation should be made in favour of members of
the Muslim community. As has already been stated on behalf of Govern-
ment on more than one occasion, in making promotions from a lower to
a higher grade of the department the guiding principle is efficiency. The
Tepresentation of minority communities is secured by the reservation of
vacancies for direct recruitment and Government are not prepared to give
weight to communal considerations when it is a question of making pro-
motions. In these circumstances it does not appear that any useful
purpose would be served by the collection of all the particulars asked for
by the Homougable Member in connection with some of these questions.
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RECRUITMENT Or MUsSSALMAN GRADUATES IN THE CLERICAL CADRE OF THE
Post OFFICE.

t 73. *Mr. Anwar-ul-Axim : (1) With reference to my starred ques-
tion N¢. 291 put on the 24th February, 1928, will the Government be pleased
to state whether it is a fact that the officials who had passed the Inspector
and Head Clerks’ examination are exempted from the Selection Grade -
examination ?

(#¢) If so, do Government propose to furnish a statement showing the
number of graduates and non-graduates separately under (a) Hindus,
(b) Mussalmans, and (c) others separately Circle by Circle who will be
eligible for appointment in the newly created Selection Grade and also the
number of graduates and I. A.’s in each community ¢

(#it) Do Government propose to take any specigl action to have a
greater number of Mussalman candidates for the Selection Grade appoint-
ments !

(tv) If so, will Government please state the nature of the action
proposed to be taken ¥ Will the Government be pleased to state the number
of graduates and non-graduates of departmental officials separately who
have passed the examination for the appointment of Superintendent of
Post Offices [ (a) Hindus, (b) Mussalmans, and (¢) others should be shown
separately] ?

(v) Will Government be pleased to lay on the table a statement show-
ing the number of graduate clerks, (a) Hindus, (b) Mussalmans, and
(¢) others Cirele by Cirele in the Department on the 1st June, 1928 ¢

(v1) If the number of Mussalman graduates is found less than that of
the other communities, do Government propose to take any special action
for the recruitment of Mussalman graduates in the clerical cadre * If so,
what ¢

NUMBER OF APPOINTMENTS FILLED UP BY MUSSALMANS IN THE POSTS AND
TELEGRAPH DEPARTMENTS IN 1927-28.

74. *Mr. Anwar-ul-Agim : With reference to my starred question
No. 292 asked on the 24th February, 1928, will Government be pleased to
furnish a statement showing the number of fresh appointments made
during 1927-28 by each of the officers who are empowered to fill up ap-
pointments and the number of appointments filled up by Mussalmans in
the Posts and Telegraph Departments separately (the number of graduates
and non-graduates, Mussalmans and Hindus, should be shown separately) ¢

The Honourable Mr. A. C. McWatters : The information asked for
by the Honourable Member is being collected and will be supplied to him.

APPOINTMENT OF MUSSALMANS A8 PROBATIONARY SUPERINTENDENTS Oo¥ PosT
OFFICES.

175. *Mr. Anwar-ul-Azim : With reference to my starred questions
Nos. 358 and 359 asked on the 7th March, 1928, do Government propose
to take any special action to bring the number of Mussalmans to the

tFor answer to this question, sce answer to question No. 72
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required number on the waiting list ¢ If so, what ¥ Will the Govertiment
be pleased to state why the required number of Mussalmans were not
selected to appear at the examination ! Is there any order as to what
portion of Superintendents posts should go to Mussalmans ! If not, do
Government propose to fix it now in order to prevent the preponderance of
any one community or class in these appointments ¥ Do Government pro-
poseé to issue orders to hold future examinations exclusively for Mussalmans
or to reserve the future vacancies of Probationary Superintendents for
Mussalmans in order to give the community their proper share in these
services ¢ If not, why ?

ORDERS ISS8UED BY THE DIRECTOR GENERAL OF PosTS AND TELEGRAPHS
REGARDING MINORITY COMMURNITIES.

76. *Mr. Anwar-ul-Azim : With referenee to unstarred question
No. 281 asked by Khan Bahadur Sarfaraz Hussain Khan on the 7th March,
1928, will Government be pleased to state why other services such as tele-
graphists, overseers, postmen and menials, ete., of the Posts and Telegraph
Departments were not mentioned in the orders of the Direetor General of
Posts and Telegraphs, G. 1. No. A. M.-516/12/27, dated the 22nd November
1927, referred to in the reply ¥ Do the Government consider it necessary to
instruet the Director General to issue immediate similar orders in respect of
other services under him * If not, why ?

. The Honourable Mr. A. C. McWatters : Other grades are being dealt
with by the issue of separate orders. The orders of the Director-General
referred to by the Honourable Member, dealt with the clerical staff only.

Mr. K. Ahmed : Sir, I wanted to put my supplementary question to
the previous reply, and I suppose under the standing Rules and Orders
T am entitled to do so.

Mr. President : The Honourable Member is entitled to put a supple-
mentary question to the last reply.

Mr. K. Ahmed : I stood up before that.

Mr. President : The Honourable Member was a little too late. Maulvi
Muhammad Yakub.

Mr. K. Ahmed : 1 rise on a point of order, Sir. I submit that the
Chair must allow me the privilege of a Member of this House of putting
& question when 1 am entitled to do so.

Mr Pruident. : Does the Honourable Member desire to ask any sup-
Plementary question on the last reply !

Mr. K. Ahmed : The previous questions were answered at one stretch

without being put by the questioner. Does that mean that supple-
mentaries are to be shut out.

Mr. President : Maulvi Muhammad Yakub.
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GRANT 10 THE MUSLIMS OF THEIR PROPER SHARE OF P0STS OF GAZETTED PosT-
MASTERS, '

178. *Mr. Anwar-ul-Azim : (¢) Will Government be pleased to state
the number of (1) Muslim, (2) Hindu, and (3) others gazetted Post-
masters, Circle by Circle ?

(b) Is it a fact that the posts of gazetted Postmasters are filled

up by selection ¢ If so, why was the proper share not given to the Muslim
community !

(¢) Is it a fact that 17 posts are going to be raised to the rank of
gazetted Postmasters ¥ If so, do the Government propose to. reserve at

least half of these posts for the members of the Muslim community ? If
not, why ?

179.

180.
ProMoTION OF GUARDS IN THE MoORADABAD CIROLE.

81. *Maunlvi Munhammad Yakub : (a) Is it a fact that certain Mus-
lim and Anglo-Indian railway guards, in C. and D. grades, will shortly
be retiring from Moradabad Circle ? '
(b) Is it also a fact that certain outsiders have been imported by
the Moradabad D. S. and they have been temporarily appointed in order

to deprive the local guards of their promotion when the vacancies actually
occur ! '

(¢) Do Government propose to make an immediate enquiry into the
matter and see that local guards are not deprived of their well earned
promotion ?

Mr. A A L Parsons : (a) No.

(b) 11 temporary guards have been appointed by the Divisional
Superintendent, Moradabad, since 8th December 1927. These men have
not been appointed to deprive any guard of promotion.

(e¢) No.

EMPLOYMENT OF RArLwAY MENIAL STAFF BY THE ASSISTANT SUPERINTENDENT,
Power House, MorADABAD, oN HIS PRIvATE WORK.

82. *Maunlvi Muhammad Yakub : Are Government aware that there
is a general complaint against the Assistant Superintendent, Power House,
Moradabad, of taking private service from the railway menial staff of the
Locomotive Shed, Moradabad ¥ What action, if any, was taken against the
officer conecerned

tFor this question and its answer, see the end of questions.
$For answer to this question, see answer to quéstion No. 72.
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ALLEGED M1sUSE OF GOVERNMENT STORES BY THE CHARGEMEN, ELROTRIC
~ Power Housg, CBANDAUSI, AND THE RUNNING BEED PoREMAN, SHAR-
" JAHANPORE. T

83. *Maunlvi Muhammad Yakub : (a) Are Government aware that
cases of the misuse of Government stores were reported against the
Chargeman, Electric Power House, Chandausi, and the Running Shed
Foreman, Shahjahanpore ! ‘

(b) Will Government be pleased to state what action, if any, was
taken against the officers concerned ?

Mr. A. A. L. Parsons : With your permission, Sir, I propose to answer
questions Nos. 82 and 83 together. The Railway Board under-
stand that certain representations on these matters have been made to
the Agent, East Indian Railway, and as he is quite competent to deal
with them, the Railway Board do not propose to take any action.

Maulvi Muhammad Yakub : If the Agents do not take any action in
these matters, what is the remedy of the persons who suffer ¢

Mr. A. A. L. Parsons : The Agent is the firal authority in these
matters.

Maulvi Muhammad Yakub : What is the Railway Board then consti-
tuted for ? R

Mr. A. A. L. Parsons : To be the final authority in those matters which
are not delegated to Agents.

Lieutenant-Colonel H. A. J. Gidney : Is it or is it not a fact that when
such matters come to the notice of the Railway Board from the Agents
that it is the duty of the Railway Board to make enquiries and adjudi-
cate ?

Mr. A A. L. Parsons : No, Sir.

Lieutenant-Colone! H. A. J. Gidney : I ask again what is the use of
the Railway Board, Sir.

Maulvi Muhammad Yakub : Have not the Railway Board reserved
any authority for themselves ?

Mr. A. A. L. Parsons : The position is that in certain matters appeal
or review lies to or with the authority next above either the appointing
authority or the authority who took a particular action. If that authority
18, say, the Divisional Superintendent at Moradabad, the appeal would

ordinarily lie only to the Agent and not to the Railway Board, and as a
matter of administration the Railway Board do not ordinarily interfere

with the decision of Agents in matters of this kind.

Maulvi Muhammad Yakub : Then are we to understand that the
Agents are not subordinate 1o the Railway Board ?

Mr A A L Parsons : No, Sir. You are not to understand that.

Mr. N. M. Joshi : May I ask whether it is permitted by the Railway
Board that railway servants can utilise menials for their private pur-
poses ?
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Mr. A A. L Parsons : No, Sir ; it is not the opinion of the Ruilway
Board that subordinate or other officers should be permitted to utilise
menials paid from Railway revenues for their private service, but it is a
matter which the Agent of the Raxlway is perfectly competent to deal
with and to stop. '

The Revd. J. O. Ohatterjee : It is one of the matters of principle that
subordinates and officers should not utilise menials for their private work.
Is it not more a matter of principle than g small matter of procedure ?

Mr. President : It is a question of opinion.

Mr. K. Ahmed : Is the Honourable Member aware that he is repre-
senting the Railway Department here and that he has to answer any ques-
tion put by a Member, and be responsible.

Mr. A A L Parsons : I appear to have been ans%vering a good many
questions.

Lieutenant-Colonel H. A. J. Gidney : Does the Railway Board consider
Railway Agents to be infallible ¢

Mr. A A L Parsoms : No, Sir. The Railway Board consider no one,
not even themselves, infallible.

ABoLITION OF THE PosT oF 8ECOND GUARD ON THE EasT INDIAN RaiLway.

84. *Maulvi Mubammad Yakub : (¢) Are Government aware that
the East Indian Railway has abolished the post of second guards on all
trains as a result of which the safety of the travelling public is in danger
and several cases of accidents to passengers have occurred ¢!

(b) Do Government propose to direet the revival of the post of second
guards as they are employed on other Railways !

Mr. A A L Parsons: Government are aware that the posts of
second guards have been abolished on the East Indian Railway ; they
do not agree that the abolition has had the effect suggested by the
Honourable Member. I may inform him that one of the duties imposed
upon the Crew staff is to see that passengers are comfortably accommo-
dated and the Agent reports that as a result the position is quite satis-
factory. Government do not therefore propose to direet the revival of
the posts of second guards.

NUMBER OF HINDUS AND MUSSALMANS IN THE DI1vISIONAL SUPERINTENDENT'S
OFFicE, MorADABAD, EastT INDIAN RalLway.

85. *Maulvi Muhammad Yakub : Will the Government be pleased
to state how many Brahmins, how many other Hindus and how many
Mussalmans there are in the Divisional bupermtendem Office, East Indian
Railway, Moradabad, and how. many Brahmins, how many Hindus and
how many Mussalmans got promotions and allowances and of what amount
during the last two years ?
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Mr. A. A. L. Parsons : Government - regret that, as has previously
been explained in this House, they are not prepared to supplement the
figures with regard to communal representation given in Appendix F
in Volume I and Appendix C in Volume II of the Report on Indian Rail-
ways for 1926-27 by details for individual offices or appointments.
Their objection applies equally to the supply of information as to promo-
tions and allowances by communities in individual offices.

Kumar Ganganand 8inha : May I know, Sir, whether Brahming are
or are not classed under Hindus ?
Mr. A. A L. Parsons : I presume so, Sir."
. .Mr, President : I have been informed by Mr. Kelkar that he has
authorised Mr. Belvi to put his questions. Has the Honourable Member
authority to put those guestions ?

Mr. D. V. Belvi : Yes, Sir.
Mr. President : Mr. Belvi.

RAILWAYS PUBCHASED AT A PRICE DETERMINED OTHERWISE THAN A8 AMUL-
TIPLE OF THEIR AVERAGE NE1 EARNINGS.

86. *Mr. D. V, Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state which of the following 19 Railways were purchased at
a price determined otherwise than as a multiple of their average net
£arnings :

(1) Bengal Central.
(2) Bombay, Baroda and Central India.
(3) Brahmaputra Sultanpur.
(4) Delhi Umballa Kalka.
(5) Deoghur.
(6) Eastern Bengal.
(7) Great Indian Peninsula.
(8) East Indian.
(9) Kalka Simla.
(10) Mymensingh Jamalpur Jagannathgan;j.
(11) Madras.
(12) Nilgiri.
(13) Noakhali (Bengal).
(14) Oudh and Renhilkhand.
(15) Ranaghat Krisnagar.
(16) Scinde, Punjab and Delhi.
(17) Segowly Raxaul.
(18) South Indian.
(19) Tarkessur.
Mr. A A L. Parsons : [ am having the information, which involves

a research into papers of the seventies, exhumed and will send it to the
Honourable Member when it is ready. .
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BrancE Lines.

87. *Mr. D. V., Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly lay on the table a statement for the year 1926-27 showing the
branch lines built under Government of India, Railway Department
Resolution No. 2131-F. of February 19, 1925, with their gross earnings,
working expenses, net earnings or deﬁmts, and the amounts received
against the deficits from Local Governments or local authorities ?

Mr A A L Parsons: I lay on the table a statement giving the in-
formation required.

BTATEMENT.

The only line for which a guarantee from a Local Government was due for the
full period of year 1826-27 is the Moulmein-Ye Railway in Burma. The figures required
by the Honourable Member are given below :

Ra.
(1) Groes earnings (including extra traftic on the Main Line) .. 5,00,722
(2) Working expenses (mcludmg hire for rolling ltoel) .. 3,31,478
(3) Net earnings . .. 1,609,244
(4) Interest on Capital .. .. 587,177

(5) Guarantee payable by the Govemment of Bnrma .. 397933

ToraL AMOUNT OF REDUCTION IN S8TORES BALANCE FOR THE QUINQUENNTUM
ENDING MarcE 31, 1927.

88. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Government
kindly lay on the table a statement showing for the quinquennium ending
March 31, 1927, the total amount of reduction in Stores balance ; amount
due to scrapping, or sale as serap, of stores, machinery, ete. ; amount due
to sale of old stores, machinery. etc.. as secondhand ; and amoum due to
mere adjustment in Stores accounts !

Mr. A. A L. Parsons : I am sending the Honourable Member a state-
ment giving whatever information it has been possible to collect. It
has not been possible to obtain figures for five years from all railways.

ADOPTION ON INDIAN RATLWAYS OF THE LAYCOCK TYPE OF AUTOMATIC
COUPLER IN USE OF SOUTH AFRICAN RAILWAYS.

89. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Have Govern-
ment considered the question of adcption on Indian Railways of the
Laycock type of automatie coupler (central) in use on the South African
Railways ; and if so, in what respects has it been found unsuitable for
adoption in India ?

Mr. A. A L. Parsons : The answer to the first part of the question is
in the negative. In fact Government are not aware of the existence of
an automatic coupler of this name, and will be very glad if the Honour-
able Member can put them in the way of obtaining designs of it.

Omssion FroM VorLume II or THE RarLway ApmiNisTRaTiON RrroRT OF
THE TrANSACTIONS OF THE FINE FUNDs.

~90, *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Are Govern-
ment aware that a statement showing the transactions of the Fine Funds
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used to be incorporated in Volume II of the Railway Administratiop Report
up to 1921-22 and that it has been omitted from subsequent reports; if so, will
Qovernment kindly state the reasons which led to its omission ?

~ Mr. A. A. L Parsons : The statement showing the transaetion of
the Fine Funds was omitted on the recommendation of the Committee for
the revision of statistics on Indian Railways. The reasons which they
gave for proposing the omission were thut these statistics have no direct
bearing upon the working of railways.

Mr. N. M. Joshi : May I ask whether the Fines Fund is administered
by the railway authorities, and if anyone wants to know how the fund
is being administered, where is he to get that information from ?

Mr. A  A. L. Parsons : If I am right, Sir, the Honourable Member
will succeed in extracting that information from me in reply to a ques-
tion which he has on the paper later on.

STATEMENT SHOWING RAILWAYS WHICH WERE UNDER CONSTRUOTION AT THE
BEGINNING OF 1922-23 FroM StaTE FUNDS.

91. *Mr. D. V. Belvi (on beha!f of Mr. N. C. Kelkar) : Will Government
kindly lay on the table a statement showing railways which were under
construction at the beginning of 1922-23 from State funds and the outlay
incurred on them during the period 1922-23 to 1926-27 ?

Mr. A A L. Parsons : The information asked for is being obtained
and will be furnished to the Honourable Member on receipt.

ExTENSION oF THE LEE CONCESsIONS P0 THE EMPLOYEES OF THE COMPANYe
MANAGED RaiLwavys.

92. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Government
kindly lay on the table a copy of the correspondence which has passed
between the Government of India amd the Secretary of State for India
on the subject of the extension of the Lee concessions to the employees of
the Company-worked Railways ?

Mr. A A L. Parsons: Government regret that they are not pre-
pared to lay this correspondence on the table.

MAKING OF SPECIAL YEARLY PAYMENTS INTO THE DEPRECIATION FUND.

93. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Have Government
considered the question of making special yearly payments into the Depre-
ciation Fund against past arrears of depreciation, in addition to the pay-
ments that are at present being made into it against current depreciation ;
if so, what are the difficulties which make such special payments undesirable
or impractieable ?

Mr. A. A. L Parsons : It has not been necessary to consider the
question since, in spite of heavy payments from the Depreciation Fund
in the last four years, s balance of about nine erores has been built yp
in the Fund.

L78LA - a4 i B
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RAILWAYS CONSTRUCTED OR SANCTIONED FOR CoNsTRUCTION DURING THE
YEARS 1922-23 10 1926-27 FOR THE OPENING OF NEW COALFIELDS, ETC.

94, *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Government
kindly lay on the table a statement showing railways constructed or sane-
tioned for construction during the years 1922-23 to 1926-27 for the opening
up of new coalfields and the outlay incurred on them during that period ?

Mr. A. A L. Parsons : A statement giving the information required
is laid on the table.

Statement showing railways constructed or sanctioned for construction during the
years 1922-28 to 1926-27 for the opening of new coalficlds and the outlay incurred on
them during that period.

Name of railway. Outlay incurred up to
31st March 1927.
Rs.
1. Talehar Coalfield .. .. .. ..  938,90,579
2. Kedla Branch .. .. .. .. 30,460
3. Angada Branch .. .. .. .. 3,63,518
4. Barkakhana Chandil .. .. .. .. 1,67,27,826
5. Bermo Duneya Section of Bokaro Ramgarh Extension .. 48,08,775
6. South Karanpura Coalficlds .. .. .. 40,01,247
7. Kasta Coalfields .. .. .. .. 25,98,335
8. Anuppur-Karimati seetion (C. I. C. Ry.) .. ..  36,18,664
9. Daltongunj-Barkakhana Section (Central Indian Coalfields
Railway) including Bhurkunda Siding .. 70,23,112
¥ 10. Chitmiri and Jhagrakhand Sidings (Central Indian Coal-
fields Railway) .. .. .. 23,048

CrEDITING TO THE RAILWAY REVENUE RECEIPTS OF THE INTEREST ON THE
Resgrve Funp or INDIAN Rarnwavs.

95. *Mr. D. V. Belvi (on beha!f of Mr. N. C. Kelkar) : Will Government
kindly state why interest on the Reserve Fund of Indian Railways is credited
to the Railway revenue receipts instead of to the Reserve Fund itself as is
done in the Belgian State Railways—wvide paragraph 5 at page 18 of
Annexure 1 to the Proceedings of the Standing Finance Committee for
Railways, Volume II, No. 1 ¢

Mr. A A L. Parsons : The course at present adopted is in aecord-
ance with the terms of the convention under which the Assembly agreed
to the separation of railway from general finances, and it is for this rea-
son that it has been adopted.

Nousee axp Cost or LocoMoTIvEs DEBITED TO TEE DEPRECIATION FUND, ETO.

y6. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the answer given on 28th March 1927 to starred question No. 1276, will
Government kindly state the nuriber and cost of locomotives debited to the
Depreciation Fund and the amount of the sale proceeds credited to Revenue
and quote reference to the specific Rules in Annexure B, Volume I, No. 1,
of the Proceedings of the Standing Finance Committee for Railways 1



QUESTIONS AND ANSWERS. 185

lrL. A. L. Parsons : The number ~debited to the. Depreciation
Fund was 101, and the cost sixty lakhs thirty-one thousand rupees, and
the sale proceeds credited to Revenue thirty-four lakhs sevénty-nine
thousand rupees. The relevant rules are 3 (#%) and 6.

AMOUNT oF THE DEPRECIATION FUND THAT SHOULD HAVE BEEN BUILT UP
. FROM THE REVENUES OF PAST YEARS, ETC.

97. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the answer given on 28th March 1927 to starred question No. 1269, do
Government propose to ascertain the amount of the Depreciation Reserve
that should have been built up from the revenues of past years but is not at
present accumulating in the Depreciation Fund ; and if not, why not 1

Mr. A. A L. Parsons : The answer to the first part of the question is
in the negative, and to the second, that Government do not consider that
any practical benefit would be obtained from the lengthy and laborious

investigation suggested.

RELIEF TO THE CAPITAL ACCOUNT OF THE SUM SPENT ON ABANDONED
RaiLway ProJecrts.

98. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the answer given on 28th March 1927, to starred question No. 1272, will
Government kindly state when they propose to relieve the capital account
of the amount of Rs. 32,86,316 spent on abandoned projects !

Mr, A A L. Parsons : There is no immediate proposal to this effect.

NUMBER OF VEHICLES CONDEMNED BUT NOT YET REPLACED ON THE NORTH
WESTERN RarLway.

9Y. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to- the remarks ‘‘ Excludes vehicles condemned but not yet replaced ’’
oceurring at the foot of page 82 of the Railway Administration Report for
1925-26, Volume I1, will Government kindly state what is the number of such
wagons on the North Western Railway and whether their cost is still
standing at the debit of the capital account, and if so, why ?

Mr. A A L. Parsons : The number at the close of the financial year
1925-26 was 1,147. 1,004 have since been replaced, and it is proposed to
replace the balance of 143 in 1929-30. The cost on account of these 143
vehicles still remaining at debit to capital is, in round figures, Rs. 3,90,000.

It will be written back when they are replaced.

DutiEs AND QUALIFICATIONS OF THE FINANCIAL COMMISSIONER OF RAILWAYS.

100, *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-

ment kindly state : .
(a) the duties and qualifications required of the Financial Commis-

sioner of Railways,
(b) his position vis a vis the Finance Department on the one hand
and the Railway Department on the other,
* (c¢) whether an attempt was made to secure the services of a non-
service Indian for the post when it last fel vacant ?
' | ]

T3LA . -
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The: Honoursbie Sir George-: Rainy : (a) and. (b):. The Figancial
Commissioner. of Railways. is.an officer of the Railway Department of the
Government of India and is one of the four officials who constitute the
Railway Board. Subject to the control of the Finance Member of His Ex-
cellency the Governmor General’s Council, to whom he has the right of
acceas, he exercises the full powers of the Government of India with re-
gard to railway expenditure. It is part of his duties to see that railway
matters likely to affect the general finances of India are brought to the
attention of the Finance Department.

(e) No.

MAINTENANCE OF SEPARATE CAPITAL AND REVENUE AoCcOUNTS FOR BRANGE
Lings.

101. *Mir. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state whether separate Capital and Revenue Accounts are maip-
tained for branch lines built as remunerative propositions, and if not, why
not 1

Mr A A L Parsons : When branch lines are built as integral parts
of the main line, no separate Capital and Revenue Accounts are main-
tained for them. But ipstructions have been issued that a statement com-
paring the actual earnings derived from a new branch line yearly till the
tifth financial year after opening, with the estimate in the Traffic Report;
should be sabmitted to the Railway Board.

ANTiCIPATED RETURNS ON NEwW RarLway Lines.

102. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the statement made by Mr. A. A. L. Parsons at page 1280 of the Legis-
lative Assembly Debates, Volume IX, will Government kindly state whether
they have since considered the question of devising a system by which to
ascertain how far the anticipated return on new lines at the end of the
assumed period has been realized at the end of that period 1

Mr A A L Parsomns : Yes

CRITERION LAID DOWN BY THE SECBETARY OF STATE POR A PRODUCTIVR
RanLway, ETC,

103. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the criterion laid down by the c‘»ecro’.-taiuw of State for India for a pro-
duetive railway that the praject should be one which is estimated to yield
a return within a maximum period of five years of 4 per cent. per annum
on the eapital invested including therein among others all arrears of simple
interest incurred up {o that date, will Government kindly state cate-
gorieally :

(6) what is the maximum period adopted at present;
(b) what is the percentage aimed at; and
(¢) whether arrears of simple interest ihcurred up to the date of the

end of the maximum period is tsken imte seeowmst im arriving
at the stipulated returm f
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Mr. A ‘A L Persons :. (a) In determining whether any new exten-
gion should be taken up, we now generally comsilér the returi likély 1o be
obtaincd immediately after opening and in the sixth year after opening.

~ {(b) The percentage at which it appears likely that the Govermment of
India can borrow during the period in which the money will be spent.

(¢) No. We usually add interest during the construction period to the
estimated capital expenditure for the purpose of determining the financial
prospects of the new eonstruction, but not interest for the further period up
to the vime when traffic on the extension is expected to have been fully
developed.

AMOUNT OF THE CAPITAL AT CHARGE ON STATE RAILWAYS AT THE END oF 1926-
27, ETC.

104. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state : )
(a) the amount of the capital at charge on State Railways at the
end of 1926-27;
(b) the amount included in (a) but no: bearing interest; and
(¢) the sources from which the amount in (b) was obtained ?

Mr. A. A L Parsons : I would refer the Honourable Member to
Aceount No. 25 of the Finance and Revenue Accounts for 1926-27 which
gives full information on the subject.

RepucTioN oF THE CaprraL Costs oF THE MorpPaN1 COLLIERY.

105. *Mr. D. V. Belvi (on hehalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state the reasons for the reduction of the ecapital costs of
Mohpani Colliery from 10,29,370 at the end of 1919-20 to 8,13,981 at the
end of 1925-26 1

Mr. A. A L. Parsons : The Honourable ‘Member is referred to the
rcmarks against Mohpani Colliery in Column 17 of Appendix B of the
Report by the Railway Board for 1926-27.

MANUFACTURE IN INDIA OF ARTICLES IN CoMMON Use ON RaILwavs.

106. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the question of the manufacture in India of articles in common use on
Railways which was referred to the Tariff Board as far back as March
1925, have Government ascertained what is delaying the submission of the
Board’s Report, and if so, what are the reasons ?

The Honourable 8ir George Rainy : The report has been received.
It is included in Volume VIII of the Statutory Enquiry into the steel
industry, of which the Honourable Member has been supplied with a

copy.

NumMBER OF WAGONS AND CoachEs ON THE BENGAL NAGPUR RAILWAY AWATT-
ING RENEWAL ON THE 3lsT MarcH 1927.

167. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
- swemt be pleased to lay on the table a statement showing, by types or classes,

AT - N .
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the number of wagons and coaches on the Bengal Nagpur Railway awmiting

renewal on 31st March 1927 ¢ - - : . -
Mr. A A L Parsons : I am sending the Honourable Member a state-

ment giving him the information which he requires. '

ALLOWANCE FOR THE UsE MADE BY THE NEW Brance LiNes_or TaE RoLLiNg
Stock or TEE MaIiN Lings.

108. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the statement made by Mr. A. A. L. Parsons at page 1261 of the Legis-
lative Assembly Debates, Volume IX, in which it is stated that an allowance
of 5 per cent. of gross earnings is made for the use made by the new branch
lines of the rolling stock of the main lines, will Government be pleased to
state whether it is a fact that the percentage was fixed at a time when the
ratio of working expenses to gross earnings was very much lower than at
present ; and if so, have Government made any enquiries into the sufficieney
of the allowance under the altered conditions !

Mr. A. A L Parsons : The percentage is of very old standing.
Government have not made any recent enquiry into the sufficiency of the
allowance, but have no reason to believe that as an all-round rate it is
inadequate.

DESCRIPTION BY SIR CHARLES INNES OF TRAVEL ON THE INDIAN RAILWAYS A8
THE CHEAPEST TRAVEL IN THE WORLD.

109. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : With reference
to the following extract from the Railway Member’s speech at page 1427
of the Legislative Assembly Debates, Volume IX :

‘“ But the fact remains and cannot be refuted, that travel on the
Indian Railways is the cheapest travel in the world. I have the
figures here and as I think they will prove of interest to the
House, I shall read them out.

Average rate per passenger per mile in :

Pies.
Norway .. .. .. .. 1638
U. S. A .. .. .. .. 15.58
Sweden .. .. .. .. 126
England .. .. .. .. 922
France .. .. .. .. 714
Japan . .. .. .. 521
India .. .. .. .. 373"

are Government aware that the lowest fare is not necessarily the cheapest
fare 1 If so, will they kindly lay on the table any information which
may be in their possession to show that the average rate of 3.73 pies in
India is not only the lowest but also the cheapest in the world ¢

Mr A A L. Parsons : I regret that I am unable to argue with the
Honourable Member whether the adjective ‘‘ cheap '’ has the particular
ecomparative meaning which he appears to suggest, nor am I in a position
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‘to-make the suggested -comparison. I notiece, however, that Dr, Webster
gives as one of the definitions of ‘‘ cheap ''—'* at a pricé as low or lower
than the usual -price of the article or commodity, or at a. price less than
the real value . It is no doubt in both of these senses that Sir Charles
Innes described travel on the Indian Railways as the cheapest travel in

the world.

ToraL AMOUNT DEBITED TO THE CAPITAL ACCOUNT ON AcCOUNT or ExpENDI-
TORE ON BURVEYS OF NEW LINES FORMING PART OF A BTATE-WORKED

RaILwAY.

110, *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state approximately the total amount debited to the Capital
Account to the end of 1926-27 without financial adjustment on account of
expenditure on surveys of new lines forming part of a State-worked
Railway !

Mr. A A. L Parsons : About 7 1{3rd lakhs.

PoLicY oF THE SOUTH AFRICAN GOVERNMENT REGARDING THE PURCHASE OF
RaiLway MATERIALS.

111. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Are Govern-
ment aware that the policy of the South African Railways administration
is to purchase as much material as possible in South Africa, and a preference
of 5 per cent. is given in favour of the Soutk African manufactured
articles ? If so, have Government considered the question of adopting a
similar policy on Indian Railways !

Mr A A L Parsons: The answer to the first part of the question
is in the affirmative, except that Government understand that the pre-
ference is 10 per cent. where the raw materials are entirely or mainly
produced within the Union. The question whether a similar policy
should be adopted for India was recently considered in connection with
the revision of the Stores Purchase Rules.

FREE LUGGAGE ALLOWANCE GRANTED TO ADULT THIRD CLASS PABSENGERS ON
THE SoUTH AFRICAN RarLwavys.

112. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Are Govern-
mcnt aware that on the South African Railways each adult third class
passenger is allowed to have 50 lbs. luggage free of charge ! If so,
have Government considered the question of adopting a similar allow-
ance on the Indian Railways ?

Mr A A L. Parsons : Government are not aware what the free allow-
ance is on the South African Railways. They do not propose to raise .
the present allowance on State-managed Railways which is 15 seers or about
30 Ibs. in addition to bedding and other small articles.

CoNTROL OF RaiLwAY PoLICE ON THE SoUTH AFRICAN RAILWAYS.

113. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Is it a fact that
the control of the Railway Police in South African Railways is vested in the
General Manager of the South African Railways ! If so, have Government
considered the question of placing the Railway Police in India under the
ccntrol of the Railway Board ! '
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%he Honourable Mr. J. -Orerar : I regret that I cannot undertake to
answer as regards the control of Railway Police on South African Rail-
ways. The Railway Police in India were originally controlled by the
railway authorities, but the system did not prove satisfactory and was
abandoned. ‘Government are not considerinz any change from the exist-
ing system of control. -

SoerLY TO INDIAN RAILWAYS FREE OF CHARGE OF COAL FROM STATE-OWNED
© MiInEs.

114. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar): With refer-
ence to Earl Winterton’s statement in reply to a question in the House of
Commons last April, that many of the State-owned mines in India supplied
coal to Railways which was not charged for, will Government kindly specify
the mines and the railways in question and state the circumstances in which
no charge is made to railways for coal supply from State-owned mines ?

Mr. A, A L. Parsons : ] am not aware that any State-owned mines
in India supply coal to Railways which is not charged for.

CONCESSIONS GRANTED TO MILITARY OFFICERS BY RAILWAYS.

115. *Mr. D. V. Belvi (on behalf of Mr. N. C. Kelkar) : Will Govern-
ment kindly state the grounds on which Captains and subalterns of certain
British and Indian services are granted the concession of travelling first
class on payment of second class fares with a luggage allowance on 13
maunds as for a first class ticket at the cost of the Railway Department and
not at the cost of the Army Department ?

Mr. G. M. Young : The cost of these concessions is borne by the Rail-
Department, in accordance with the practice under which similar con-
cesions are paid for by the railway companies in Great Britain.

Issur or A PamPHLET coNTAINING RULEs AND CONDITIONS GOVERNING RE-
CRUITMENT TO THE HIGHER SERVICES ON RAILwavs.

116. *Mr. D. V. Belvi (on beha!f of Mr. N. C. Kelkar) : With reference
to the reply given on August 31st, 1926, to starred question No. 267, will
Government kindly state what decision has been arrived at in regard to the
issue of a pamphlet, setting out in full detail the rules and conditions
governing recruitment to higher services on railways !

Mr. A A L. Parsons : The issue of such a pamphlet is under active
consideration, but awaits a decision on one point on which the Railway
Board are in consultation with the Public Service Commission.

EDITORIAL NOTE “ RAILWAYS IN SOUTH AFRICA AND IN INDIA "’ IN THE Week
or May 10TH, 1928.

117. *Mr. D. V. Belvi (on beha'f of Mr. N. C. Kelkar) : Has the atten-
- tion of the Government been drawn to the editorial note ‘‘ Railways in

South Afriea and in India’’ in the issue of the Week of May 10th, 1928, in
which it is pointed out that ‘‘in South Africa railways and harbour adminis-
tration is required to conform to business principles, with due regard to
agricultural and industrial development within the Union’’ ? If so, have
Government considered the guestion of adopting a similar policy in India ?

Mr A A L. Parsons: Government have not seen the article men-
tioned by the Honourable Member, '
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_sAPGPTION OF THE D1v1810NAL SBYSTEM ON COMPANY-MANAGED RarLways.

118. *Mr. D.'V. Belvi (on behalf of Mr. N. C. Kelkar) : Is it a fact
that the reorganization of work on State-worked Railways on a divisional
basis has proved to be a success from the point of view of both economy and
efficiency ¢ If so, what steps have Government taken to introduce a similar
reorganization on Company-worked State Railways 1 ' \

Mr. A. A. L Parsons : Government consider that the introduction
of the divisional system has been a success on the Great Indian Peninsula,
East Indian and North-Western Railways. Its adoption on Company-
managed Railways is a matter for the decision of the Boards of Directors
of those Railways ; and since a divisional system is less necessary on
smaller and more easily managed railway systems, Government are mot
prepared to put pressure on the ITcn.e Boards to adopt it.

EMPLOYMENT OF MUssaLMANS oS EsTaBLIsEMENT CLERKS ON THE EAST INDIAN
Ranway.

119. *Maulvi Muhammad Yakub : Ya) Will the Government be
pleased to state what steps, if any, were taken by the officers of the East
Indian Railway to carry out the orders contained in letters No. I.E.-277|
10|E., dated the 17th December, 1921, and No. T.E. 227/161/1-E. of 1st
December, 1922, issued by the Chief Superintendent, Calcutta, regarding
the appointment of Mussalmans as establishment elerks, since the amalgama-
tion of the Oudh and Rohilkhand Railway with the East Indian Railway 1
If not. why not ?

(b) What is the total number of establishment elerks in the 6 Divisions
of the East Indian Railway and to which community do they belong 1

Mr A A L Parsong: (a¢) The orders to which the Honourable
Member refers were to the effect that when opportunity oceurred Muham-
madan elerks should he engaged as assistants in the Establishment Branch
of the Delhi and Gaya Distriet Offices with a view to their being trained
as establishment officers. They have ceased to be in force since the amal-
gamation of the Oudh and Rohilkhand -Railway with the East Indian Rail-
way, for there is now no District Office at Gaya, and Delhi is no longer
under the East Indian Railway Administration. At present the position
is that since the amalgamation of the Oudh and Rohilkhand Railway with
the East Indian Railway the number of establishment clerks on the East
Indian Railway has been reduced and as vaeaneies which oceur have gene-

- rally been filled first from the clerks who were discharged there has been
1o recruitment of establishment clerks—Muhammadan or otherwise—from
outside.

(b) The total number of the establishment elerks employed in the
Divisional Offices of the East Indian Railway is 237. Government regret
that for reasons which have heen previously explained they are not pre-
pared to supplement the details with regard to communal representation
given in Appendix F in Volume I and Appendix C in Volume IT of the
Report on Indian Railways for 1926-27 by figures for irdividual offices
Oor appolntments.

I may, however, assure the Honourable Member that the Agent, East
Indiap Railway, is alive to the desirability of recruiting Muslims for
appointments in all offices under his control when suitable candidates
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come forward for employment. In certain branches of the East Indian
Railway service, there is at present a preponderance of Muslims.

Mr. President : Has question Na. 120 been put !
. Mr. C. 8. Ranga Iyer : Yes.

Mr. President : The Honourable Member is not in his place."

Mr. C. 8. Rangsa Iyer : I am not aware of any arrangement of seats.

Mr. President : A block has been allotted to the Congress Party and
I thought the Party has assigned seats to its members. If they have not
done so yet, I hope they wfll do so now and let me know of the arrange-
ment.

Mr. C. 8. Ranga Iyer : I am not aware of any arrangement of seats.
I put question No. 120.

[ J
SEEEN MEMORANDUM ON THE MILITARY SiTUATION IN INDIA,

120. *Mr. O. 8. Ranga Iyer : (a) Has the attention of the Govern-
ment been drawn to statements in a section of the Press to the ‘‘ Skeen
memorandum ’’ on the military situation in India, and the Indian army’s
military preparedness or unpreparedness for war on modern lines ?

(b) Will the Government be pleased to publish the ‘‘ Skeen memo-
randum ’’ on modernizing the Indian Army ?

Mr. G. M. Young : With your permission, Sir, I propose to answer
questions Nos. 120, 121, 122 and 176, also Mr. Gaya Prasad Singh’s
question No. 158, and Colonel Crawford’s question No. 178 together, and
to take this opportunity of making a statement on the matters raised in
these questions. I am afraid the statement will be rather a long one ;
but I hope that the House will allow me to trespass a little on its patience,
as it would be difficult to return a complete answer to these questions in
a few words.

The document referred to in the questions was a lecture given by a
General Staff Officer, at the four Command Headquarters, on army finanoe
and economy within the army. The main object of the lecture, and of
its subsequent circulation, was to stimulate a special campaign of economy
which has been initiated throughout the various formations of the army.
In order to assist in this object, mention was made of existing deficiencies
in equipment, and of the estimated sums required to overtake those
deficiencies during the next few years. The essecnee of this cconomy
campaign within the army is to encourage the military authorities all
through the army to look for and suggest methods of economizing on their
own initiative, and so to assist the Government in providing the funds
required to meet the army’s growing needs, without increasing military
expenditure beyond its present limits. The agreement referred to im
Mr. Gaya Prasad Singh’s question is an informal arrangement, under
which savings effected by the military authorities as a result of this
special economy campaign, may be appropriated towards the eqnipment
programme.
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'+ 7The lecture is a confidential document désigned for official use only,
and Govérnment are mot prépared to publish the whole document ¢
extenso merely because a copy has been purloined by somebody, and parts
have already appeared in the Press. I will, however, endeavour to give
Honourable Members full information on the various points. =~ -

The programme or scheme of His Excellency thé Commander-in-
Chief, mentioned in the questions, is merely a part of the eontinuous
policy of Government, during the incumbency of the present and the late
Commanders-in-Chief, in regard to modernising the equipment of the
army in India and making good certain shortages which resuited from
acceptance of the recommendations of the Indian Retrenehment Committee.
There is no separate scheme for modernization in the army. Moderniza-
tion is proceeding continuously from day to day. His Exeellency the
Commander-in-Chief made this clear in his budget speech last March
when he was informing the House about the progress of mechanization—
a word which is practically synonymous with modernization in this
context, The army of the United Kingdom has for the last few years
been making continuous experiments with different patterns of meehanical
transport machines. The army in India carefully follows the experiments
made in England, testing the results, and modifying them, where modifi-
cation is necessary, to suit Indian requirements. The task of keeping
pace in the modernization of equipment with the progress made at home
has been made more difficult in the past few years owing to the acceptance
by Government of the recommendations of the Indian Retrenchment
Committee. \When Government accepted those recommendations, it was
recognized, and stated, by Lord Rawlinson that the economies then made
in equipment would have to he counterbalanced sooner or later by further
expenditure in order to keep pace with the requirements of defence. In
fact, in giving their support to the proposals of the Inchcape Committee,
the Government of India took a definite risk, in recognition of the then
paramount need for retrenchment, by decelerating to some extent, the
rates of provision and renewal of part of the arny’s equipment. It was
realized from the beginning, however, that this state of affairs eould not
continue beyond a certain point. The matter was kept under constant
observation, and by 1926 we had reached the point when we could no
longer go slow, but, on the contrary, had to begin catching up again. By
the end of 1927, we could see our way clear. Much progress had been
made in redeeming what I may call the Inchcape shortages, and we could
prediet with some confidence that those shortages would be soon obliterated
altogether without our having toc add appreciably to our military estimates.
But meanwhile we were confronted with new problems arising out of
the rapid developments in modernization, and, in particular, the mechaniza-
tion of foreign armies and of the army of Great Britain. It was to keep
pace with these further developments also, if possible, without inereasing
our present scale of military expenditure, that the economy ecampaign
to which I have referred was devised in the cold weather of 1927-28. At
the same time there was no hope of reducing that expenditure below its
present level. That is why His Excellency the Commander-in-Chief and
the late Finance Member have informed Honourable Members on more
than one occasion, that they saw no prospect in the immediate future of
a further reduction in the army estimates, but that, on the other hand,
there was a possibility that those estimates might be increased. This was
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the position, Sir, when my Honourable friend, Colonel Crawford, asked
ame last March, whether the equipment of the army was in a satlsfactory
position, particularly in respect of mobility and defence against an attack
from the air accompanied by the use of gas. These questioms were put
towards the close of the debate ‘on the Army Department grant, when
there was, of course, no opportunity for preparing a detailed statement.
In replying, while I informed the House that Government were doing all
they could towards ensuring that, when the time came, onr army would
go into the field fully equipped, I declined to make any admission of
insufficiency in particular items of equipment. To that reply I adhere,
and if a similar question were again put to me in the course of a debate,
I should give a similar answer. But in the meanwhile there has been the
public controversy on the subject, to which Honourable Members have
drawn attention, and many incorrect statements about the condition of
army equipment have appeared in the Press. In view of this circum-
stance, and as our equipment programme is now still further advanced
than it was in March, I have had prepared a memorandum which explains
a8 fully &s possible, from the technical point of view, what we have been
doing in the last few years, where we stand now, and what we propose to
do in the near future. I lay this memorandum on the table of the House.
Tt goes considerably into details, and I think it will supply Honourable
Members with all the infcrmation that they require. But if, after
reading it, they find that there are other technical points on which they
would like to be informed, I shall be very glad to give them what informa-
tion I can.

MEMORANDUM.

The poliey followed by the Army in matters of organization and equipment is
concisely stated in a resolution of the Legislative Assembly in 192] in connection with
the Esher Committee’s recommendations, which runs as follows :

‘‘ That the purpose of the army in India must be the defence of India against
external aggression and the maintenance of internal peace and tranquillity.
To the extent that it is necessary for India to maintain an army for
these purposes, its organization, equipment and administration should be
thoroughly up to date and, with dune regard to Indian econditions in
accordanee with the present day standards of efficiency in the British
Army, so that when the Army in India has to co-operate with the British
Army on any occasion there may be no dissimilaritics of orgunization
which would render such co-operation difficult *'.

This policy means the replacement of the older classes of artillery equipment, aircraft,
transport, etc., by more modern types. The main feature of it is the substitution of
mechanieal for animal transport wherever posaible.

ARMY TRANBPORT in war consists of :

(a) FIEBT LINE TRANSPORT, which carries with the troops what they
require in actoal battle. Animal transport is used for this because che
fighting line eanmot ‘have any tramsport which is unable to cross any
eountry where men and horses ean go : but, where M. T. ean be used
(as in the case of certain technical units) there M. T. will be substituted
for animal transport.

(b) Next, THE TRAINS8 which carry daily replenishment. These are at
present mainly A. T. carts, but there are some horsed wagons. Both ean
only move a short distance at a comparatively slow rate. The results are
that the length of columns in the line of mareh is imordinately lon
whilst the ability 'to operate away from the Line of Communieation roa
or rail transport behind is restricted to a small distance. The sole ad-
vantage provided by A. T. over M. T. has been a superior power of
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operating off a good road. Fortunately we have now in sight mechanieal
traniport on the 8-whesler principle, which in most eases has been proved
to be as good across-country as the A. T. eart. As this M. T. is more
powerful, economieal and s y (all combining to improve mobility) the
_A. T. cart is now to be displaced from the role which it has so honour-
ably filled for ycurs und will to a eonsiderable extent disappear—exeept
in csese where the use of an M. T. vehiele would be uneconamieal. The
gradual replacement of these carts is high in the Army programme, but
transport has. still. to be retained use in country where neither

. T. nor A. T. earts can be employed. Thus the amount of animal
transport retained will be cut down to a minimum, the prineiple followed
being rather to orgmnise for n more serions eampaign and to improvise

for a minor one, than vice versa.

¢) Lastly, Army Transport includes transport required for MAINTENANCE,

© c‘.e.,y'to eo{meet rail head with the trains which bave been mentioned
previously, and here in all large operations the employment of M. T.
beyond railbead is obligatory.

A few remarks on the general policy of replacing animals by M. T. may be of
interest.

It is financially impossiblc to maintain in peace all the M. T. required in war.
Vehicles which cannot be used eeonomieally in peace tend to get out of date, with
consequent complications in the supply of spare parts, and eveutually have to be
serapped long before their useful mileage bas been completed. The principle there-
fore adopted in all armies is to utilise the form of Transport obtainable from civilian
sources on some form of subsidy basis, the advantages of which system need no
explanation. It is the displacement of the horse by M. T. in civil life whien, quite
as much as the advantages to be gained in war, has been the driving foree behind the
increasing mechanization of the Army at Home.

In Indiz repeated efforts have in the past beem made to obtain M. T. by this
means, but have proved abortive because the development of M. T. in India for civil
needs was not sufficiently advanced. The last few vears has, however, seen a remark-
able expansion in M. T. of all deseriptions all over the country, which encourages
us to hope that the time is now ripe for a remewed effort to obtain a part of our
requirements on a subsidy basis.

In particular we hope to get the country to use 6-wheelers and are offering
encouragement by a system of subsidy which has recently been published through-
out India. The more this subsidy scheme takes on and the larger the reserve im
useful civil life, the more can we depend on this reserve for war and therefore the
less the number of vehicles we have to hold uneconomically in Army reserve. A
large ve:nmber of enquiries in conneection with such subsidies has already been
received.

The replacement of animal transport by M. T. will cause the former to diminish.
There is little prospect of this change causing any large immediate saving in peace.
In war, however, the resultant economy and efliciency are beyond computation. The
three results ure, therefore, (1) greatly inereased mobility in war, (2) slight economy
in peaecc, (3) great economy in war. The pace at which His Exeellency the Com-
mander-in-Chief introduces these measures will only be conditioned by the funds.
available and the suecess of the subeidy scheme. BSo far it is merely a matter of
simple substitution (as funds permit) of M. T. for the animal transport on which
we huve relied in the past.

4. Before proceeding to describe the other directions in which mechanization is
proceeding, it is desira%le to make a disgression. Frequent criticism may be read
of Indin’s failure to follow Home models in these matters. Great as are the dis-
advantages of not doing so, yet, in this matter for the preseat and until experiments.
at Home crystallize, we have to kecp the following factors in front of us always :—

Firstly, India is not a highly iudustrialised country. She has not the power
of producing war machines nor the reserves of men required both to man and :
them in the fleld. For the present, therefore, a commercial vebicle (if such wi
meet the needs we firesee) must be used.

Neat, India’s war- problem by reasen of geegraphical and climatic conditions.

spesinl aspects and muimxapoahlrtndmnf- Bo. far these factors do not
necessary. favour : the: employment of the Backines . wiick aro beipg evolved.
to meet the problems faecing the Home authoritien. Evemtually ss ecommunications.

< aea e
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improve and develop our own needs will tend more and more te call for the same

equipment as the other Imperial Armies find essential, but for the moment mobility

is our main requirement, and mobility in semi-developed country. - Mobility is the

ﬁam prumple‘ underlying all our projected reforms and we have to keep it in view
'ways.

Now, if funds were unlimited, there would be less need for care. They are,
however, rigidly restricted and therefore caution in any steps we take is obligatory.
And this applies more particularly to the imtroduction of mew equipment, until we
are quite certain that it can be usefully employed in our particular conditions.

To illustrate this—Tanks have been tried. Two tanks now lie at AHMED-
NAGAR, requiring such heavy repair to put them on the road and promising such
little result when repaired that their re-conditioning is indefinitely post; We
believe however that a type will eventually be developed which will suit us, mnd
when that day comes it would be folly not to take advantage of it.

5. Mechanization of Artillery. This principle has always been accepted as
regards medium artillery. Tractors were hauling guns at the manmuvres and review
at DELHI as far back as 1925. Before and since then we have been searching for
an efficient gun-haulage vehicle. The ‘‘ Dragon ’’, a track vehicle, in fact the
chassis of a Tank, is employed at Home ; but these very powerful tractors are for
our purposes unnecemsarily powerful (and thus expensive) and the tank trials referred
to have not been succesaful enough to warrant large expenditure on this type.

The KEGRESSE a machine on the half-track principle, has been given full
trial from 1924, but under our conditions definite draw-backs have appeared. In
1926 the six-wheeler came on the market and specimens were at once ordered and
tried out ; as a result, in 1927, exhanstive trials in carrying loads and gun haulage
showed we had reached a stage when a start with ‘‘ mechanization ’’ eould be safely

As regards Ficld Artillery, the faet that a start has been made in mechanization
has appeared in most newspapers.

The Army see definite and material savings in upkeep and in the Remount
Bervices ; also, in war, the advantages, in cases where guns thus drawn can be used,
more than justify the innovation, even were it to cost money.

6. The advantages of partial mechanization as applied to Transport and Artillery
have been dealt with, but this by no means cxhausts the subject.

Members will have read of the. doings of the mechanized or ‘‘ Armoured Ferce '’
at Home, as representing the last word in the coneeption of what is required in &
war of the future. Remarkable as these doings were, it must be remembered that
the force is still in an experimental stage, and that finality has not yet been reached
either in regard to types of machines or in regard to their tactical employment.
While we in India agree with the gemeral idea underlying this force, the differing
conditions here may demand developments along somewhat different lines. :

7. There are other matters which are engaging the attention of H. E. the
Commander-in-Chief ; experiments in the use and reliability of smoke for screening
under our econditions are proeeeding ; anti-aireraft defenece and anti-gas
measures are matters requiring careful thought and both are receiving it whilst we
are carefully watching experiments at Home in the provision of means of defence
against armoured ﬁgﬁng vehicles. Obviously, however, it is not in the public
interest to be as precise in these as in the other matters. The situation as regards
rifies and other small arms may now be considered satisfactory. Bteps are being
taken to keep the R. A. F. in India up to date for which sums provision is being
made from Army savings with no net addition to the Budget.

8. It has been suggested by ill-informed persons that the Army in India is
conservative, if not reactionary, and that it fails to keep pace with or to profit by
developments at Home. The fact is that the conditions are entirely different. The
Army at Home, with unlimited technical, scientific and industrial resources behind
it is in the best possible position to carry out experiments of all kinds, the results
of which are freely placed at our disposal. We are not similarly placed and conse-
quently whilst we wateh the results of experiments at Home, and ourselves try out
sny new equipment resulting therefrom which may appear suitable to our needs, wo
have to be quite sure of our ground before we apply on a large seale the results of
Xpet &uwlneh at Home have only been tried out or adopted on a compazatively
simall LA, ' L. N . Lo 1
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who criticise any apparent slowness to move on our part, would be the
ﬂrlt'l;::o.e?)ndemn, and right{y e‘t’)!l’)demn, the waste of money which would result from
any change of policy, hastily thought out and put into eﬂ:ect. which mght rove
unsuitable to our particular conditions. As to its suitability  or otherwise E.
the Commander-in-Chief, who is in possession of all the factors in the problem, must
be the arbiter. The existing arrangement by which the Army in India secures :nost
valuable information from Home, without being foreed to'lower its own standa}'d of
prepnredneu to obtain it, is financially the_mont economical, and the most.omtable
to conditions at present existing. It is carried out in the closest consultation and
in complete agreement between the responsible authorities here and at Home.

Pandit Hirday Nath Kunzru: In view of the statement of the
Army Secretary that efforts are being made to make up for the Incheape
Committee's shortages, is the House to understand that Government are
trying to revert to the position which existed before the Inchcape Com-
mittee reported ?

Mr. G. M. Young : My statement refers solely to shortages in
equipment. These shortages were caused, as I have said, by decelerating
to some extent the rates of provision and renewal of part of the army’s
equipment. 1 think I have explained sufficiently in my statement what
the situation is. We have now very nearly caught up again.

Mr. Gays Prasad 8ingh : Will Government kindly state definitely
whether the policy of progressive reduction in military expenditure has
been abandoned as referred to in part (1#f) of my question No. 158
(starred) to which the Honourable Member has made a.reference ?

Mr.G. M Young : I think I have already said that in the
immediate present there is no prospect of a further reduection.

Pandit Hirday Nath Kunzrn : May I ask whether Government have
allowed the Army Department to appropriate towards army expenditure
the economies resulting from reductions in the salaries of British officers
and British soldiers ?

Mr G. M. Young : I must ask for notice of that question.

Pandit Hirday Nath Kunzru : As the Honourable Member has said
that all economies made would be allowed to he used towards making up
the deficiencies now observed in regard to equipment, is the House to
understand that the economies that are not due to the efforts of the Army
Department will also be allowed to be utilised by the Army Department ?

Mr. G. M. Young : I am not quite sure that I have understood the
question. There is, as I have already explained, an informal arrange-
ment by which economies, effected in this special economy campaign
amongst the various formations of the army, may be re-appropriated
towards the equipment programme. The reduction of salaries which my
Honourable friend refers to does not form part of the special economy
eampaign, which is mainly economies in equipment and transportation.

Pandit Hirday Nath Kunzru : Am I to understand that the
Finance Department has allowed only the economies resulting from the
efforts of the Army Department itself to be re-appropriated for army
expenditure ! - '

Mr. G. M. Young : It is the business of the Army Department to
effect all the economies it can in the various branches of the army adminis-
tration and those economies no doubt will be applied to meet army needs.
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ARTICLE IN THE Pione:r or JuLy 1sT ENTITLED “ THE ARMY ScaspalL”,
“Sir W. Birpwoobn’s ScHEME .

t121. *Mr. C. 8. Ranga Iyer: (a) Has the attention of the Govers-
ment been drawn to an article in the Pioneer of July 1st, on page 1 from its
special correspondent, entitled ‘* The Army Scandal ’’, ** Sir W. Birdwood’s
Scheme >’ ¢

(b) Will the Government be pleased to publish the scheme of His Ex-~
cellency the Commander-in-Chief ?

MODERNIZATION OF THE ARMY IN INDIA.

1122. *Mir. O. B. Ranga Iyer : (a) Has the attention of the Govern-
ment been drawn to the following observations of the Pioneer’s Simla cor-
respondent ?

¢¢ No attempt is made to minimize the truth of the assertion that India is not as
ready for war as it should be and the Skeen memorandum and the programme
out by the Commander-in-Chief are held in military circles to be detinite proof of their
ability to grasp the situation ’’.

(b) 1s any secheme of modernization going to be put into effect ?

(¢) If so, will the Government be pleased to make a statement on the
same ?

(d) Do Government propose to take the Assembly into confidence in
regard to the scheme ?

(e) Is it a fact that the scheme will cause more military expenditure
for India than she has been burdened with ?

(f) Is His Majesty’s Government going to bear part of that expend:-
ture ¢

$Nos. *123 to *137.

REVISION OF THE PaY AND DUTY ALLOWANCE OF DIVISIONAL ACCOUNTANTS
oF THE PuBLic WORKS DEPARTMENT.

138. *Mr. Lalchand Navalrai : (a) Are Government aware of the
anomalous character of the last revision made in the salaries of the Publi¢
Works Department Divisional Accountants by which a Divisional Accoun-
tant gets a start of Rs. 100 only whereas his 1st clerk in the Bombay
Presidency starts with Rs. 105 and the Head Clerk of the Executive
Engineer junior in grade to him starts on Rs. 130 ?

(b) Is it a fact that the maximum pay of a Public Works Department
Divisional Accountant was Rs. 240 per mensem in 1864 and has now been
raised only by Rs. 60, t.c., 25 per cent., whereas the maximum pay of the
Head Clerk of the Executive Engineer’s office has been raised from Rs. 80
to Rs. 180, .., 125 per cent. 1

(¢) Do Government propose to direct a more equitable and suitable
revision of the pay and duty allowance of the Divisional Accountants com-
patible with their status and responsibility 1

" {For answer to this question, se¢ snswer to question Ne. 120. s
{For gaswers to these questions, sce at the end of questioms for the day. )
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~ The Honourable Bir Bhupendra Nath Mitra : (¢) and (b). The
facts as regards the minimum and maximum rates of pay of divisional
accountants are as stated by the Honourable Member. A Divisional
accountant placed in charge of the accounts of a Public Works Division
gets a special pay of Rs. 20 In the earlier stages of his career, which is
reduced to Rs. 10 on his reaching the Rs. 140 stage and is extinguished
on his attaining Rs. 150. Government have no information regarding
the pay of 1st clerks and Head Clerks of Executive Engineers’ Offices in
the Bombay Presidency. .

(¢) The pay of divisional accountants was revised only in 1925 and
Government do not consider a further revision to be necessary.

Mr. Lalchand Navalrai : Will the Government kindly make en-
quiries to find out the effect of the course referred to in the answer to
clause (b) ¢

The Honourable 8ir Bhupendra Nath Mitra : Government have no
intention to make such an enquiry.

1s8UE OF INSTRUCTIONS TO INCOME-TAX OPFICERS REGARDING FIRMS WHICH
HAVE BEEN REGISTERED.

139. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state if it is a fact that the Central Board of Revenue has issued instructions
to Income-tax Officers to the effect that they shotld, in the case of firms
which have been ‘¢ registered ’’ in any year, ascertain from such firms
whether they desire a renewal of registration in the succeeding year if they
find no application for re-registration in such cases ?

(b) If the reply be in the affirmative will Government be pleased to
state if they are prepared to direet the Commissioners of Income-tax
to inquire into such cases in which the Income-tax Officers have failed to
carry out these instructions ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) The Government are not aware of any necessity for the issue
of general instructions on the subject which should in any case be issued
if at all by the Central Board of Revenue. If any person considers
himself aggrieved by failure to observe the instructions in question he
should address the Commissioner of Income-tax, and if dissatisfied with
the result should approach the Central Board of Revenue.

PuUBLICATION oF THE ToUuR PROGRAMMES OF INCOME-TAX OFFICERS IN SIND,

140. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state if it is a fact that after the transfer of income-tax assessment work
from the Revenue Department to the Income-tax Department, instructions
have been issued to officers of the Income-tax Department in moffusil areas
to publish their tour programme and not drag assessees to long distances
from their places of business to attend the Income-tax Officer’s camp ?

(b) If the reply be in the affirmative are Government aware that
no tour programmes are published by touring officers of the Income-tax
Department in Sindh and that parties are called upon to attend an Income-
tax Officer’s camp or headquarters stations from every long distances
especially in the Karachi and Tharparkar districts and further that in
several cases people are dragged from camp to camp ?

L73LA c
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The Honourable Sir Bhupendra Math Mitra : (a) Yes.

(b) The Commissioner of Income-tax reports that tour programmes
of officers of the Income-tax Department are posted at the Income-tax
Offices and sent to the Muktyarkars of all Talukas to be posted on their
Office Notice Boards. As far as possible cases are dealt with near the
residences of the assessees concerned. The Income-tax Officer, Thar an
Parkar, camped at 29 different places in his charge last year.

Mr. Lalchand Navalrai : Will the Government be pleased to direot
that the programmes be published in the newspapers ?

The Honourable 8ir Bhupendra Nath Mitra : Unless the need for
that is established, Government have no intention ‘of doing 80.

PAYMENT oF BHATTA AND TRAVELLING ALLOWANCES TO WITNESSES smntouln
sz30RE INOOME-TAX O¥FIOERRS.

141. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state if any imstructions have been issued to Income-tax officers for payment
of bhatta and travelling expemses out of their contingent grants in cases
in which witnesses are called to appear and give evidence before the Income-
tax Officers at their own instance and not the instance of assessees !

(b) If the reply e in the affirmative do Government propose to
enquire in how many cases summonses have been issned to witnesses
who are called by the Income-tax officers suo motu and in how many cases
they have not been paid bhatta and travelling expenses ?

The Honourable 8ir Bhupendra Nath Mitra : (a) The Honourable
Member is referred to the last sub-paragraph of paragraph 67 of the
Income-tax Manual. The expenditure in question would properly be
charged to contingencies.

(b) The Central Board of Revenue are ascertaining what the practice
is in the different provinces, and will issue such instructions as are found

to be necessary.

PRrODUCTION BY ASSESSEE8 OF Books, DocuMENTs AND EVIDENCE BEFORE
INCOME-TAX OFFICERS.

142. *Mr. Lalchand Navalrai : (¢) Are Government aware that in
Sind people are called upon by Income-tax Officers under sub-section (4)
of section 22, Indian Income-tax Act, to appear before them with books,
documents and evidence regarding thelr income without issuing in the first
instance notices under sub-section (2) of that section and serving them on

such persons as required by law ?

(b) If the reply be in the affirmative, do Government propose to
undertake an enquiry regarding the extent to which this practice has
obtained in various provinces in general and in Sind in particular and to
direct Commissioners of Income-tax to take suitable notice of such cases ¢

The Honmourable 8ir Bhupendra Nath Mitra: (a) No, except
possibly in rare instances by oversight.

(b) Does not arise.
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Issux or ORDERS BY INCOME-TAX OFFICERS 70 PARTIES TO GIVE THSM INTER-
VIEW IN THEIR OFFICES.

143. *Mr. Lalchand Navalrai : (a) Are Government aware that
several notices are annually issued by Income-tax Officers to parties to give
them interviews in their officas 1 '

(b) 1f the reply be in the afirmative, will Government be pleased to
state under what provision of the law this practice is allowed ?

(c) If the reply be in the negative, do Government propose to under-
take an enquiry regarding the extemt to which this practice obtains and
to issue orders for putting an end to it !

The Honourable Sir Bhupendra Nath Mitra : (g), (b) and (¢).

The Income-tax Officer has power to require any person on whom
a notice has been sent under section 22 (2) to appear either in person or
by representative, or to produce evidence, or cause it to be produced,
under section 23 (2) ; or to produce evidence or cause it to be produced
under section 22 (4), and has all the poewers of a Civil Court in regard
to the summoning of persons and doecuments under sectiom 37. No doubt
many notices and summons are issued under these sections. In many cases,
Income-tax Officers may informally invite assessees to attend their offiees
in person or by representative to discuss matters. If any person eonsiders
that an illegal requisition (as distinguished from a request) for his
appearance has been issued, be should address the Commissioner of Income-
tax, and if dissatisfied with the result should approach the Central Board
of Revenue, but, of course, if he disregarded such a requisition or a mere
request he would not be liable to any penalty. I will only add that it is
most desirable, I might say essential, that wherever a return is not accepted,
the Income-tax Officer should discuss the proposed assessment with the
assessee or his aceredited representative. Income-tax Officers have been
instructed, as far as possible, to adopt this course, which saves trouble to
all concerned and obviates unnecessary appeals. The Government are
not aware of any circumstances necessitating an enquiry into this subject.

DURATION oF TIME ALLOWED BY INCOME-TAX OFFICERS BETWEEN THE SERVICE
oF NoTicE 10 PARTIES AND THE DUTY FIXED FOR THEIR ATTENDANCE.

144. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state if any instructions have been issued to Income-tax Officers regarding
the period of time that must be allowed between the service of notices
under sub-section (4) of section 22 or sub-section (2) of section 23 of

Indian Income-tax Act, 1922, and therewith ?

(b) If the reply be in the affirmative, will Government be pleased to
lay on the table a copy of these instructions {

(¢c) Are Government aware that so far as Sind is concerned and
especially in Karachi the duration of time between the service of such notices
and the date fixed for attendance varies in a large majority of cases from
less than a single day to two, three or four days 1.

(d) If the reply be in the affirmative do Government propose to issue
instructions to allow -reasonable time f

The Honourable 8ir Bhupendra Nath Mitra : (a) Ne.

(b) Does not arise.
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(c) The Government are informed that such short periods are seldom -

(d) Does not arise.

PERIOD ALLOWED FOR THE SUBMISSION OF RETURNS IN THE CasE oF NoTiczs
IBSUED UNDER SECTION 22(2) oF THE INDIAN INCOME-TAX AcT, 1922,

145. *Mr. Lalchand Navalrai : (¢) Are Government aware that in a
large majority of cases notices issued by Income-tax Officers under sub-
section (2) of section 22 of the Indian Income-tax Act, 1922, a period of
30 days for submission of returns has not been allowed in Sind and in the
Punjab t

(b) If so, do Government propose to take necessary action in the
matter ¢

The Honourable Sir Bhupendra Nath Mitra : (a) The Government
have no information on the subject.

(b) The Central Board of Revenue are making enquiries and will
issue such instructions as may' be necessary.

CURTAILMENT OF THE ORDINARY PERIOD OF 30 DAvs BETWEEN THE DATE OF
SERVICE OF A NOTICE UNDER SECTION 29 OF THE INDIAN INCOME-TAX ACT,
1922, aAND THE PAYMENT OF THE Tax.

146. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state if any instructions have been issued to Income-tax Officers regarding
the cases in which they should curtail the ordinary period of thirty days
between the date of service of a notice under section 29 of the Indian Income-
tax Aect, 1922. and the payment of tax, under section 45 of the Act ?

(b) If the reply be in the affirmative, will Government be pleased to
place on the Assembly table a copy of these instructions ?

The Honourable 8ir Bhupendra Nath Mitra : (a) No such instrue-
tions have been issued by the Central Board of Revenue. The Income-
tax Officer has full discretion under sections 29 and 45 of the Indian
Income-tax Aect (XI-22) to fix the period in question.

(b) Does not arise.

ScALE OF PENALTIES TO BE INFLICTED IN THE CASE OF ASSESSEES FOR DEFAULT
IN MAKING PAYMENT UNDER SECTION 46(1) OF THE INDIAN INCOME-TAX
Acr, 1922.

147. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state if it is a fact that a scale of penalties to be inflicted by Income-tax
Officers has been preseribed by the (entral Board of Revenue for assessees
in default in making payment under section 46 (1) of the Indian Income-
tax Act, 1922 ?

(b) If the reply be in the affirmative will Government be pleased to
lay on the Assembly table a copy of the orders issued !

The Honourable 8ir Bhupendra Nath Mitra : (a) No such instrue-
tions have been issued by the Central Board of Revenue. The Income-
tax Officer has full diseretion under section 46 (1) of the Indian Income-
tax Act (XI-22) to fix the penalties in question subject to the statutory
maximum,

(b) Does not arise.
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MANNER AND PLACE OF ANNOUNCEMENT OF THE GRDERS PASSED BY ASSISTANT
CoMMISSIONERS OF INOOME-TAX UNDER SEcTION 31(3) OF THE INDIAN
INcoME-TAX AcT, 1922.

148. *Mr. Lalchand Navalrai: (q) Will Government be pleased to
state if any instructions have been issued to the Assistant Commissioners of
Income-tax regarding the manner and place of announcement of the orders
passed by them under section 31 (3) of the Indian Income-tax Act, 1922 ¢

(b) If the reply be in the affirmative will Government be pleased to lay
on the Assembly table a copy of these instructions ?

The Honourable 8ir Bhupendra Nath Mitra : (a) No such instrue-
tions have been issued by the Central Board of Revenue.

(b) Does not arise.

Mr. Lalchand Navalrai : Will the Govemment issue instruections
to that effect ¢

The Honourable 8ir Bhupendrs Nath Mitra : The issue of instruec-

tions is not considered necessary at present by Government.

Mr. Lalchand Navalrai : What are the reasons why they do not
consider the issue of instruetions necessary !

_The Honourable 8ir Bimpendra Nath Mitra : Well, Sir, I have said
already that Government see no reason to issue any instructions in the
matter and I am not prepared at the present moment to discuss the matter
with the Honourable Member.

ORDERS UNDER SECTION 31 OF THE INDIAN INCOME-TAX AcT, 1922.

149. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state if it is a fact that in Sind orders under section 31 of the Indian
Income-tax Act, 1922, are often passed long after the hearing of the
appeals, and that they are forwarded to appellants through Income-tax
Officers ?

(b) Are Government aware that in a large majority of cases they reach
the appellants after the period of one month referred to in section 66 (2)
of the Act and that it has not been possible for assessees to seek references
to the High Court in proper time ?

(¢) Will Government be pleased to state the number of cases of such
late service in which the Commissioner of Inecome-tax, Bombay Presidency,
has refused to refer to the High Court eases under section 66 (2) of the
Income-tax Act, 1922 ¢

(d) Is it a fact that the bar of limitation was reckoned from the date
of the orders of the Assistant Commissioner of Income-tax under section 31
of the Act !

The Honourable 8ir Bhupendra Nath Mitra : (a) Orders under
section 31 are not often passed long after the hearing. The Commissioner
noticed in May last that delays were caused by communicating them
through Income-tax Officers and ordered that they should be communi-
cated immediately to the parties direct.

(b) The orders are communicated within 30 days after the date on
which they are passed in the vast majority of cases.
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(¢) In 1927-28 one application was rejected as time-barred. The
assessee had 17 days in which to make his application after the appefﬂ
dgcissié);: was served on him. None has been rejected as time-barred in
1928-29.

(d) Yes.

IsSUE oF NoTICE To INCOME-TAX ASSESSEES TO RECEIVE REFUND ORDERS.

150. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state if instructions have been issued to Income-tax Officers that they should
issue notices to the assessees to receive refund orders of the tax due to them
in consequence of orders passed under section 31 or section 27 of the Indian
Income-tax Act, 1922 ¢

(b) If the reply be in the affirmative will Government be pleased to
place on the Assembly table a copy of the instructions issued to them ?

The Honourable 8Sir Bhupendra Nath Mitra : (a¢) No such orders
have been issued by the Central Board of Revenue.

(b) Does not arise. :
Mr. Lalchand Navalrai : Will orders be issued ¢

The Honourable S8ir Bhupendra Math Mitra : The Honourable
Member puts his question in a certain form. If he wanted to know whether
orders would be issued by Government in any partieular matter he should
have framed his question in a different manner which might have given
Government an opportunity of considering the point.

IssUE OF NOTICE TO INCOME-TAX ASSESSEES TO RECEIVE REFUND ORDERS IN
CasEs IN WHICH THE TAX 18 REDUCED OR CANCELLED.

151. *Mr. Lalchand Navalrai : (¢) Will Government be pleased te
state if it is a fact that in a large majority of eases no notice is issued to
assessees to receive refund orders in cases in which the tax is reduced or
cancelled on appeals under section 31 of the Act or the assessment is re-
opened under section 27 of the Act ?

(b) If the reply be in the affirmative do Government propose to
issue instructions in this behalf ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) and (b). The
Government have no information. The Central Board of Revehue have

called for information on the point and will issue such instructions as
may be necessary.

DELAY IN THE PAYMENT OF REFUNDS DUE TO INCOME-TAX ASSESSEES.

152. *Mr. Lalchand Navalrai : (¢) Are Government aware that con-
siderable delay oceurs in the payment of refunds due to income-tax assessees
whose taxes have been reduced or cancelled in consequence of orders under
sections 31 and 27 of the Indian Income-tax Aect, 1922 ?

(b) Will Government be pleased to state showing for each district in
8ind, the number of cases in which such delay exceeded thirty days ?

The Honourable 8ir Bhupendra Nath Mitra : (a) As a gencral case,
no.
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(b) The figures for each circle are as follows :

Name of Circle. No. of cases of delay
over 30 days.

Karachi City, A—Division .. .. .. ml
Karachi City, B—Division .. .. .. mil,
Hyderabad Cirele .. .. nil.
Karachi and Thar and Parkar Dlstncts Cn-ele .. 20
Sukkur and Nawabshah Circle .. .. .. nil,
Larkana Circle .. .. .. 1

Shikarpur Circle .. .. .. mil

PENALTY INFLICTED ON INCOME-Tax Assessees N ‘SiND, For DeravLT IN
MAKING PAYMENTS OF THE TaAxXx.

153. *Mr. Lalchand Navalrai : Will Government be pleased to
place on the Assembly table a list showing for each . of the years
1922-23 to 1927-28 the number of cases in each Income-tax Officer’s charge
in 8ind, in which penalty has been inflicted in comsequence of default in
making payments of tax for which less than thirty days for payment were
allowed in exercise of the discretion vested in them by seet:on 45 of the
Indian Income-tax Act, 1922 ?

The Honourable Sir Bhupendra Nath Mitra : A statement is laid on
the table. In no case, however, was the penalty imposed before the expiry
of thirty days from the date of the notice demanding payment.

w:mnkﬂdam”mhlwluﬁﬁdm in each Income-iom  Oficer’ s tharve
" mMM Aicted in conseguenoc: of default making poyments faz
Mb-ﬁuwhyufwmy:cﬂm"“ . o for

Name of the No. No. No. No. No No.
Income-tax Offic [1022.| of [1923-| of [1924-{ of [1925-| of }1926-| of |1927-| of
oer’s charge. 23, |omses | 24 [ ocases.| 25° |emses.| 26. |cases.| 27. [rmses.| 28. |omses.

KarschiCity .. | ,, Na| , Na| . 4| ., ] . Na| o, 1

lhncln and Thar » Na o, Nd| ., Na} ,, N | .. Na| . 4
Parkar Distriota.

Hyderabad R 2! . Nd| o, Nad | ., Na| . Na| . Ng

Bukkur R Nd| ., N, Nid ¢ o, Na| . Na| ., N3

Bhikarpur A Nad| . Na| . Na| ., Na| . N2l . Na

Larkans .. " Nd |, Nal}| ., Nay Na| ., Na| , Ni

8PEECH DELIVERED BY LoRD BURNHAM, REGARDING INDIAN Mamxwws ror
Brimse Goobs.

1564. *Mr. Gaya Prasad Singh : Has the attention of the Government
been drawn to the following remarks recently made by Lord Burnham,
as President of the Incorporated States Managers’ Association of the United
Kingdom :

(4) ¢ The incurable moduty of the Government of India is 6o great as te reach

the pomt of absurdi Jt blushes to have good records said about it, and
fess good recor » are very few and far between. When I stood on
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the Sutlej Barrage—the work of British Enginccrs—and saw the water
pouring out into Bikaner State, I felt proud of belonging to the country,
which has conferred immeasurable benefits on the people of India '’ ¥

(%) *¢ British manufacturers should do more to expand their trade with the
Indian Empire. There was bound to be an increasing demand for luxuries
as well as commodities ’’ ¢

(%) ‘¢ India offered one of the greatest opportunities for Imperial trade ’’ ¢

The Honourable Mr. J. Crerar : My attention was not drawn to the
speech until T saw the Honourable Member’s question.

Mr. N. M Joshi : A supplementary question, Sir. Government’s
attention has now been drawn to the statement that the Sutlej Barrage
is the work of British engincers, and I want to know whether that state-
ment is correct.

The Honourable Mr. J. Crerar : I do not accept any responsibility.
I neither deny nor affirm the statement made in the speech.

Mr. N. M. Joshi : That was not my question. My question is
whether that statement is correct or not, that the Sutlej Barrage is the
work of British engineers. Is it the work of British engineers ?

The Honourable Mr. J. Crerar : I think that it will be the result of
a very admirable piece of collaboration between British and Indian
engineers.

Mr. N. M. Joshi : May I ask if this statement is not correct, will

Government be pleased to write to the gentleman in question that the
statement made by him is not correct !

The Honourable Mir. J. Crerar : No, Sir. Government do not con-
sider it incumbent upon them to take any action.

Mr. N. M. Joshi : May I ask whether this is the result of the vacant

minds which the members of this Commission were expected to bring to
India ?

_ Mr. Gaya Prasad 8ingh : Do Government propose to represent to
His Majesty’s Government the desirability of withdrawing this gentleman
from the Simon Commission having regard to the prejudiced views which
he has expressed ?

The Honourable Mr. J. Crerar : No, Sir.

. Mr K Ahmed : In view of the fact that notice of this question was
given a long time ago, why did not the Honourable the Home Member
try his level best to get a copy of the speech in order to answer the question
properly and fairly to the people of India 1

The Honourable Mr. J. Crerar : I presumed that the Honourable
Member, Mr. Gaya Prasad Singh, had incorporated in his question all that
was pertinent to his enquiry.

Maunlvi Muhammad Yakub : Do Government propose to commnuni-

cate to the Secretary of State for India the feelings of this House about
the particular gentleman ?

The Honourable Mr. J. Orerar : I have already stated that Govern-
ment do not consider it incumbent upon them to take any action.

_Mr. C. 8. Ranga Iyer : Will the Government convey to His
Majesty’s Government the very objectionable nature of the practice of
members of the Simon Commission doing propaganda for British trade ?
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Mr. K. Ahmed : In view of the fact that Lord Burnham came to
this country for the purpose of supporting British trade and British
luxuries and to see that Indian people are induced to purchase these
luxuries from England and that English people are to supply their goods
to this country, do Government propose to take steps to stop Lord
Burnham going about beating his drum for this purpose ?

The Honourable Mr. J. Crerar : I am unable to accede to the
Honourable Member’s hypothesis.

Mr. K. Ahmed : Does the Honourable Member realise with regard
to clause (i1) of this question what Lord Burnbam said that British
manufacturers should do more to expand their trade with the Indian
Empire and that there was bound to be an increasing demand for luxuries
as well as other commodities ¥ Will the Honourable Member put a stop
to this as it is detrimental to the interest of India ?

Lala Lajpat Rai : Considering that the Government identifies itself
practically with the Simon Commission and arranges for their reception,
does not the Government consider it a duty to remove all misapprehensions
about the statements which the members of the Commission make in
England and in India ?

The Honourable Mr. J. Crerar : No, Sir; the members of the
Commission are quite capable of speaking for themselves.

Lala Lajpat Rai : Will the Government cease to arrange for their
receptions ? -

Mr. M. 8. Aney : May I ask if the Govermnent is interested in
allowing these false statements to remain unchallenged ?

AMENDMENT OF THE GOVERNMENT OF INDIA ACT, 80 A8 TO ALLOW PERSONS
WHO ARE NOT LAWYERS TO BECOME CHIEF JusTicEs or INDIaN HicH
Courrts.

155. *Mr. Gaya Prasad 8ingh: (a) Are Government aware that a
Bill has been introduced in the House of Lords, amending the Government
of India Aect, the object of which is to throw open the office of Chief Justice
of Indian High Courts to persons who are not lawyers ¢ If so, are they
aware of the reason for introducing this innovation ?

(b) Do Government propose to invite Indian public opinion on the
subject, before the measure is passed !
The Honourable Mr. J. Crerar : (a) The effect of the Bill ijs to make

it clear that persons legally eligible to be puisne judges shall be similarly
eligible for the office of Chief Justice.

(b) As the Honourable Member is aware, the text of the Bill was
published in this country on June 14th, and since then Government have
received information of resolutions by various Bar Associations. They
have also received a copy of a resolution passed by a public meeting in
Bombay and, as the Honourable Member is aware, notice of a Resolution
relating to the Bill has been received for this Session.

No further proceedings on the Bill can in any event be taken till
Parliament next meets and there will therefore be full oppertunity for
opinions with regard to it to be expressed.
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Mr Gaya Prasad Bingh : Is it a fact, Sir, that the Government of
India during the Viceroyalty of Lord Minto sent a despatch to the Secre-
tary of State, objecting to the appointment of the members of the Indian
Civil Service as Chief Justices of Indian High Courts 1

The Honourable Mr. J. Crerar : I am not aware of any such
despatch. If the Honourable Member will give me notice, 1 shall consider
whether 1 can give him a reply.

Mr. K. Ahmed : In view of the fact that there is a great commotion
in the country with regard to the appointment of the members of the
Indian Civil Service to be Chief Justices, do Government propose—of
course I have great respect for the members of the Indian Civil Service—
for the benefit of the country, and to satisfy the people that the adminis-
tration is carried on fairly well, to correspond and consult with the
associations and representatives of the people of this country in this
House, and ask them whether they approve of the appointment of members
of the Civil Service to be Chief Justice of any High Court !

The Honourable Mr. J. Crerar : 1 shall tramsmit to the proper
quarter any expression of opinion on the subject, which I may receive.

Lala Lajpat Rai : Is it or is it not a fact that the first suggestion
that the office of Chief Justice should be open to members of the Civil
Service came from the Secretary of State for India and the Government
of India readily accepted it 1

The Honourable Mr. J. Crerar : I think the Honourable Member is
aware that I am precluded from referring to matters which are the
subject of correspondence with the Secretary’ of State unless and until
the documents are duly published with his consent.

Lala Lajpat Rai: Does the Honourable Member recognise, con-
sidering the great importance of the question and the great interest taken
in it by the people, that the Indian people have a right to know what is
the attitude of the Government of India towards this question ?

The Honourable Mr. J. Crerar : 1 have already stated that there is
etill ample opportunity. If any one desires to express an opinion on this
matter, I shall be pleased to communieate it to the Secretary of State.

Mr. C. 8. Ranga Iyer : Will the Government be pleased to publish
the documents relating to the correspondence on the subject between the
Government of India and the Secretary of State !

The Honourable Mr. J. Crerar : No, Sir. I can give no undertaking
on that point.

Mr. C. 8. Banga Iyer : Is the Government aware that there iz a
great deal of public opinion on this matter and that it is but fair that
the country should know exactly what has passed between the Government
of India and the Secretary of State 1

The Honourable Mr. J. Crerar : 1 take note of the Honourable
Member’s statement that there is a great deal of public opinion in the
roatter. But I did recently see in a nationalist newspaper of wide
circulation an emphatic comment on the lack of public interest in the
matter.
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DxruraTion o ™aE INpiaN PoLicE AssociazioN 1o His EXCELLENCY THE
VicERoy.

156. *Mr. Gaya Prasad 8ingh : (a) Is it a fact that a deputation of
the Imperial Police Association recently submitted a representation to the

Government at Simla, regarding the pay, prospects, and other alleged
¢¢ grievances ’’ of the European Police ¥ Will the Government be pleas-
ed to lay on the table a copy of this representation, and the reply thereto ?

(b) Have Government taken any steps, or propose to take any steps on
this representation ?

The Honourable Mr. J. Orerar : (a) The facts are as stated by the
Honourable Member, except that the deputation represented the Indian
Police Service as a whole, and not merely its European members. Gov-
ernment do not consider it necessary to lay on the table any papers on
the subject.

(b) The different matters discussed with the deputation are being
considered.

LocaTioNn oF aNoTEER MiLrTary Force IN NorTE BmarR oN THE NEPAL
FRONTIER.

157. *Mr. Gaya Prasad 8ingh : (a) Is it in contemplation to locate
another military force in North Bihar, on the Nepal Frontier !
(b) If so, is it a fact that a large tract of land is being acquired near
about Ruxaul, District Champaran, for the purpose ?

(¢) Will the Government be pleased to state the reasons for locating
the force in this area ?

Mr. G. M. Young : (a¢) and (b). No.
(¢) Does not arise.

SEKEEN MEMORANDUM REGARDING MODERNISATION OF THE ARMY IN INDIA.

1158. *Mr. Gaya Prasad 8ingh : (g) Is it a fact that a memorandum
No. 25316/(1|S.D.-2 marked *‘ confidential ”’, has been issued by Lieutenant-
General Sir Andrew Skeen or by the Army Department, to certam Head-
quarters Command, in course of which it is stated :

() ‘“ Owing to the developments that have taken place in foreign
armies, and with which we must keep pace, we have now
reached a state when the Army in India needs to spend
during the next few years a minimum of 8 crores of rupees
on the modernisation of armaments, and equipments, in
addition to the sum normally available for the purpose ’’ !

(%) ‘‘ The Government of India have recognised that in view of
the urgent need for equipping the army on modern lines,

* the policy of progressive reduction must be temporarily
abandoned, and have recently come to an agreement with the
Commander-in-Chief on this subject ’’

(b) Do Government propose to place a copy of this memorandum,
or any other similar memorandum on the table ; and indicate the kind of
agreement arrived at ?

tFor answer to this question, see answer to question No. 120.
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SearcE BY THE CUSTOMS OFFICIALS AT DOVER OF THE BAGGAGE OF MAuLANA
MuBAMMAD ALL

159. *Mr. Gaya Prasad Singh: (a) Are Government aware that, as
soon as Maulana Mohammad Ali landed at Dover, certain persons announc-
ing themselves as custom officials took hold of his belongings, and subjected
them to a vigorous search, including even his papers and letters {

(b) Do Government propose to enquire into this complaint, and
find out whether all Europeans and Indians visiting England are subjected
to this sort of search ?

The Honourable Mr. J. Crerar : (a¢) No.

(b) The Government of India have not received any complaint and
do not propose to make any enquiry. The search of luggage of all
passengers arriving at English ports is regularly carried out and does
not call for comment.

WEEEKLY MArL Amr SERVICE ¥FROM LONDON TO INDIA.

160. *Mr. Gaya Prasad 8ingh : (g) Is it a fact that it is proposed tv
enter into an agreement with the Imperial Airways, Ltd., to organise a
weekly mail service from London to India, and to grant a subsidy for
the purpose !

(b) What is the annual amount of subsidy agreed upon, and when
is the weekly service likely to come into existence.?

The Honourable Mr. A. C. McWatters : (¢) No. The Government
of India are considering the question of establishing an air mail route in
India itself, but they have not been oonducting negotiations for this
purpose with any company, and do not intend tc make any agreement of
this kind without calling for tenders.

(b) Does not arise.

Dutca A1k SERVICE TO BATAVIA, via INDIA.

161. *Mr. Gaya Prasad 8ingh : Are Government aware of any official
proposals of the Netherland’s authorities for a Dutch Air Serviece to
Batavia, vid India * And have the Government agreed to this proposal 1

The Honourable Mr. A. C. McWatters : The Government of India
have received no official proposals for a regular service and in conse-
quence no question of agreeing to such a service has arisen. They have
been informed that a Dutech Company proposes to organise trial flights, via
India between Holland and the Dutch East Indies in 1929.

SEPARATION OF THE ASSEMBLY OFFICE FROM THE LEGISLATIVE DEPARTMENT.

162. *Mr. Gaya Prasad Singh : (a) Do Government propose to lay
on the table a copy of the scheme put up by Honourable the President
of this House, regarding the separation of the Assembly Office from the
Legislative Department of the Government ?

(b) When is the proposal 'ikely to come into effect ; and what is the
additional annual expenditure; if any, involved ! '
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Mr. President : With regard to this question, I may inform the
Honourable Member that I propose to make a full statement on the separa-
tion scheme to-day after questions, and the Honourable Member had
better wait till I make the statement.

NoTIOE 188UED BY THE PASSPORT OFFICER, SINGAPORE, REGARDING PASSPORTS
FOR INDIANS WISHING TO TRAVEL TO NON-BRITISH TERRITORY APTER
THEIR ARRIVAL IN MALAYA.

163. *Mr. Gaya Prasad Bingh : (a) Is it a fact that the following
notice has been issued by the Passport Officer, Singapore :

¢¢ As from the 1st September, 1928, no emer certificate of nationality wili be
issued to British subjects or non-British subjects for travel to any non-British territory,
all British subjects, more specially Indians, who intend to travel to other places, after
their arrival in Malaya, should obtain passports in their country of origin, as the
Malayan Passport Officcs will not issue passports to persons, who are not domiciled
in Malaya, without previous referemce to their country of origin ’’ ¢

(b) Do Government propose to enquire into the matter ?

8ir Denys Bray : (¢) Yes.

(b) No enquiry is necessary, the position is simply this. As a special
concession, Indians travelling between India and Malaya are exempt from
passports. In the case of Indians, therefore, prior notice is doubly neces-
sary that those who desire to travel beyond Malaya should forearm them-
selves with passports in their own country.

Visit oF DR. SupaINDRA Bose T0 IXDIA.

164. *Mr. Gaya Prasad 8ingh : Is it a fact that Dr. Sudhindra Bose
has been given a passport on condition that he should stay in India for not
more than six months, and that he would not engage in any political activi-
ties ¥ If so, why this restriction ?

The Honourable Mr. J. Crerar : The visa on Dr. Bose’s passport was
for a visit of six months only. The Government of India are not aware
that any other condition was imposed. The restriction was imposed be-
cause Dr. Bose’s past record was considered doubtful.

Mr. C. 8. Ranga Iyer : Will the Government be pleased to lay on
the table of the House for the information of Honourable Members here
the past record of Dr. Bose, to which the Honourable Member just refer-
red ?

The Honourable Mr. J. Crerar : I am not in personal possession of
any very close record of Dr. Bose’s past ; but I would inform the Honour-
able gentleman that Dr. Bose renounced British Indian nationality a few
weeks after the outbreak of the war.

Mr. Gaya Prasad 8ingh : May I know why the Honourable Member
has made a statement which he is not prepared to substantiate on the
floor of the House ?

The Honourable Mr. J. Crerar : I do not admit that I am not
prepared to substantiate it.

Mr. Gaya Prasad Singh : The Honourable Member has just said
that he does not personally know the record of Dr. Bose.
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The Honourable Mr. J. Orerar : I pointed out that the reason for the
restrietion on the visa was because Dr. Bose’s past record was considered
doubtful and I have given a relevant fact which is a reason for leading
to that conclusion.

Pundit Motilal Nehru : Is that the whole record ?

The Honourable Mr. J. Crerar : No, Sir. But the point, I think, is
sufficient to establish what I have stated in my reply.

Mr. C. 8. Ranga Iyer : Is it not a fact that when Dr. Bose renounced
his British Indian nationality, it was about the time when there was quite
an agitation in Amerioa about Indians settled in America that they could
not belong to British Indian nationality as well as to American nationality
at one and the same time, and therefore he had to make a choice and not
because of anything to do with the war ?

The Honourable Mr. J. Crerar : I am not aware what Dr. Bose's
motives were ; I am merely reciting the facts.

Mr. C. 8. Ranga Iyer : I am not concerned with the motives at all ;
I am mentioning a fact and I want Government to investigate that fact,
that Dr. Bose could not be at one and the same time an American citizen
and a British Indian citizen and he had no choice ; but is it not open
1o Dr. Bose to resume his British Indian nationality and to come and
settle in this country if he so chooses ?

Mr K. Ahmed : As Dr. Bose had been given a passport to stay in
India for not more than six months on condition that he would not engage
himself in any political aetivities, will Government be pleased to say if he
will be allowed to stay in this country for a longer period if some res-
pectable people come forward and give an undertaking that he will behave
himself properly ?

The Honourable Mr. J. Crerar : If Dr. Bose proposes to return to
India the conditions under which he may return will be considered in due
eourse.

Mr. K. Ahmed : If Dr. Bose or any of his friends write a letter to
the Government of India asking that his case may be dealt with fairly and
properly, so that he may return to his own country and stay here per-
manently, will Government be pleased to consider the matter favourably ¢

The Honourable Mr. J. Orerar: Yes, Sir. I can assure the
Honourable Member that his case will be dealt with properly and fairly.

Mr. C. 8. Ranga Iyer : Is it a fact that Dr. Bose has asked for
an unrestricted visa to enable him to visit India whenever he desired and
permission, if he chooses, to settle down here permanently ¢

The Honourable Mr. J. Crerar : I think that the reply I have
already made substantially meets the Honourable Member’s inquiry, which
is, that if Dr. Bose desires to return to India the whole case will be very
carefully considered.

Mr. C. 8. Ranga Iyer : Has any reply been given-to that effect to
Dr. Bose ?

lfhe Honourable Mr. J. Orerar : T must ask for mnotice of that
question.



QUESTIONS NOT PUT, OWING TO THE ABSENCE OF THE QUES-
TIONER. WITH ANSWERS TO THE SAME.

APPOINTMENT OF MUSLIMS A8 PROBATIONARY SUPERINTENDENTS OF Post
OFFICES.

77. *Mr. Anwar-ul-Azim: With reference to starred question
No. 6 asked by Mr. Abdul Haye on the 18th August, 1927, will Govern-
ment be pleased to state why the Governmeént orders regarding the re-
seevation of the one-third vacancies for Mussalmans were not observed in
filling np the 6 posts of the Probationary Superintendents of Post Offises 1
Will the Government be pleased to state how many appointments of Pro-
Lationary Superintendents of Post Offices were made from 1st April, 1927
to 1st May, 1928, and how many of them were Mussalmans ¥ Was the
loas suffered by the Mussalman community in filling up the 6 posts from

August 1925 to April 1927 borne in mind while filling up the subsequent
vacancies !

The Honourable Mr, A. 0. McWatters : There are no Government
orders reserving one-third of the vacancies for Mussalmans.

Five appointments of Probati Superintendents were made
between the 1st April, 1927, and the 1st May, 1928. Two of these went to
members of the Muslim community.

The orders of Government relating to the adjustment of communal

inoqnglities are always kept in mind when vacancies are filled by direet
recrultment.

Ga2ETTING OF THE PosTs or ALL PosTMASTERS IN DisTRIcT TOWNS AND
. SuB-D1visioNAL HEADQUARTERS.

79. *Mr. Anwar-ul-Azim : Do Government propose to raise the posts
of all Postmasters in District towns and Sub-Divisional Headquarters to
gazetted Postmasters in order to improve their social and official position. ?

The Honourable Mr. A. C. McWatters : The reply is in the
negative.

PaY wHILE ON LEAVE OF NON-GAZETTED OFFICERS AND CLERKS OF THE
PosTAL DEPARTMENT.

80. *Mr. Anwar-ul-Azim : With reference to the Government reply
to the question of Pandit Thakurdas Bhargava regarding pay while on
leave of non-gazetted officers and clerks of the Postal Department are
Government aware that the non-gazetted officers and clerks whose pay was
less than Rs. 300 and who held a permanent post on the 8th October 1924
suffered loss by the alterations in the rule ? If so, do Government propose
to cancel the first alteration in order to redress the grievances of those
officials who had a permanent post on the 8th October 1924 ¢ If not, why ¢

The Honourable Mr. A. C. McWatters : The Government realise
the effect of the alterations. Fundamental Rule No. 87 was intended
only to safeguard to the officers concerned a special concession previously
allowed to them by article 340 (c) of the Civil Service Regulations. By
an error in drafting, however, the Fundamental Rule originally went fur-
ther than this and introduced a new undesigned additional concession.
The alterations now in question were necessary to correct this error. In

( 213 )
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the circumstances tne postal staff, to whom the rule applies in common
with the staff of other departments have no reasonable grievance, and
Government do not propose to take any further action.

RECRUITMENT OF MUBAMMADANS IN THE BIHAR AND ORISsA Pos'rn; CircLE.

123. *Raja Raghnnmd&n Prasad Bingh : (a.) Has the attention of
the Government been drawn to an article headed ‘‘ Communalism in the
Bhagalpur Division Post Office >, published in the Searchlight, (Patnl)
of the 10th June 1928 ¢

(b) Is it a fact that :

(s) from 1914 to 1927 there was an unbroken succession of
Muhammadan Superintendents of Post Offices posted to the
Bhagalpur Division of the Bihar and Orissa Postal Cirele ;

(#1) from 1st August 1921 to 13th February 1923 all the eleven
appointments made in the rank of clerks went to Muham-
madans ;

(1) from 13th January 1924 to 1st May 1927 the number of
Hindu clerks taken in was 13 and that of Muhammadan
clerks was 11 ¢

(¢) What is the proportion of Muhammadan clerks to Hindu clerks
recruited during the period from 1st August 1921 to 1st May 1927 ¢

(d) What is the principle or principles guiding- the recruitment of
clerks ! Are such recruitments made on the population basis ¢ If so, is
it ascertained that the said basis is adhered to ! -

(e) What is the proportion of the Muhammadan to the Hindu popu-
lation in the Bhagalpur Division of the Bihar and Orissa Postal Circle ¢

The Honourable Mr. A. C. McWatters : (a) Yes.
(b) (i) No.

(b) (#1) There were seven and not eleven appointments made during
this period. All these went to Muhammadans.

(b) (#ti) No. The correct numbers are 12 and 9.
(¢) The proportion is 19 Muhammadans to 15 Hindus.

(d) The recruitment of clerks is made on an educational and not on
a population basis subject to certain reservations for the purpose of ad-
‘justing communal inequalities.

(e) 1 to 3.

PrOMOTION OF MUBAMMADAN POSTMEN A8 OVERSEERS IN THE BIHAR AND
Orissa PostaL CIRCLE.

124. *Raja Raghunandan Prasad S8ingh: (a¢) Is it a fact that
Shaikh Sobrati and Abdul Hossain, Overseers of Post Offices, Bhagalpur
Division (Bihar and Orissa Postal Circle) were promoted as such from the
rank of postmen in supersession of a large number of senior and deserving
Hindu postmen * If so, do the Government propose to enquire into the
matter ¢ Was the rule that a postman must put in at least 10 years’ service
before appointment as overseer observed in the above two cases ! If not,
why not ?
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(b) Isit a fact that, amongst the postmen and menials in the Bhagalpur
Division Post Offices the number of Mubammadans is much larger than
that of the Hindus ¢ If so, what do they propose to do to remedy this state
of things !

(¢) Is it a fact that one M. Syed Eba Bilgrami, a clerk of the Gaya

"Postal Division, was promoted to the selection grade in supersession of
his seniors in the gradation list 1 If so, what aetion was taken to undo
the wrong done t If not, do the Government propose to take such re-
medial action ! Is it a fact that out of the officials superseded as stated
above some have been promoted subsequently ?

Mr. P. G. Rogers : (@) Shaikh Shobrati and Abdul Hossain were
appointed overseers in 1922. As such appointments are made by selec-
tion, the question of supersession does not arise.

There is no rule that a postman must put in at least 10 years’ service
before appointment as an overseer.

(b) No.

(¢) Yes. As the appointment was filled by selection, there was no
irregularity in passing over men senior to M. Syed Eba Bilgrami but
considered unfit for the appointment. It is a fact that some of these
men have subsequently shown their fitness for the selection grade and
have received promotion.

NumBer oF HINDU AND MUBAMMADAN NON-MATRICULATES EMPLOYED AS
ReservE CLERKS OR AS CANDIDATES FOR RESERVE CLERKSHIPS IN THE
Biear axp Orissa PosraL CrmoLx.

125. *Raja Raghunandan Prasad 8ingh : Will the Government be
pleased to state the number of non-matriculates, Hindu and Muhammadan,
separately, taken in as reserve clerks or candidates for reserve clerkships in
the Post Offices during the last three years in each division of the Bihar
and Orissa Postal Cirele § What is the rule for recruitment of non-matrieu-
lates * Is the proportion of the Hindu to the Muhammadan population
taken into consideration in making such recruitment ?

The Honourable Mr. A. C. McWatters: A statement showing the num-
ber of non-matriculates, Hindu and Muhammadan, separately employed as
reserve clerks or as candidates for reserve clerkships in the Post Office
during the last three years in each division of the Bihar and Orissa Postal
Circle will be supplied to the Honourable Member. Non-matriculates
are occasionally recruited with the approval of the Postmaster-General
in special cases. The general orders of Government for the regulation
of recruitment to adjust communal inequalities are taken into considera-
tion in making such recruitment.

NuMsERr or APPOINTMENTS OF REserve CLERrks IN TBE MoNGEYR Division
or TRE Braar AND Orissa PosTtaL CIRCLE, ETO.

126. *Raja Raghunandan Prasad ‘8ingh : (z) Will the Government
be pleased to state the number of appointments of reserve clerks and of
candidates reserved for the same in the Post Offices in the Manghyr Division
of the Bihar and Orissa Circle from August 1927 to June 1928 ¢ How
many of these appointments and enrolments went to Hindus and how many

to Muhammadans !
L73LA
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(d) Is it a fact that candidate clerk Yahia Zaman in the Bhagalpur
Division was removed and subsequently recruited in the Monghyr Divi-
sion ! Is it a fact immediately after his recruitment as a candidate
in the Monghyr Division M. Yahia Zaman was deputed for trnmng in
telegraphy in supersessien of the claims of other candidates senior to
him t Is it a fact that M. Yahia Zaman alone was examined instead of all
the candidates being examined when the test papers of likely candidates
were called for by the Postmaster General of the Bihar and Orisa Postal
Circle ?

Mr. P QG Bog'm (@) 5 and 4. 6 went to Hindus and 2 to
Muhammadans.

() (¢) Yes.

(#1) There was no supersession, Mr. Yahia Zaman was the second candi-
date on the list and was selected because the first was not willing to learn
telegraphy.

(s8t) As Mr. Yahia was the candidate selected by the Divisional
Superintendent for telegraph training the Postmaster-General called for
his dictation papers for scrutiny. As he was the senior candidate willing to

undertake telegraph traiming, the question of calling for the papers of
other candidates did not arise.

RECRUITMENT OF NON-MATRICULATES A8 CLERES IN THE PaTNA DIvisioN
oF THE BraAR AND ORrissa PostaL CIrCLE.

127. *Raja Raghunandan Prasad 8ingh: Is it a fact that non-
matriculates are recruited as candidates for clerkships in the Patna
Division of the Bihar and Orissa Postal Circle ¥ If so, why ¥ How many
such candidates have been taken in since 1926 up to 30th June 1928 ? Is
it a fact that the Patna Division is comparatively backward in education !

The Honourable Mr. A. C. McWatters : Non-matriculates are not
ordinarily recruited as candidates in the Patna Division. A few excep-
tions to the rule were made with the previous sanction of the Postmaster-
General. From June 1926 up to June 30th, 1928, five such candidates
were taken, out of a total of 27 appointments made. As regards the
educational condition of the Patna Division the Government of India are
not in a position to make comparisons and I suggest that the question
‘might more suitably be asked in the Provincial Council.

INADEQUACY OF THE Pay anp ProsPEcTs OF SUPERINTENDENTS OF PosT
OFFICES.

128. *Raja Raghunandan Prasad Singh : Are Government aware that
there is much discontent amongst the Superintendents of Post Offices, re-
garding the inadequacy of their pay and prospects ! 1f so, what remedial
‘measures are proposed to be taken in the matter ?

REevisioNn or THE PaY or SUPERINTENDENTS OF PosT OFFICES.

129, *Raja Raghunandan Prasad Singh : Are Government aware that
the revision of pay of Superintendents of Post Offices sanctioned in their
letter No. 11-P.T.E., dated the 15th March 1926, from the Secretary to the
Government of Indm, Department of Industries and Labour, to the Director
‘General of Posts and Telegraphs, India, did not satisfy the demands made
by them from time to time since 1921 ‘and that the Postal Officers’ Asso-
ciation expressed dissatisfaction and declared the revision disappointing
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by a telegram, dated the 20th March, 1926, to the Honourable Member
in charge of the Department of Industries and Labour ¢t If so, what action
have Government taken in the matter 1. ‘ -

RevisioN or THE PaY oy SBUPERINTENDENTS oy Post OFrices.

180, *Raja Raghunandan Prasad Singh : Are Government aware that
the revision of pay of Superintendents of Post Offices sanctioned in 1926
has benefited a very small number of such officers and that the majority
of them stand where they were before ¢ What do they propose to do for
benefiting the latter ?

Errzor or THE REvVISION oF THE PAY oF SUPERINTENDENTS OF PosT Orrices.

131. *Raja Raghunandan Prasad Singh : Will the Government be
pleased to place on the table a statement in the following form ? :

' Effect of revision of 1036,

Total number of Superintendents of | No, of officers | No. of officers | No. of officers
Post Offices on the 1st April 1926. | receiving Re. 50 reodvh;glh.% receiving Rs. 5
y

the revision. tne revision. the revision.

ANNUAL INCREMENTS OF SUPERINTENDENTS oF Post Orricss.

132. *Raja Raghunandan Prasad Singh : Are Government aware that
in the case of the first class Postmasters the rate of annual increment is
Rs. 30 whereas in the case of Superintendents of Post Offices it is Rs. 20 up
to a certain stage and then Rs. 25 1 If so, why this differential treatment
specially when the latter have to tour about in one or more districts which
the former have not to dot Do the Government propose to remove this
anomaly ¢

Frue QuarTERs, FREE CONVEYANCE, ETC., FOR SUPERINTENDENTS Or PoOST
OrricEs.

133. *Raja Raghunandan Prasad 8Singh : Are Government aware that
first class Postmasters have certain amenities of life, namely, free quarters,
free conveyance, etc., and that these amenities are not given to Superinten-
dents of Post Offices ¥ Is it a fact that the former have a higher start
(Rs. 350) than the latter (Rs. 300) ¢ If so, do they propese to remove this
anoglnail{ 1

~ D2

-
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Damy ALLOWANCES OF SUPERINTENDENTS OF PosT OpwicEs.

134. *Raja Raghunandan Prasad 8ingh : Are Government aware that
Superintendents of Post Offices in spite of being classed as first class officers
get Rs. 4 per diem allowance instead of Rs. 5 allowed to first class officers of

other Departments ! If so, do they propose to revise the amount to make
it commensurate with their position ¥

COUNTING TOWARDS INCREMENTS OF CFFICIATING SERVICES OF SUPERIN-
TENDENTS OF PosT OFFICES.

135. *Raja Raghunandan Prasad 8ingh: Is it a fact that the
officiating services of certain Superintendents of Post Offices before their
confirmation as such were not counted towards increment of pay and that
such officers memorialised the Honourable Member for Industries in October

1926 ¢ If so, how does their case stand at present 1 Why are the final
orders delayed in the matter ?

The Honourable Mr. A. C. McWatters : With your permission, Sir,
I will deal together with questions Nos. 128 to 135 inclusive, as these are
identical with unstarred questions numbers 428 to 434 and 436 already
asked by Kumar Ganganand Sinha on the 21st Marech, 1928. I
would refer the Honourable Member to the Honourable Sir
Bhupendra Nath Mitra’s replies given on that date to those questions.
A copy of the statement already furnished to the previous questioner in

reply to his question No. 431 will now be forwarded to the Honourable
Member for his information.

NaMES AND NATIONALITIES OF PROBATIONARY SUPERINTENDENTS OF PoOsT
OFFICES IN THE BraAR AND ORissa PostaL CIRCLE.

136. *Raja Raghunandan Prasad 8ingh: (a) Will the Government
be pleased to give the names and nationalities of the Superintendents of
Post Offices appointed in the Bihar and Orissa Postal Circle since its creation
in 1924 ?

(b) Is it a fact that of the tem appointments in the rank of Superin-
tendents in the said Postal Circle as many as seven went to non-Biharees
and that in making several of these appointments the Postmaster General
was not consulted at all though the rules require nomination by the Post-
master General before a candidate is appointed ¢

Mr. P. G. Rogers: (a) Presumably the Honourable Member
refers to the appointments of Probationary Superintendents. A state-
ment showing the names and nationalities of ten Probationary
Superintendents who were attached to the Bihar and Orissa Circle for
the purpose of training, will be furnished to the Honourable Member.

(b) Of the ten Probationary Superintendents, 3 belong to the

Province of Bihar and Orissa. The rules do not require nomination by
the Postmaster-General.

Exczssive NUMBER o MUBAMMADAN SUPERINTENDENTS oF PosT OFFICES IN
BraAR AND Omnissa.

137, *Raja Raghunandan Prasad 8ingh: (a) Is it a fact that out
of the total strength of twelve posts of Superintendents in the Bihar and
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Orissa Postal Circle, there are five Muhammadans against seven Hindus
and that out of these seven Hindus only two are Biharees ?-

(b) What is the proportion of the Hindus to the Muhammadans in
Bihar and Orissa !

“(¢) If the proportion of Hindus in Bihar and Orissa be much higher
than the propurtion of their representation in the ranks of Superintendents
of Post Offices, how do the Government justify the latter ¥ Do they pro-
pose to stop the appointment of Muhammadans to Superintendentships for
sometime till the disparity is made up ?

(d) Isit a fact that ever since the establishment of the Postal Adminis-
tration in India only two Biharee Hindus have been appointed Superin-
tendents of Post Offices ?

The Honourable Mr., A. 0. McWatters: (a) Of the 12 Superin-
tendents of Post Offices attached to the Bihar and Orissa Circle, 4 are
Muhammadans, 1 is an Anglo-Indian and 7 are Hindus, of whom 2 are
Bihari Hindus.

(b) Approximately 8 to 1.

(¢) Superintendents of Post Offices belong to an All-India cadre
for which recruitment is made in aecordance with the general orders of
the Government of India regarding representation of different com-
munities.  Their posting is not made on communal eonsiderations. Gov-
cﬁ-nmg:t do not propose to take the action suggested by the Honourable

ember.

(d) The information is not available.

SEPARATE OFFICE FOR THE LEGISLATIVE ASSEMBLY.

Mr. President : With the permission of the House, I desire to make
12 Noca. a statement on the question of setting up a separate and
independent department for the Assembly.

As an elected President, I am responsible to the Assembly and to no
other authority. No President can afford to ignore or withstand the
wishes of the House, either expressed or implied. It is mo doubt true
that he wields large controlling powers, and his rulings on points of
order and procedure must be accepted as final, at least for the time
being ; but it is to be remembered that, after all, the will he imposes
upon the House is not his personal will, but it is the law of the House it-
‘self ; and in all that the President does he is naturally restrained by a
desire to have his action fully endorsed by the House as a whole. In
fact, the ruling motive in his. mind always is to act fairly between all
Parties and to give satisfaction all round. Since I assumed charge of
this office, I have found the Assembly and its President labouring under
a serious handieap in two essential particulars, and this makes smooth
and satisfactory working of the legislative machinery very difficult. The
President is an inpartial interpreter and administrator of the rules of
the House, but these rules are not made by it, nor has it the power to
amend them to suit its requirements. They are amended from time to
time by the Governor General in Council with the samction of the Secre-
tary of State, and neither the Assembly nor ita President has any
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right even to be consulted. In the interpretation of the rules, the Pre-
sident has to rely on the advice of the Secretary of the Assembly, and
in the administration thereof by the office he has to rely on the efficiency,
independence and reliability of the staff and the Secretary. Every Mem-
ber of the House has in the discharge of his duties to deal both with the
Secretary and his staff, and if he fails to get satisfaction, the fault is
naturally laid at the door of the President, who is supposed to be the
controlling authority. It goes without saying that if the business of the
House is to be carried on to its satisfaction, the Secretary and the staff
must in some form be responsible to the House and its President, and
not be subordinate to any outside authority. The President must feel
that he is getting independent and impartial advice from the Secretary ;

the Secretary and the staff must also feel that they are there solely to
serve and further the best interests of the Assembly.

As matters stand at present, the Secretary of the Assembly owes no
allegiance to it or to the President ; he is for all practical purposes res-
ponsible to the Governor General in Counecil. In every question at issue
between the Government and the representatives of the people, he is
bound to identify himself with Government. He is invariably nominated
a Member of the House and, as such, he joins a Party, votes with them,
works for them, and is one of them. Neither the Assembly nor its
President has any authority over him and can, therefore, in any way
control his conduct in any matter connected with the Assembly. The
President cannot in the nature of things, therefore, regard the advice
of the Secretary in connection with the business of the Assembly as com-
ing from a wholly impartial, unbiassed and independent source, and it
is natural for the same reason that the Assembly should desire radical
reform in the present state of things. I am glad to be able to say in
this connection that His Excellency the Viceroy has, at my request,
diseontinued the practice of nominating the Secretary as a Member of
the Assembly from this Session. But this, as the House will understand,
is merely a palliative and the root cause of the trouble remains unaffected.

As regards the staff, I will only make one observation. My ex-
perience is that they feel difficulty in approaching the President freely,
or in seeking his advice in the discharge of their duties lest, by doing so
they should run the risk of offending their official superiors to whom
they are subordinate. If, therefore, the Honourable Members have not
reeeived the facilities, convenience, guidanee and assistance they are en-
titled to for the proper discharge of their duties, I want them to believe
me when I say that it is not due to any want of will on the part of the
President, but to the limitations and handicaps in . his way. I know
that the President ecould be more helpful to the House if the House had
the power to amend its own rules of business, but this is out of the
question under the present constitution. But even under existing eir-
cumstances, he could -give more facilities and convenience to Honourable
Members and otherwise be of greater help to them if the Secretary of the
‘Assembly was, in fact, such Secretary, and the office of the Assembly
was independent and unconnected with the Government of India. Apart
from these considerations, the very idea that the Secretary of the
-Assembly should be oceupying a position of subordination mnot to the
‘House-bat 10 an outside authority is in .itself, to say the least, analogous.
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It did not take me long to realise all this after I assumed charge
of the office in August 1925. The Presidents’ Conference, which met in
the following January, passed at my instance a resolution advocating
the creation of a separate office for the Assembly, quite independent and
unconnected with Government. I communicated that resolution to the
Government of India for favourable consideration and action. No reply
was forthcoming to my communication, and I waited for more than a year
in the hope that Government would take some definite action in the
matter. I then prepared and forwarded to them in September last a
detailed scheme embodying concrete proposals for setting up a separate
department or office for the Legislative Assembly. The most essential de-
mands contained in the scheme were three :

(1) That the Assembly office should be separated from the Legisla-
tive Department of the Government of India, and be treated
as an independent department and not merely as an office
attached to any department of Government.

(2) That its principal officers and establishment should be under
the control of the Assembly through its President.

(3) That the financial proposals of the new department should be
included in the annual budget without any serutiny by the
Finance Department, the Assembly to be the final judge as
to whether the proposed expendilure was necessary.

It was known to Government that I was very anxious to put the
scheme through as soon as possible and had, therefore, expected that
Government would treat my communication as urgent and deal with it
accordingly. But I heard nothing from them till about the middle of
April following. In his letter, dated 16th April, the Secretary of the
Legislative Department informed me that the Government of India had
reached certain provisional conclusions on my scheme, and that His
Excellency the Viceroy would be glad to know my views on them.
‘When I left Delhi in March last, I had personally explained to His
Excellency that I did not know how the Government were going to deal
with my scheme, but it was necessary that the President of the Assembly
and the Government should be in agreement before any Despatch was
sent to the Secretary of State, and for that purpose I should have an
opportunity of discussing the matter with him at some stage.

The Government of India found themselves unable to accept the
essential demands contained in my scheme. They were of opinion that
the Assembly office must be an office attached to one of the existing
departments of Government, and not be an independent oﬂice. or depart-
ment, their Legal Expert having advised them that the requirements of
the constitution demanded that it should be linked with the Imperial
Secretariat. I am unable to agree with this view of their Expert ; but,
even 80, there is nothing to prevent the Government from including the
new department in the portfolio of the Governor General, and by conven-
tion to allow it to function independently of the Government as has been
done to some extent by the Punjab Government in connection with the
Council Department of the Punjab Legislature.

With regard to the second demand, the Government qf India were
of opinion that, in order that the Secretary and the establishment eould
act efficiently and fearlessly, meither the President ner the Leader of the
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House should bave any control over them. I fail to understand how they
propose to bring this about. What is to happen to the power of punish-
ment, sospension and dismissal now vested in the Governor General in
Council f If these powers are not to be transferred to the Assembly and
its President under the new arrangement, they must and will remain
with the Governor General in Council. In that case the separation of
the office has no meaning, and it is not worth having. As for the third
demand in the scheme, 1 have been unable to understand or appreciate
the reason given by Government for its rejection.

In reply to the Secretary’s letter informing me of these provisional
conclusions of the Government on my scheme, I wrote back to say that I
would go to Simla and discuss the whole question with His Excelleney,
pointing out at the same time that it was difficult for me to understand how
the President was to run the show if he was to have no control whatever
over the officers and the establishment of the new department. I accord-
ingly did so, and had two interviews with His Excellency. At the second
interview, when the question was gone into somewhat more thoroughly,
the Secretary was also present. 1 regret to say, however, that after con-
versation and eorrespondence no agreement was found possible.

Let me now, for the information of the House, outline the main points
on which Government should, in my opinion, agree if the Assembly de-
partment is to be given a substantial measure of independence of the
Government of India. They are :

(1) If the Government of India maintain that they have no power
.to ereate a department to function independently, let the
new department be included in the portfolio of the Governor
General with a view to meet the technical legal objections
raised by the Legal Expert of the Government of India.

(2) That the prineipal officers of the department should be ap:’
pointed by the Governor General on the recommendation of
the President. .
(3) That these officers can be dismissed, or otherwise punished,

on an address by the Assembly to the Governmor General to
that effect.

(4) That the members of the establishment should be appointed
by the President on the recommendation of the Secretary.

(5) That they can be dismissed or otherwise punished by the
President in consultation with the Secretary.

(6) That the finaneial proposals of the department prepared by
" the Secretary and countersigned by the President should be
included in the annual finaneial statement as a matter of
course, and it should be left to the Assembly to make suech
modifications in them as they think proper.

T have no doubt whatever that without any amendment of the Gov-
éinment of India Act it is permissible to establish a separate department
of the Assembly on the lines indicated above, either by convention or by
necessary delegation in that hehalf. if the Government choose_to do so. - I
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do not feel sorry, however, that negotiations have fallen threugh because
the Assembly thereby get an opportunity to express its considered
opinion on the points in dispute between me and the Government. May
I, therefore, hope that the House would before this Session terminates
discuss the whole question in all its aspeets and record their own: con-
clusions. I do not know if Government would be prepared to treat this
business as official, or, at any rate, give a Government date for its dis-
cussion. If they are not so prepared, I would request His Excellency,
indced, I have already requested him, to allow non-official time for the

purpose.

Before I close, I should refer to two or three matters arising out of
the correspondence I had with Government in connection with the
scheme :

(1) Government seem to contend that the Clerk of the House of
Commons and his establishment are immune from the con-
trol of the House as well as the Speaker. This is, in my
opinion, a mistaken view. The Clerk and other prineipal
officers of the House are liable to dismissal on an address
by the House to the Crown and the numbers of the staff,
the right of regulating salaries, pensions, retiring allowances
and fixing the age of retirement, &ec., are regulated and
determined by a Commission with the Speaker as Chairman.
The Speaker has also the right to require the dismissal of
any member of the establishment. These are some of the
methods by which the House and the Speaker exercise con-
trol over the department, and the measure of independence
that they enjoy is secured to them by the House itself and
can be taken away by the House at any time. Conditions
in India are different, and the Legislatures are endeavour-
ing to evolve a system of separate and independent offices
in their own way.

(2) In spite of the fact that no agreement has been reached be-
tween the President and the Government on the principles
underlying my scheme, a Despatch has already been sent
to the Secretary of State. I should have thought that the
Government of India would have referred the points in
dispute between them and the President to this House and,
in fact, I had pointed out to them that if they sent a Des-
patch without affording an opportunity to the House to
express its views, the House was bound to resent such action
very strongly.

(8) T will add one word more before I close. I regret I um not
in a position to inform the House how far the provisional
conclusions of the Government of India communicated to
me by the Secretary in April last have been subsequently
modified. I asked for a copy of the Despatch to enable me
to kaow what exactly the final attitude of Government was
in this matter, but the Government of India found them-
selves unable to comply with my request.

I apologise for the length of this statement. The importance of the
subject is my only excuse. .



2% LRGISLATIVE ASSEMBLY. [5Ta Sept. 1926

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural): Is this not an occasion, Sir, for the President to
resign and take his vacant place on the Opposition front benches ?

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : Sir, in
view of the difficulty created by Government. ...

Mr. President : Order, order. The Standing Orders and Rules are
guite clear that no questions can be addressed to the President.

Mr. K. Abmed: I am not putting any question to the President. 1
ask whether the Government of India Aect, 1919, should not have been satis-
fied before the report was introduced.

The Honourable Mr. J. Crerar (Home Member) : Mr. President, I have
listened with close attention to the communication which you have just
made to the House, and after consideration I shall, with your permission,
take the earliest possible opportunity—I hope to-morrow—to make myself
a statement explaining the position of the Government.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan: Urban) : May I ask if the Honourable Member will be prepared to
lay the Despatch which the Government have addressed to the Secretary of
State also on the table of the House ?

The Honourable Mr. J. Crerar : No, Sir. I regret that for the
reasons-—on the part of the Government of India referred to in Mr. Pre-
sident’s statement—I shall be unable to lay the Despatch on the table.

(Some Honourable Members rose to address the House.)

Mr. President : The Honourable Member has promised to make a con-
sidered statement to-morrow and the Honourable Members had better wait
till he makes the statement.

PETITIONS RELATING TO THE INDIAN LAW REPORTS BILL.

8ir Hari 8ingh Gour (Central Provinces Hindi Divisions : Non-
Mubammadan) : Sir, under Standing Order 78 I beg to present 208 pctitions
signed by 15,249 members of the Bar as per statement also on the table re-
lating to the Bill to regulate and improve Law Reports which was introduced
in the Legislative Assembly on the 1st February, 1927.

RESOLUTION RE THE CABLE AND WIRELESS BEAM MERGER.

Mr. K. O. Roy : (Bengal: Nominated Non-Official) : Sir, I beg to
move the following Resolution : :

¢‘ That this Assembly reecommends to the Governor General in Council that he
may be pleased to lay on the table all correspondence between the Secretary of State
and the Government of India relating to the cable and the wireless beam merger

scheme, certain conclusions of which were reeently announced both in London and
in India ’’.

Mr. K. Ahmed : (Rajshahi Division: Muhammadan Rural) : In Simla,
you mean ?

Mr. K. C. Roy : I am extremely sorry that my Honourable friend
Haji Chaudhuri Mohammad Ismail Khan is not in his place, Otherwise, he
would have moved the Resolution of his own, relating to greater facilities for
the edueation of girls in the centrally administered areas, and the Resolu-
tior would have appealed to the chivalry and good-sense of the House. My
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Resolution is of & purely technical character, but is of the most national im-
portance to India. India oecupies a unique place in the British Empire.
It is the central link of all Imperial enterprises ; it is-the central link in
Imperial airways ; it is the central link in Imperial wiréless communications.
I, therefore, make no apology, Sir, for bringing this matter to the notice of
the House. Honourable Members of this House are fully aware that for the
last 25 years His Majesty’s Government have been busy in developing
wireless communications and the culmination of their efforts was reached in
1925 when His Majesty’s Government undertook to construet the Rugby
beam station. The House is no doubt aware that it is one of the most power-
ful stations in the world,—I believe it is second to none. The station was
recently visited by His Royal Highness the Prince of Wales. The station
was also visited by many distinguished Indians who had been to England
in recent years. When this big station was thrown open to traffic, the com-
petition became very keen between the beam and the cable companies. So
keen was the competition that~ the magnates of the cable companies saw
their way at once to reduce the cable rates between England and India
and other parts of the Empire. But, Sir, the matter did not end there. The
war of rates and speed continued and the British Government was ap-
proached by the cable companies and the cable magnates with a view to
arriving at a modus vivends. Early this year His Majesty’s Government
convened a Conference under the presidency of Sir John Gilmour to find
out the best way of meeting the wishes of the cable magnates. The purpose
of the Conference, Sir, was :

¢ to examine the situation which has arisen as a result of the competition of
the Beam Wireless with the Cable Bervices, to report thereon, and to make reeom-
mendations with a view to a common policy being adopted by the various Govern-
ments concerned ’’.

To this Conference all the Dominions were invited, and so was India. The
Conference has now reported, and I have got a copy of its report in' my hand.
It is one of the most intricate documents that I have ever seen. I could
hardly make anything out of it. In this document, Sir, India is mentioned
in four places. The first is on the title page where it is stated that Sir Atul
Chatterjec represented India ; secondly, Sir, it is stated that there is such
a thing as the Indian Radio Telegraph Company; in the third place, the
Government of India have an institution called the Indo-European Tele-
graph Department, and in the fourth place—and this is the most important
of all—India is the biggest consumer of wireless beam service. I shall make
a few comments on these four points.

More than eonce, Sir, this House has raised the question about the repre-
sentation of India at these Imperial Conferences. On this particular ome,
the delegation on behalf of India consisted of Sir Atul Chatterjee and two
telegraph experts. Sir Atul Chatterjee is known to every Member of this
House. 1 yield to none in my respect for him. But at the same time T feel
that in a Conference of this sort which combined polities and business, he
wasg not a proper representative. In my own opinion. the Government of
India should have sent a delegation composed on the same basis as those of
other Dominions and the British- Government. They ought to have sent a
represcntative of the people based upon elective qualifications and not 8
brown sun-dried bureaucrat. ' S A
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The second point I come to is the Indian Radio Telegraph Company.
Members are aware that this Company is a Bombay Company. Much was
made, Sir, when this Company was first started. Sir Narasimha Sarma was
then a Member of° Government. I was told that it was going to be
a rupee company with an Indian directorate. I was myself oprosed to the
scheme. I was for its being State-owned and State-worked. 1 made repre-
sentation to Sir Narasimha Sarma. But, Sir, what is the position to-day {
If the London Times is correct—I have always believed that the news of the
London Times is invariably correct—the control of this Company has passed
into the hands of the British Marconi Company. I should like to have an
answer from Mr. McWatters on this point. We do not also know the ex-
tent of the liability which this Conference has imposed upon this couuntry.
Possibly, Mr. McWatters will be able to enlighten us on this point.

The third point is the Eastern Telegraph Company. This is a very old
story. This was subjected to the utmost scrutiny by the Inchecape Com-
mittee to whose report my Honourable friend Sir Purshotamdas Thakurdas
contributed a notable minute. All I should like to say on this is this, that
although this question has been pending for the last 7 to 8 years, no con-
clusion seems to have been reached by this Conference.

My last point, Sir, is the most important one, and that is, India is the
biggest eonsumer of wireless service. I shall give the figures as given by this
Conference. The House will be surprised to note India’s position in this
matter. From March to May Canada took 6 million words, the Australian
service 9 millions, the South African service 9 millions, the Indian ser-
vice 10} millions. Those who sneer at us, those who are not willing to meet
us half-way in polities, will realise the vast politieal importance of India
and the pari which India plays in this Imperial game.

I come now to eertain recommendations made by this Merger Committee,
Before 1 do so I wish to make one remark, and it is this. As far as I can
understand—] am a noviee in finance—the British Government is out to
make money. The Australian Government is out to make money. But
what is the position of India ! India has been paying subsidies to cable
companies. It was nearly Rs. 2,90,000 when Lord Inchcape. reported.
Since then it has been reduced. But we must get something out of this new
transaction and not continue to pay subsidies to these cable companies
Now, Sir, I come to some of the principal recommendations of this Confer-
ence. The first and foremost recommendation is the formation of a Merger
Company. All the cable companies and the Marconi Wireless are merged
in a single company. Part of this was done when the Conference was in
session and practically this forced the hands of.the Conferenee to come to
an agreement with the cable companies. I do not know what our delegate
Sir Atul Chatterjee said about it, or how he liked it. I do not know the
views which he expressed on this merger. Bnt we want to find out whether
we in India have any interest in this Merger Company. And then, Sir, it is
not the habit of the British Government to have only one company. They
are firm believers in company promotion, because there are no less than 80
members representing the British Federation of Industries in the House of
Commons. So they promoted a company called the Communication Com-
pany. They were interested in this Communication Company. But what is
our i.nterest init * The third one is the most important one from our point
of view, and that is the formation of an Advisory Board. This is an
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Advisory Board which is supposed to protect the interests of the consumers
because it will be the ultimate authority in fixing the rates. Is India going
to be represented on it, and, if so, how many deats are you going to have on
it 2 There are only two countries which approximate to India in the con-
sumption of wireless beam services, and they are Australia.and Canada.
India is the biggest consumer and we ought to have our representation or.
this Advisory Board in proportion to our interests as the biggest consumer.
I will only deal with one small point and that is the position to be taken up
by the Dominions and His Majesty’s Government when there is trouble or a
crisis. Provision has been made in the contract that the Army will assume
the responsibility of these wireless posts in times of trouble. Well, what is
our position § Will the Government of India receive orders from His
Majesty’s Government as to how to take possession of these wireless posts
and use them for Imperial and military purposes, or is India going to have
the same status in respect of these wireless institutions as the Dominions of
His Majesty’s Empire ¢ Unless Dominion status is coneeded to us in this
respect now and here, I think the Government of India should not be a
signatory to this new arrangement.

One word more. Sir John Gilmour, the Secretary of State for
Scotland, who presided over this transaction, a shrewd Scotchman who
managed one of the biggest deals that the British Government has done
in recent years, announced in the House of Commons that no decision would
be taken on any of the recommendations of this Conference, unless th-
Dominions and India had beer consulted. I therefore ask my Honourable
friend to lay the papers on the table of the House in order that he may take
the sense of the House and then give the consent of the Government to the
new conditions to be imposed upon the British Empire by these Merger
Companies. After reading the report carefully, I may say that I am not
at all catisfied that the Indian interests have been protected. I shouid like
to ask the House to take the lead of South Africa. South Africa has made
reservations, has made definite reservations. Both the delegates of South
Africa and the Government of South Africa have made reservations as
far as I car understand from this book, and I think the House will do well
to make reservations till theyv are satisfied with the national and financial
aspects of the problem.

Sir, I commend my Resolution to the acceptance of the House.

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural).
When I was travelling up this morning from Kalka I came across an interest-
ing advertisement in a journal under the heading that business has no poli-
tics. It proclaimed the superior merits of a particular British brand of con-
fectionery which is alleged to have a world-wide market, But, Sir, if any-
body knows how to combine business with politics, certainly the Britishers
do, and the present is an instance in point. The real fact, as has been stated
by Mr. Roy, is that when the beam service entered into eempetition with
the cable services the profits of the cable services began to dwindle down.
This is expressly stated in the report to which he has made reference. I
will just quote a few sentences from the report on this point.

¢¢ Before the opening of the Beam services, the cables were working with a
large margin of annual surplus, and there is evidence that the introduction of
cheaper rates has already led to an appreciable increase in the total volume of tele-
graph traffic. But in spite of this it has been represented to us that the cable under-
takings affected by the wireless rate reductions and the Indo-European land-line
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service have been brought to a serious position by the two-fold reduction in their
receipts resulting from the operation of the lower rates introduced as a means of
countering Beam competition and also from the loss of a comsiderable volume of
traffic to the Beam services ’’.

When the position came to the knowledge of the British people, they began
to contrive some measure to counter the effect. It may be that very in-
fluential people are financially interested in the cable services. It may be—
1 do not know—Ministers of Government, Secretaries of State, ex-Viceroys
even, may have something to do with the cable companies. It is no wonder,
therefore, that that blessed word ‘‘ Empire ’’ was brought into requisition
and an Imperial assembly was called and our good old friend, Sir Atul
Chatterjee was there to represent India. . ...

Mr. B. Dag: (Orissa Division : Non-Muhammadan) : To repre-
sent the Government of India and not India.

Mr. K. C. Neogy : Now, Sir. I have the highest regard for our
present High Commissioner, and I will not say anything that might in
any way mean any reflection on him. But, Sir, we know his limitations,
and before we can hold him responsible for anything done in this matter,
we ought to have the terms of the instructions which the Government had
sent him in connection with this Conference. It may be that he was abso-
lutely helpless in the matter. If the Government do not really desire to
eonform to the views of the people as formulated in this House, well, it
hardly matters whether India is represented by a Chatterjee or by a Lord
Cushendum.—I would really be obliged to any Honourable Member who
would give me the correct spelling of the name of that noble Lord who
represented, very appropriately represented, India at a recent International
‘(‘onference, (An Homnourable Member : ‘‘ Lord Cushendun.’’)—because
that noble Lord put his signature to the Kellogg pact plighting his word that
I and my descendants will never engage in any future war. Now, Sir, as

said, it matters very little whether a Cushendun or a Chatterjee repre-
sents India at these farcical Imperial or International Conferences where
India’s name is unnecessarily dragged in. I want the Government to be
a little more honest. What do they mean by trotting out the name of
India on these occasions unless they send somebody who can be acknow-
ledged in this House to truly voice the feelings and sentiments of Indians?
I should like to know exactly what the instructions of the Government of
India were, and what the reasons were that led the so-called representative
of India to affix his signature to a most fantastic report which frankly
‘seeks to establish ‘‘predominant British control’’—I am quoting the words
from the report itself—predominant British control on what is called the
merger scheme. I do hope that the Government will be a little more decent
in their dealings on such occasions in future. In these words, I strongly
support the Resolution moved by my Honourable friend, Mr. Roy.

Mr. N. M. Joshi : (Nominated Labour Interests): I wish only
to add a few words to what has been said by my Honourable friends Mr.
Roy and Mr. Neogy. It is necessary that the Government of India should
tell us what attitude they have taken in this matter. We also want to
know whether the Government of India have done their best to protect
Indian interests. Unfortunately, the Government of India in the past
have several times failed to protect Indian interests. They failed to do %o
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the British Government made a contract with the Imperial Airways Com-
pany. That contract was made without the knowledge of the Government
of India and without the Government of India having an opportunity to
safeguard Indian interests. I do not know what is the real objeet of this
merger. My Honourable friend Mr, Neogy said that the present scheme
was intended to safeguard the British domination. Well, Sir, I know one
thing and.that is that they do want to safeguard the British domination
at least in competition with another nation, namely, the United States of
America. There is at present keen competition between the United States
and the British Government for getting control over the communications of
the world, and by this merger the British Government want to keep the
control in their hands. I do not care whether the British people eontrol
the communications of the world or the people of the United States do.
What I care about is that the interests of India should be safeguarded.
In India we do not believe in transferring our communieations to private
agencies. We must therefore see that all the machinery that we have for
maintaining communications shall not be in private hands and shall not be
transferred to any merger or private companies. We are anxious that the
communications with India and in India shall always remain under public
control and shall not be in private control. There is no doubt, as my
friend Mr. Neogy has said, that the object of this merger is to profit cer-
tain capitalists in Great Britain. This was shown very clearly by the faet
that the shares of these companies went up tremendously as soon as it
was announced in Great Britain that the Government had approved of
this merger. It was quite clear that these companies were not making
as much profit as they wanted to, and, as soon as it was found out that the
scheme for merger would be sanctioned, the prices of the shares went up.
These are some of the points on which we want information from Govern-
ment. We are anxious, in the first place, that communications with India
- should not pass into the hands of private companies. We are also anxious
that we should not sacrifice Indian interests in order that Great Britain
should succeed in its competition with the United States in controlling
the communications of the world and that her capitalists should make

huge profits.

Maulvi Abdul Matin Ohaudhury (Assam : Muhammadan) : Sir, I
want to offer a few remarks on this question of merger from the point of
view of the Indian consumer. As Mr. Roy has pointed out, India is ome
of the largest consumers of the beam service. We have some sort of a feel-
ing that in this Imperial Wireless and Cable Conference the interests of
the Indian consumers have been sacrificed in order to give a new lease of
life to the Cable Company and swell the dividend of the Communication
Company that will arise out of the merger scheme. I shall explain how.
At present the cable rate to India is 1s. 5d. per word : by the beam service
it is 15, 1d. Before the introduction of this beam service the cable rate

* was 1s. 8d. When we remember that about 93 million words are transmit-
ted every year from England to India, we can form an idea of the advantage
of the beam service to the Indian consumer. Mr. Pilcher ealculated that for
8 months from September 1927, the figure amounted to one hundred
thousand pounds. If the Cable Company was going down in competition
with the beam service, and if for strategic and other reasons it was neces-
sary to have them, efforts should have been directed towards a solution that
would not deprive the consumer of the cheap rate that the beam service
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afforded. In this connection I should like to read to you an extract from
the Economist of the 4th August. It observes :

‘¢ Indeed smhould there not be some means of assuring the public that, while
there is a legitimate case for protecting the cables, that protection should not go so
far as to stamd in the way of further achievements of science being brought to the
benefit of thé public. The recommendation of the Cable Conference does not com-
‘mend itself to us as being in' the interest of the consumer ’’.

It seems to us that greater attention has been paid to the stabilising of the
dividend of the Communication Company than to the interests of the public.
The Communication Company has been assured of a net annual revenue
of about the one million eight hundred and sixty-five thousand pounds and
of any profit they make outside that, 50 per cent. goes to the company and
50 per cent. goes to the reduction of rates or such other purpose as the Ad-
visory Board~-may consider necessary. It seems to me therefore any fur-
ther prospect of reduction of rates is a very remote possibility. We do not
know what instructions were given to Sir Atul Chatterjee and what share
he had in formulating the recommendations. One thing is very clear. Seo
far as the safeguarding of the interests of the consumers is concerned, his
efforts do not seem to have met with any conspicuous success. The best way
of safeguarding the interests of the consumers would have been to insist
upon State ownership and State management of the Wireless. As was
pointed out in the House of Commons in 1911, the Imperial Conference
passed a Resolution in favour of State ownership and State management of
the wireless services. In 1913, a committee under the presidency of Lord
Parker, made a similar reecommendation. In 1920, the Imperial Telegraph
Committee under the Chairmanship of Sir Henry Norman, also recommend-
ed in favour of State ownership of the wireless service. In 1921, the Im-
perial Communication Committee made a similar recommendation. It is
obvious that State management and State ownership are the best means of
ensuring cheap rates, for it obviates the necessity of providing an inflated
dividend to the Merger Company. The only other point I want to mention
is that in the Advisory Committee that will be set up, there should be a
representative of India, and that representative should be a non-official and
not -an official of the type that we had in the Imperial Cable Conferences,
having regard to the fact that India is one of the biggest consumers of the
beam service.

Sir James Simpeon : (Associated Chambers of (ommerce : Nomi-
nated Non-Official) : Mr. President, I rise to support this Resolution.
(Swarajist applanse.) Let my Honourable friends opposite make no mis-
take. T have no desire to embarrass the Government and I support this
Resolution entirely from a business point of view, and I am not going
to mix up business with politics like my Honourable friend Mr. Neogy.

Sir, the trading interests in Indin are intensely interested in thie
merger scheme, and naturally we would like to have details. In fact T
consider we are entitled to have the full details. We believe that any sueh
merger scheme, will make for greater efficiency and economy, and that until
wireless is more perfect in all weather conditions, we realize the Cable Com-
panies must be depended upon. My Honourable friend behind here was
encouraging this Resolution on the ground that there ought to be a State
monopoly of wireless and cables. I would object to it on that ground. I
do not want it to be that. We have no objections to the merger in the



THE OABLE AND WIRELESS BEAM MERGER, 231

respect that Cable Companies should be helped by the wireless companies.
But, Sir, we hold that new inventions should cheapen cable eosts, and we
trust that principle has not been lost sight of in this merger scheme. All
we ask is for details, and I have much pleasure in supporting the Resolu-
ion.

: The Honourable Mr. A. 0. McWatters (Member for Industries and
Labour) : Bit, the Honourable Mover of this Resolution need have
made no apology for bringing this matter before the House. Indeed I
welcome his Resolution because it gives the House an opportunity of taking
cognisance of a matter which is unquestionably of the first economic and
political importance, and I agree with everything which the Honourable
Mr Roy said aboyt its importance in relation to India. The exact terms
of his Resolution leave me in a slight difficulty. We published, as the
House knows, the full summary of the report of the Conference as soon as
it was given out in England, and we have placed on the table of the House
some weeks ago the full report of the Conference. Apart from that, we
have received week by week from the Secretary of State the detailed pro-
ceedings of the Conference which were naturally sent to us to keep us
ou fait with the position from week to week. Thnse proceedings, as the
House will of course realize, contain a great deal of confidential matter—
figures and information given by the various eompanies which
were given under strict seal of econfidence—and it would therefore
be impossible s0 far as those records are coneerned to publish in India
what has not been published in other parts of the Empire,
In fact we have already published everything which has been published
either in the United Kingdom or in any other parts of the Empire. How-
ever, I think I shall not be misinterpreting the Honourable Mover’s ohject
in moving this Resolution if I take it that he is asking Government to give
him and the House such information as they can on this very teehnical and
intricate subject without disclosing matter which must remain confidential.
In particular there are two aspects of the question which have been em-
phasised in the speeches made to-day on which I think the Honourable
Mover and the House would like to have assurances. The first is that the
publie, and the commerecial public in particular, should have some assur-
ance that they are not going to be charged excessive telegraphic rates be-
cause of this merger, and further that they will be able to get the due ad-
vantage which they are entitled to expeet from future developments and
improvements in wireless. And secondly, the House is perfectly entitled
to ask what is the position of the Government of India in the matter and
whether our financial interests have been properly secured. It is particu-
larly to those two aspects of the question that I will direct myself in the
observations which I wish to make.

The House has been told quite correctly, I think, by Mr. Roy the cause
of this Conference, that is to say, it is the competition which has arisen
within the last two years between beam wireless and cables, but I can
assure him without any breach of confidence that it was not the applica-
tion of the cable companies or of commercial magnates which caused this
Conference to be called. This competition has reduced Cable and Wireless
rates very considerably in the course of the last year or two, but that is
not the end of the matter. The difficulty arises in the first place from this,
that some of the private companies which own a very important part of the
cable communications are to-day in a position, if they wish to do so, to liqui-
dqte and to pay off their shareholders at present market rates, and they would
Stl"L};g}f& their cable assets to dispose of elsewhere. I think it is likely that

=
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these companies, if no action at all had been taken, would have been very
reluctant to face the prospect of several years of competition in which they
would inevitably in the long run have failed, and therefore they would
be tempted at once to liquidate their position. In that case, what wounld
happen ? 1 need not enlarge upon the strategic aspect of cables, although
that is important, but I will approach it from the commercial point of view.
The position at the moment is that the wireless beam system is not capable of
giving a complete commercial service. It is subject to fading, it is subject
to interruptions. It does not communicate with all the parts of the world
which are connected by cable communications. For these three reasons
alone, it is obvious that at present, and as far as we can, see in the future,
& complete commercial service in the interests of the public could not be
prov1ded by wireless alone ; and therefore I would ask those who would
view with eomplaeency the disappearance of the cables in the hope that
they would get a cheaper wireless service to consider that if one element of
the competition is removed, you are left with a monopolist who will prob-
ably not give you so cheap a service as you think. Now, this is the prob-
lem that was before the Conference and I think it is unanswerable that
some immediate action had to be taken. The general sketch of what the
Conference proposed is this. I can explain it in a very few words. First of
all, the merger of the interests of the two big private companies which
control the greater part of the cable system and have the largest interests
in the beam wireless, namely, the Eastern Cable Companv and the Marconi
Company. That was a necessary preliminary to setting up a separate
company, called the Communications Company. The Communications
Company will buy, if the scheme goes through, from the Marconi Company
and from the Eastern Cable Company their communication assets in return
for payment in shares. They will buy from the various Governments eon-
cerned, the British Government, the Canadian, Australian and New Zea-
land Governments, their actual cable gssets in return for cash, and they
will lease from the British Government the beam wireless which is at pre-
sent worked by the British Post Office.

That is the broad outline of the scheme, and 1 will now attempt to deal
with the first question which I put in the foreground of my remarks.
Have we security against being charged excessive rates ! Now, the first
point to which I wish to draw attention is the formation of this Communi-
cations Company. The object of that was that you would separate off the
interests which are concerned with communications only, the cables and the
wireless from the other numerous interests in which the Marconi Company
and also the Eastern Cable Company are engaged ; that is to say, we do
not want the rates which are to be charged to the users of telegraphic
communication to be in any way influenced by the profits of the Mar-
coni Company from the sale of their wireless machinery or by their profits
from patent rights and so on or, shall we say, by the results of their
management of the Peruvian Post Office ¥ That is one of their minor lines.
The first part of .the problem was to ascertain the value of the capital assets
of the Communications Company, because the House will realise that the
question of rates must depend on the proper capitalisation of the company.
And for this purpose the Conference called in the assistance of two

) finaneial experts, Sir Otto Niconeyer and Sir William

i Machintosh, the latter being one of the best known
chartered accountants in England, in order that all material should be
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placed before them by the companies confidentially—every detail of their,
business. They had to ascertain what in their opinion was a fair capital
value of the assets, and they fixed the figure of 30 millions. The total
capital of the Merger Company, I may mention, is 53 millions, so that the
capital of the Communications Company is a good deal less. In the second
place, these two experts fixed what they called the standard net revenue
at one million, eight hundred and seventy-five thousand pounds. The
object of that was this. The standard net revenue was intended to re-
present what at the present time is the actual net earning capacity of
the Communications Company. That is the net earning capacity of the
Communications assets at the present time, irrespective of any economies
which may be made in future by combination of control or by any fresh
developments in wireless. There is, therefore, a reasonable prospect that
something more should be earned beyond the standard net revenue. That
standard amounts roughly to 6 per cent. on the capital of the Company.

Then the next point is that any earnings beyond the standard net re-
venue are to be divided 50 per cent. to the company and 50 per cent. to be
disposed of under the control of an Imperial Advisory Committee. I
think it is reasonable that some portion of the excescs earnings should be
left to the company, otherwise the company will mnot have the same in-
centive to enforce economies in working their concern. But the remaining
50 per cent. will be left entirely at the disposal of this Imperial Advisory
Committee, and 1 can assure the House that India, if she becomes a party
to this scheme, will be represented on the Imperial Advisory Committee ;
in faet it is distinctly stated in the report that that Committee will re-
present all Governments who were parties to the Conference. This Im-
perial Advisory Committee has these functions. First of all, it has power
to veto absolutely any inerease over existing rates. That is a very im-
portant point. No increase in present rates can be made without the per-
mission of this Committee. In the second place, they have the absolute
disposal of the 50 per cent. of anything earned in excess of the standard
revenue. They can devote this to the reduction of rates or for any other
purpose, such as research, in order to earn a greater revenue in future.
In the third place, this Advisory Committec has to be consulted on all
matters of policy. In the fourth place, they are to be given power to obtain
any information they require from the company, and to order an investi-
gation into the company’s accounts, if they so desire. Beyond this, other
checks have been provided for. It has been provided that two Directors,
both of the Communications Company and the Merger Company shall be
aprroved by Government, and one is to be the Chairman of the Communi-
cations Company. Then there are other minor matters which will be
provided for in any detailed agreement that will have to be framed, suck
a8 guarantees that excessive prides will not be charged by the Mareconi
Cumpany to the Communications Comnpany for the use of patents. Guaran-
tees will be provided that neither the Marconi Company nor the Cable
Company shall dispose of their interests in the Merger Company so as
to alter the status of the Merger Company, and that British eontrol shall
be retained.

Now I think that the House will agree that if we accept the principle
of a merger at all, every check which human ingenuity can devise has been
framed in order to obtain adequate security for the public that excessive
mte;;3 I\:':\ill not be charged. But turning to the principle of the mérger
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itself, what the Conference has aimed at has been unity of control .a_pd
private management. Now through unity of control we get the possibility
of introducing all the latest developments of big soale business. We get the
opportunity of scientific co-ordination, and we also eliminate wasteful compe-
tition, while as far as the question of private management is concerned, on
which opinions may of course differ, it may be held—and I certainly myself
agree—that in a mater of this kind, which demands peculiar initiative and
flexibility in dealing with developments of wireless, private management
is probably better than State management ; but whether the House agree
on that or not, they would certainly agree with me that private manage-
ment is better than an attempt at State management by the departments
of a group of six Governments. That of course is a perfect impossibility.
I think myself, and I hope the House will agree with me, that a public
utility company under private management and subject to proper public
control is the best method of dealing with the situation which has arisen.

Now turning to the point on which much was made by the Honourable
Mover, namely, the question of India’s representation on this Conference,
I have heard some very hard and unexpected things said about Sir Atul
Chatterjee. I have the highest opinion of his personal qualifications, and
in this connection I would remind the House that he was both the Secre-
tary and the Member in charge of the Department in India which dealt
with Posts and Telegraphs, and therefore from the technical side alome
he was singularly well qualified to deal with the subjects which came up
for discussion (Hear, hear). In the second place, we had by chance the
good fortune to find in England at that time our Director of Wireless, Mr.
Edmunds, who was on his way back from the International Radio Confer-
ence at Washington. For the first two months of the Conference we had
the great advantage of having him also present. Our third representative
all through that Conference was Mr. Simpson, who is Director-in-Chief
of the Indo-European Telegraph Department at the India Office. I think
from the technical point of view and from every point of view our dele-
gation compares very favourably with that of any other Government
eoncerned. During the early part of the summer we received a communi-
cation from the Associated Chambers of Commerce asking us for an as-
suranee that the interests of the publie, and particularly of the commercial
publie, would be prominently kept in view at this Conference and we gave .
them that assurance. We were able to do so because, as I have said, we
received from week to week the proceedings of the Conference from which
we knew that those interests were being prominently kept in view. For
instanee, the Conference not only received a memorandum but gave a per-
sonal hearing to the representations of the Empire Press Union on which
India was specially represented. They also received memoranda from
other commercial bodies in England, but more than that, as soon as we
received this representation from the Associated Chambers, we sent a
telegram to Sir Atul Chatterjee instructing him at once to bring the
matter prominently to the notice of the Conference, and we ascertained
that he did so. I think therefore that so far as representing the interests

of the public are concerned, we did everything that can reasonably be re-
quired of us.

I now turn to the second point about the security for the interests of
the Government of India itself in the matter. The Government of India
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are concerned in two ways. First of all the Indian Radio Telegraph
Company which operates the beam wireless from Poona is an Indian comn-
pany and holds a licence for ten ycars from the Government of India.
Now it was provided in the flotation of the company thdt sixty per cent.
of the capital should be reserved for Indian subscribers. The majority
of the directors are Indians, and the company is a4 rupee company and in
our agreement with the company we have laid down that in any fresh
flotation, it shall also be provided that sixty per cent. of the new capital
should be reserved for Indians. What the present position of the company
is I am obviously not in a position to say, because shares do change from
day to day ; but the fact remains that the company, which was only
floated rather more than a year ago, was at that time reserving 60 per
cent. of its capital for Indian subscribers. But the position now is this.
If we adhere to the recommendations of this Conference, I take it that
the Communications Company will acquire the holding in the Indian
Radio Telegraph Company which the Marconi Company now holds. They
will therefore be one of the parties forming the new Indian Radio Tele-
graph Company, and that company will have to apply to us for a fresh
licence to operate and I take it they will apply for a licence for 25 years,
because that is the period of time for which the British Government have
offered to lease the Beam Wireless to the Communications Company.
Therefore the position is this, that if we are approached to grant a new
licence for 25 years, we can impose such conditions as we choose. QOur
present licence for instance lays down requirements as to the employment
of Indians in the company and as to the training of apprentices and so
on, and all those conditions can equally well be imposed on any new eom-
pany which takes the place of the present company. So, as far as the
Beam Wireless is concerned, I do not see that we can lose anything by
adhering to these proposals. But there is a second way in which the
Government of India are interested, and even more directly. The Govern-
ment of India, as the House well knows, are the owners and operators of
the Indo-European Telegraph Department. This is a department of Gov-
ernment which owns the cables to the Gulf. It owns land lines through
Baluchistan and Persia and it joins on at Teheran with the land system of
the Indo-European Company, a private company which operates lines
through Russia and Germany to England, thus forming an alternative
through connection between Karachi and England, alternative to the
Eastern Company’s route through the Red Sea. Now the Indo-European
Telegraph Department obtains its revenues in two ways. First of all, it
obtains direct revenues from the Gulf traffic and from the local trafic with
Persia. This is in no way affected by the merger or indeed by wireless
competition at all. The second way in which it gets receipts is by the
indirect earnings on the through traffic between England and India and
connecting with the Far East. The procedure there is that all receipts
are paid in by each of the three companies concerned into a joint purse
and paid out again in certain proportions which were fixed some years
ago on the basis of the then division of the traffic. I may say that the
present proportions are quite favourable to ourselves. Now the only way
In whieh we are directly affected by these proposals is that we shall have
88 one partner in the joint purse the Communications Company instead
of the Eastern Cable Company ; but anyone who has read the report will
have obsgryed that it is specially stated in paragraph 42 of the report
that the joint purse system will not be affected by the present proposals.
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In fact it could not be affected because under the joint purse agreement
it is specially laid down that no alteration in the terms of the agreement
can be made without the consent of all three parties. That, roughly
speaking, is the position of the Government of India in the matter. There
are those who believe strongly in State management and who will probably
welcome the fact that no portion of our Indo-European Telegraph Depart-
ment has been taken over. It remains completely outside. At the same
time we out here are anxious to clear up one or two points in connection
with the Government of India’s position on which we do not feel absolutely
certain. For instance, the exact terms on which the joint purse arrange-
ments will be settled with the new Communications Company. At the
moment, as the House is quite well aware, we are entirely uncommitted
in this matter, although we expressed ourselves as generally favourable
towards the solution suggested by the Conferepce and we remain also at
this moment so favourably disposed. We have not committed ourselves
until we have examined the whole question completely ourselves ; and 1
may say that any suggestions which have been made or may be made

to-day will no doubt help us in any representations which we may have
to make.

I think, Sir, that that is practically all that I have to say, except this :
that whether we agree to what is proposed by the Conference or not, there
is no doubt whatever that the Merger and the Communications Company
will come into existence, because it does not rest with us to prevent its
eoming into existence. If the British Government and the Dominions
desire to take part in it, they will so far as they are concerned come in,
and they could form it without us. But one thing we should lose un-
doutedly and it is this : we should lose our representation on the Imperial
Advisory Committee, and I think it will be very unfortunate if we did.

That, Sir, is all I have to say to the House. I hope I have not wearied
the House in what is an extraordinarily difficult and technical matter. I
should have been very glad indeed to have accepted my Honourable
friend’s Resolution if I could have done 80, but, as I have explained, we
really have no correspondence in our possession other than correspond-
ence which has been definitely treated as confidential elsewhere. We
have given the House all the information we could, and 1 myself have
tried to give such explanations as, on a difficult matter of this sort, I

could give. Sir, I hope that the Honourable Member will not care to press
his motion.

The Assembly then adjourned for Lunch till Twenty Five Minutes
Past Two of the Clock.

The Assembly re-assembled after Lunch at Twenty Five Minutes Past
Two of the Clock, Mr. President in the Chair.

Mr. B. Das : Sir, I heaved a sigh of relief when my Honourable
friend Mr. McWatters, whom I am very glad to gee as a Member of this
House, and whom I have known for s0 many years but have not had the
plpasure to meet on the floor of this Housec, said that India is not com-
mitted to any pact over this merger system. Sir, that is some relief to
me. I am always suspicious of Imperialist policies, Imperialist airways,
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Imperialist wireless systems or of anything which is prefixed by the word
“ Imperialist *’. 8ir, two ycars ago, when this Ilouse, much against the
will of this side of the House, assented to the system of Imperial preference,
some of us deplored that event, and in this matter under discussion I see
another version of Imperial preference and nothing else. It may not be
Imperial preference for British commodities, but it is nothing but an
‘Imperial monopoly over wireless. That means a certain British combina-
tion gains a monopoly all over the Empire in certain transactions and in
which India will have no voice. I am surprised to read—and 1 would
draw the attention of the House to a particular passage in this note—that
the cable system is so lightly dealt with. Yet the report of the Wireless
Conference drew attention to it :

‘‘ It is obvious also that the cable services have a value for sirategic L
To sum up, therefore, it may be said that wireleas offers a cheap service, but not all-
sufficing ’’.

My Honourable friend Mr. McWatters also alluded to it, and he did
mention that the wireless system might at times fail and the table system
ought to be perpetuated. He also alluded to the Indo-European Cable
Company. This House knows well that India has sunk so many millions
in the Indo-European Telegraph Company, money over which, when my
friend Mr. Rogers speaks later in the course of the debate, he will say that
we have no control ; we have no control yver the management of the Indo-
European Telegraph Company. This company does not pay to the tax-
payer of India any dividend. So far it has been running at a loss, and at
a loss against the postal revenues, and to-day if India becomes a party
to this Merger company, India loses her revenue over the Indo-European
Cable Company.

DBut this one word *‘ strategic ’’ makes me most suspicious. What is
the policy behind this Imperial Merger Wireless Company ? Is it not
intended for strategic purposes ! WIill it not be utilised in case of emer-
gency for Imperial war purposes ! And is it not going to provide another
method of communication for war purposes at a future date * In future,
whenever Government bring forward their final proposition in this
matter, they ought to make it clear that the Wireless Merger Company
18 nothing but a pure commercial concern. Even if Government from that
side were to give me an assurance that jt is nothing but a commercial con-
cern, I would not believe it. I kndw that most of this organization will be
utilised for war purposes, and this will be a second line of safety in trans-
mission of messages.

My friend Mr. Neogy alluded to the small part that our former friend
Bir Atul Chatterjee played in this matter. If I understood him aright,
I take it that the High Commissioner was a signatory to this Conference
report. Yet my friend Mr. Neogy did allude to the fact that the High
Commissioner was not made a signatory to the Kellog Pact which decided
momentous international problems and interpational affsirs in which
India as an original Member of the League of Nations, has no doubt a
big stake. It is very surprising how the Government of India, which
would give Sir Atul Chatterjee permission to put his signature to a small
Imperial Conference report such as the report of this merger conference,
could not see their way to send him as the representative of India to sign the
Kellog Pact. That further shows what confidence the Government of India
have in the High Commissioner and what confidence the Government of
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India place in the representatives of the people of India so as not to take
them into confidence in matters of high policy, whether it is International
or Imperial. Sir, I find the word ** monopply ’’ mentioned in this report
very often, and 1 say this merger is nothing but a monopoly, Of this
Marconi combination the world heard so much before the war and there
‘'was a great deal of scandal about it, as my friend Mr. Neogy rightly point-
ed out, in which Ministers, Prime Ministers and Secretaries of State and
others were concerned. To-day we find this very Marconi combination
again coming out in another disguise as the sole controller of this merger.
Well, I say, let Marconi exploit England : I have nothing to say against
that. But I will be no party to a Marconi combination to exploit India.
Honourable Members may have recently rcad in the Press that there is
another big Imperialist monopolist, who is not a British Imperialist it is
trte—Hugo Stinnes of Berlin has been recently arrested for trying to
organise a monopolist organisation in Germany, and trying to misuse
public money. So we must look with a grain of suspicion on every combina-

tion whethér it is organised by the friends of Cabinet Ministers for
Imperialist or strategic purposes.

Sir, I did listen to my Honourable friend, Mr. McWatters, and I did
feel that he was trying to ascertain what were our views so that if he
finds that there is a great amount of suspiciousness in our minds, he would
try to represent that view point at least, when he will send another re-
presentative to take part in the next stage of discussion for this Merger
combine. But personally I am of the opinion—and I believe Honourable
Members on this side of the House will be of the same opinion—that India
should not be any party to any kind of Imperial monopolist system where
there will be no power or position given to India. We hear there will be
too many Imperial stunts in it. Not only will there be an Imperial
Advisory Committee, but there will be Imperial Directors, and we under-
stand the British Government—I did interject a query when my friend Mr.
McWatters was speaking, and he did say the British Government would
have two Directors. Why should not each Dominion and India have a
Director ¥ Supposing we agree to this merger system, why cannot India
have a Director on that Board of Imperial Directors, and why cannot
India also have representatives on that Imperial Advisory Committee ?
I make this suggestion provided this House at a future date gives its assent
to our joining this Imperial wireless merger system. I hope when the
Government Member next speaks he will give us some idea what will be
the effect on the Indo-European Cable Company system. 1 know it too,
and the Honourable Mr. McWatters has already alluded to this, when he
said that the Indo-European Telegraph Company had some existing
arrangement with the Eastern Cable Company and got a share of that
company’s revenues by the share of a joint purse whether it carried all
the messages or not. But the question is whether its total ineome whiech
is s0 insufficient that it lands my country in such a loss, will not be reduced
by this new Imperial merger system. The House would be glad to know
what was the expressed opinion of the representative of the Indo-European
Cable Company at that conference. In another Committee where I had
the pleasure of being a member—the Public Accounts Committee—we were
told that negotiations are going on and that very shortly the Indo-Euro-
pean Telegraph Company may be acquired by the Government of India.

I think that has been the expressed opinion of this side of the House, vie.,
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that it is best that we acquire full control over the Indo-Europcan Cable
Company and not allow.....

The Honourable Mr. A. C. McWatters : May I interrupt for a mo-
ment ! I cannot understand the Honourable Member. We already own
the Indo-European Telegraph Department. It is a department of Govern-
ment. We own it already.

Mr. B. Das : It is a department of Government, but it is not managed
by the Government of India. It is managed by a Board of Directors over
whose actions the Government of India have no control.

The Honourable Mr. A. C. McWatters : May I again interrupt for a
moment ¥ The headquarters of the Department is at the present time In
London. The only point at issue is whether the head of the office should
be in India or in London. There is no question of ownership or manage-
ment. It is managed by Government.

Mr. B. Das : With all due respect to my Honourable friend, Mr.
McWatters, I think he will have to revise his views. As far as I remember
the recommendations of the Inchcape Committee and other Committees, the
money invested in the Indo-European Cable Company may be that of the
Government of India, but there is not sufficient control over its manage-
ment and organisation, and this side of the House has very often insisted
that the headquarters of this Company should be transferred to India, and
that the Company should be controlled directly by the Government of
India. I do not mind my Honourable friend Mr. Rogers controlling it
from here. We will have every confidence in his control. 1 would there-
fore like, when the Government reply again, that they should give us some
information as to whether there will be a great fall of revenue if India
eventually becomes a party to this merger system. Personally, I am very
suspicious that we will always be losers from the strategic point, from the
flx:;perilzlalist point and from the financial point, if we become a party to

is scheme.

Mr. Sarabhai Nemchand Haji (Bombay Central Division : Non-
Muhammadan Rural) : Sir, there are one or two points in connection with
this merger of the cable and wireless services on which I would welcome
some explanation from the Honourable the Industries Member before we
proceed further with the subject. One has reference to the capital of this
Merger Company and the dividend to be declared under its auspices. If I
remember aright, the Honourable the Industries Member said that the figure
of dividend was arrived at after considering the earnings of the company
to-day. Now, while going through the Parliamentary debates for last
May, when this subject was debated in the English Parliament, I find that
one of the Members speaking on the motion under consideration there said
that this project seems to aim at their ‘* stabilisation of a dividend return
on the capital of the group at the position in 1926-27 before this competi-
tion had actually begun.’”’ This statement made on the floor of the House of
Commons remains uncontradicted so far, and I do not understand how
it was possible for the Honourable the Industries Member to say that the
ﬁgure of earnings taken is the figure of earnings of to-day. This, Sir, is of
importance, particularly when we remember that two years ago there was no
keen competition as is the case now. The figures of two years ago must have
been based upon various items of which one that concerns India the mest was
the rate of 1s. 84. per word for cables, and that rate to-day is reduced to
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ls. 1d. If the figure for guaranteeing the dividend is to be taken on the
basis of the earnings of to-day, it is certain that the proposed figure of
£2,000,000 dividend to be guaranteed would be much reduced if the earn-
ings of to-day were taken.

The Honourable Mr. A. C. McWatters : £1,875,000.

Mr. Sarabhai Nemchand Haji : Whatever the figure—I may say that
ny figure was taken from the report. . ..

The Honourable Mr. A. C. McWatters : My figure is taken from the
rcport of the Conference.

Mr. Sarabhai Nemchand Haji : I accept the figure of the Honourable
the Industries Member though I think my point remains. If the earnings
of two years ago were taken, if the earnings before this competition began
were taken, then the Empire and this country would pay more ; but if you
take the figures of to-day you would certainly pay less. That is one point.
Another point to which I should like to have a reply is with regard to the
pronosed capital of this Merger Company. It is going to have a capital of
£54,000,000. Now, this large capital was no doubt necessary when you had
to put up costly cables and costly installations. But there is no justification
for a very big capital when you are going to conduct the beam service with
its short wave length which, if I remember aright, requires only £250,000
to work all the four Empire stations, and when each beam station can be
put up at a cost of about £60,000 each. If that is the case there is no justi-
fication for this very big figure of £54,000,000 for capital, unless it is in-
tended that all those sins of commission and omission which the Marconi

Company and the cable companies before that had committed are to be
covered up under this new scheme.

The Honourable Mr. A. C. McWatters : The figure of £53,000,000 and
odd is the capital of the Merger Company and not of the Communications
Company.

Mr. S8arabhai Nemchand Haji : The point that I was trying to make
remains unaffected by the interruption of the Honourable the Industries
Member. My point was that this was an attempt to cover up the many
faults of the earlier companies by taking advantage of this new scientific
invention and also of the enthusiasm of the people for the new scientific
service,--to cover up the sins, as I said before, of commission and omission
of the wireless companies, because we find that one of the speakers in the
House of Commons distinctly referred, without being contradicted, to ‘¢ the
tragic history of British wireless policy, or perhaps it should be, lack of
policy ’’. Is it right that the sins of private companies should now be glossed
over by the Government helping a scheme which is intended for that pur-
pose and at the cost of the taxpayers, it may be, of India and of other parts
of the Empire ? These are just one or two points on which I should like

to have a definite pronouncement from the Honourable the Industries
Member.

But, in addition to these points of detail, there is one point of principle
on which I should like to have his opinion. While referring to the question
of the Indian Radio Company he said that 60 per cent. of the capital was
to be guaranteed for Indian subscriptions. Is that right 1

The Honourable Mr. A. C. McWatters: At the time of flotation G0 per
cent. was allotted for flotation in India.
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Mr. 8arabhai Nemchand Haji : And it was subscribed ?

The Honourable Mr. A. C. McWatters : That I cannot tell you. That
is the condition of flotation —that it was allotted. I do not know the actual
details os to how many people took it up.

Mr. Sarabhai Nemchand Haji : May 1 know if the Government of
India «pprove of the principle of reserving a certain amount of capital for
Indian shareholders in cases where publie utility companies and other eom-
panies which are likely to benefit by the policy of Government are eon-
cerned ? Is it the policy of Government that they approve of and adopt
the principle of fixing a proportion of Indian capital to non-Indian capital
in regard to public companies ? There is one other point and that has
veference to the position of the High Commissioner in connection with
contraets of a character similar to the one we are discussing. We find that
our ITigh Commissioner is utilised by the Government in England for pur-
poses which suit them and that he is left alone when something that can
bring glory and distinetion to India in regard to International and Imperial
affairs comes up for signature, (An Honourable Member : ‘‘ What is the
evidence ’’?) The evidence has already been referred to by my Honourable
friends Mr. Neogy and Mr. Das. It is to my mind a matter of humiliation
for India that while it was found possible for representatives of Canada,
Australia and South Africa to go to Paris for the Kellog Pact, Sir Atul
Chatterjee was prevented from crossing the Channel to put, as an Indian,
on behalf of his country his signature to this memorable pact. There is no
justification for utilising the post of High Commissioner in England for pur-
poses that suit the British Government and leaving him out in the cold wher
matters of international import are being considered. Sufficient has been
said here to convey to Government the feeling of the House on this matter,
and I hope the Government will benefit thereby.

Sir, T support the Resolution moved by my friend Mr. Roy.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Sir, I would like to offer a few remarks on this question. The
Resolution has, I think, been moved more with a view to finding out what
were the instrucitons of the Government of India to their representative in
London at this Conference. If that be the motive of the Ilonourable Mem-
ber who gave notice of this Resolution, I do not think I shall be very wrong
if 1 infer from the Honourable Mr. McWatters’ statement that the Govern-
ment of India gave the High Commissioner for India in London a sort of
watching brief on this Committee.

The Honourable Mr. A. C. McWatters : Something more than that.
He had a general watching brief, but we also sent definite instructions, first,
to watch over our financial interests as regards the Indo-European Tele-
graph Department, and, secondly, to watch over the interests of the public
as regards rates.

Sir Purshotamdas Thakurdas : Both these points I intended to refer
to as 1 proceeded. The first one is & general one, namely, to see that owing
1o the merger or any scheme which may be devised the public in India
have not to pay more for their telegrams hereafter. The second one is a
more particular one, and affects the finances of the Government of India.
Now: I feel that if there was euriosity to know further details regarding
the instructions of the Government of India to the High Commissioner,
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according to Mr. McWatters, there is practically nothing else to know.
and that brings me to the question of the personnel selected by the Govern-
ment ¢f India to represent them in this matter.

1 do not know if my friend Mr. K. C. Roy exactly meant all that his words
indicated when he referred to Sir Atul Chatterjee in his speech. But I ven-
ture to say that, if the Industries Department had taken care to consult the
Standing Advisory Committee in this connection, the Committee themselves
would have suggested the name of Sir Atul Chatterjee. I am not one of
those who spare criticism of Government or of their officers whenever I think
it is deserved, but I do feel that it is wrong to criticise officers of Govern-
ment who are not in the House to reply, and especially to criticise a person
of the standing of the High Commissioner for India in England, especially
after knowing Sir Atul’s special qualifications which have been enumerated
before this House by Mr. McWatters. I only hope that both Mr. Roy and
my friend Mr. Neogy did not mean what their remarks indicated, and I trust
Mr. Roy will think fit to explain his remarks to us and, if possible, withdraw
them in fairness to Sir Atul Chatterjee. I cannot help feeling that India
eould not have a wortheir person as its High Commissioner than Sir Atul
Chatterjee, and for this Conference there could not have been a more appro-
priate person selected than Sir Atul Chatterjee, irrespective of his posi-
{ion as lligh Commissioner for India. But I feel in this matter that those
Members who referred to Sir Atul Chatterjee may have been carried away by
the sin of omission, if I may use the phrase, on the part of the Government
of India in not appointing an Indian to represent the Government of India
for signature of the Kellog Pact at Paris. There I am sure this House
will be at one with the eritics of the Government of India. But that does
not mean that Sir Atul Chatterjee’s nomination to this Committee is to be
criticitsed. I for one feel that this House, if it could come to an open vote,

would unanimously approve of Sir Atul Chatterjee’s nomination on this
Committee.

The only question, Sir, is whether the Government of India have suc-
ceeded in adequately protecting the interests of those who use the cables
hcreafter. There is no doubt that if it was not necessary to come to some
arrangement with the cable companies, the radio companies would be able
to lower the rates and thus make available a much cheaper telegraphic service
to the public. But until the radio service is more perfect the cable com-
panies have to be maintained, and for strategic purposes also the cable
companies at the moment are necessary. It therefore was a difficult problem
focing this Committee in London, and although the details regarding the
fate of the Indo-European Telegraph Department or the Indian Radio Com-
pany here dre not available, I cannot help saying generally on the scheme
that the Committee have arrived at the most feasible solution of the diffi-
culty which they could possibly devise. I am one of those who would like
India to take her proper part in all such questions, but we have to realize
that we have not an Indian cable company at all, barring of course the Indo-
European Telegraph Department, and even the Radio Company has come
into existence only during the last two or three years and is, comparatively
speaking, a rising concern. Until therefore details regarding the fate of
the Indo-European Telegraph Department and the Indian Radio Company
are available, it is impossible to criticise this scheme in detail. But I would
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like to draw the Honourable Member’s attention to paragraph 42, to which
he himself referred, in the latter part of which it is said :

«¢ The Government of India will not be affected by the aceceptance of the reeom-
mendations detailed below although the precise terms of these arrangements may

possibly require revision ’’.

It is in the revision of the precise terms that I am afraid some injurious
effect may happen to the finances of the Government of India. 1 am sure
that the Department concerned will watch this very carefully and, if [ may
suggest to them, it may be useful after this discussion to consult the Stand-
ing Committee attached to the Department before this Department give
their concurrence to any suggestions which may come forward from London.
I have only one word more, Sir, to say with reference to my Honourable
friend Mr. Sarabhai Nemchand Haji’s remarks. It is perfectly true that the
Indian Radio Company did offer 60 per cent. of its shares to the Indian
public here. The whole lot was not taken up. But we still to-day bave
substantial holding in the name of Indian shareholders and that is about
all that has been possible up to now. I believe that the gnarantee given by
the Government when they gave the licence has been fully ecarried out,
although in the light of what has developed subsequently, it may be a matter
of regret to the Indian public that they did not take up all the 60 per
cent. which was made available. But the fault of it ean hardly be laid at
the doors of the Government.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : I am grateful to you for giving me this opportunity of support-
ing a Resolution which has been moved by one whom I greatly revere.
For the last 34 years of my life I have on rare ocecasions followed him ;
we were so apart from each other. In fact he took me to be a naughty
boy and he could hardly control me. But here I think he will forgive all
my past when I come to support him as also to tell him that this Resolu-
tion also does not please me, for this Resclution is very meek and humble.
He asks the Government only to lay on the table all the correspondence
between the Secretary of State and the Government of India. Now,
Sir, we know the meaning of this phrase ‘‘ laying on the table.”’ But even
in this matter of laying on the table, I am sorry that my friend has been
disillusioned by the Honourable Member for Industries who says that
certain confidential correspondence cannot be put on the table. This
iy the position in matters where we want either to interpellate or to move
Resolutions recommending certain things to the Governor General in
Council, and it were better for our dignity if we had not moved any Reso-
lutions like this. No doubt this is a very technical subject about which
I must confess before this House that I can hardly deal as ably as other
Members have done. But at the same time I must say that there is
another aspect of this Resolution which has been lost sight of and which
ought to have been echoed in this House by at least one Member, and
therefore I stood up, that is, the political aspect of the question. Now,
Sir, I would like to know how this beam service, wirzless service, cable
service, with countries outside Asia or outside India is at all beneficial
to the people of India, to the real people of India—! deo not mean those
who go to Europe every year in order to have a holiday, but those coun-
trymen of ours, I mean those real countrymen of ours who till the soil
and who find everything for us and for whom we come here saying that
we are representatives of the people. Now, Sir,........
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Mr. K. Ahmed : What about the Bengal Tenancy Bill and the
Swaraj Party !

Mr. Amar Nath Dutt : I shall be obliged if the Chair controls such
3ru.  effusions, '

A side issue has sprung up owing to the speech of my Ionourable
friend, Mr. Neogy. It is with reference to representation of India in
this matter. Now, Sir, I may also say the very same thing which has
been said by many others about the highest regard for the personality
of Sir Atul Chatterjee. I can also claim some amount of friendship with
him as a humble man, and probably we had some connections longer than
many here present. Be that as it may, I beg to submit that we know the
meaning of Indian representation in such matters, We have had repre-
sentatives of the type of Lord Sinha and the Maharaja of Burdwan and
scveral others. Does the Honourable Member on the other side, do the
Government seriously contend, that they are really representatives of
the people and are selected to voice the aspirations of the people 1 If
they were honest in this matter, they would have selected you, Sir, or
our revered leader Pandit Motilal Nehru. Sir, if they really wanted
Indian representatives, they would have chosen men like that, and not
men from their own service, who are more bureaucratie, if I may be per-
mitted to say so, than English bureaucrats. But be that as it may, I
say this only to remind the Honourable Member in charge of the Depart-
ment that the mere fact of Sir Atul Chatterjee being represented there
does not make us believe that really you meant to give India represent-
ation, and that you meant to benefit India.

Now, Sir, it has been said that India is the biggest consumer of the
wireless serviece, and if it is so and if India’s interest is at all to be con-
sidered, I submit that the Member in charge of this Department has no
other alternative but to place before the representatives of the people
the correspondence which he considers to be confidential and submit to us
confidentially that correspondence, if not to all of us, at least the Honour-
able Mover of this Resolution, whose honesty they cannot doubt.

Then, Sir, the Honourable Mover has said that this cable service is
a central link in many ways, but I submit to the House that this is a central
link in one thing, and that is in the matter of Imperial domination. It
ie a central link of British Imperialism, it is a central link of India’s
slavery.

I support this Resolution because I consider that by all these means
of communication England has been able to perpetuate our present con-
dition of slavery, and therefore I support my Honourable fricnd, the
Mover of this Resolution.

My Ilonourable friend, Mr. Joshi, was pleased to observe about the
real object of the merger. The real object of the merger is submerging
Indians and India’s interests.

Of course there are gentlemen who in supporting the. Resolution
have been pleased to observe that they would not embarrass the Govern-
ment. They would look to the business part of it apart from polities,
and so forth. These platitudes we are accustomed to hear, and I need
hardly reply to them.

With these few words I beg to support the Resolution,



THE CABLE AND WIRELESS BEAM MERGER. 245

Lala Lajpat Rai (Jullundur Division : Non-Muhammadan) : 8ir, I
had no intention of intervening in this debate but for the remarks that
fcll from my Honourable friend Sir Purshotamdas Thakurdas about the
value of India’s representation through Sir Atul Chatterjee. I do not
think we are discussing the personality of Sir Atul Chatterjee at all.
To me it is a question of principle. I want to insist that in all interna-
tional agreements, in all international conferences, if they are to be bind-
ing upon us in the present and in the future, we must be represented along
with officials by non-official representatives of India, who can speak
for nationalist India. It is not a question of anybody’s ability or any-
body’s bona fides, but it is a question of principle. These officials of the
Government of India, whether they are Indians or whether they are
Europeans, go under certain instructions ; they are bound by those
instructions and cannot go behind those instructions. I have seen the
best of them making representations or at least speaking in the name
of the (Government of India under instructions of the Government of
India. Therefore, I do not subscribe to the proposition that however
able an Indian may be in the service of the Government he can properly
represent India and bind it for all times to come in an international
agreement. I wish the Government to recognise that in the matter of
international agreements, and international conferences, India will re-
fuse to be bound by any agreements or decisions arrived at unless non-
ofiicial India is properly represented at these conferences. I take this
opportunity to state here that non-official India is to be reckoned with,
and it must be allowed a proper representation, in all international
gatherings and conferences.

Coming to this particular matter under discussion there is a provi-
sion in one of these agreements which has been brought to my notice by
my Honourable friend Mr. Neogy. In one of these agreements it is said
that ‘“ it is agreed that British control in all these companies must be
paramount.”’ May I ask this House, whether in agreeing to that provi-
sion, Sir Atul Chatterjee voiced the sentiments of India, the nationalist
India ¥ Why dia he agree to that provision ! If he agreed to that pro-
vision, it must have been under instructions from the Government of
India. Therefore, I submit, it is a very serious matter that officials of
the Government of India, which is admittedly a Foreign Government,
whether Indians or Europeans, should bind India in these agreements
behind the back of nationalist India. We have seen it in the case of
the airship service also. We have seen it in many cases. The world
is at the present moment revising all its programme of trade and in all
these conferences that are being held in different parts of the world,
India is always represented by officials appointed by the Government of
India and under instructions of the Government of India or the S«cre-
tary of State. Are we going to be bound by those decisions ! I snbmit
not, and that is a question of principle. In considering this Resolution,
I want to say nothing about the technical side because I do not know
anything about it. But I am perfectly certain that we on this side of
the House are voicing the sentiments of the nation that in all these inter-
national agreements with which India is supposed to be bound up now,
hereafter and for all times to come, we must be represented by a com-
Petent representative of non-official India and not by official Indians.
We know we have many competent and able Indians in the service of
Government. We do not question their bona fides, but they are trammelled
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by the conditions of their service and we eannot expect them to go against
the instructions which they have received from their masters, namely, the
Government. I have some personal experience in this matter, and I can say
that Indian official can be an exeeption in this matter. He is bound by
his instructions. Therefore, what we are fighting for is a question of prin-
ciple. We are making no reflections on the honesty or ability of Sir Atul
Chatterjee. We want to assert on the floor of this House that in all these
international agreements relating to trade or cable services or anything
else, Iudia must be represented by non-official Indians. There are men
like my Honourable friend Sir Purshotamdas Thakurdas, my Honourable
friend Mr. Birla and many others who can represent India quite ade-
quately and honorably in all commercial agreements. Why cannot
the Government select any one of them in order to give help to the officials
who are deputed for that particular piece of work 1

As the Government ignores practically all non-official India and takes
upon itself to settle all these agreements we must continue to protest against
this procedure and object to these agreements so that these agreements may
not be altogether binding upon us for all time to come. That is the only
question of principle which I wanted to enunciate in this debate.

Mr. K. C. Roy : Sir, the . House has got to deal with two very
astute Scotsmen in this matter. One is the author of the Report, Sir
John Gilmour, and the other is the spokesman of Government, Mr.
McWatters.

The Honourable Mr. A. 0. McWatters : I am an Irishman:

Mr. K. C. Roy : However, an Irishman in Indian matters is as
bad as any Scotsman. But he is one of the most brilliant members of the
Indian Civil Service, and I am not very anxious to cross swords with him.
My task however has been considerably lightened by my supporters. I
am particularly indebted to Lala Lajpat Rai who has given us his opinion
about Indian delegations in no uncertain terms. It was not several years
ago, when I was a Member of the Council of State, that a similar proposi-
tion ecame from Sir Phiroze Sethna. I then expressed the same opinion
as Lala Lajpat Rai, and I adhere to every word that Lala Lajpat Rai has
said to-day. .

Now I come to the remarks of Sir James Simpson whose presence I wel-
come. Ie has come with a great reputation to us and wxl'l prove a great
asset ; but I should like to enlighten him on two points. First of all there
is the principle whether a company of this sort should be State-owned
and State-worked. In 1923, the British Prime Minister laid it down as
an emphatic proposition that it is necessary in the interests of national
security that there should be a wireless system in that country capable of
commtfnicating with the Dominions and owned and operateq by the Stat.e.
This is the principle that has been denounced by the Baldwin Ministry in
1928. Now I ask my Honourable friend Sir James Simpson to find out
the reasons. | o

n another thing which interests the commercial community is
cheag;,l:-e telegraph rates,g to which my Honourable friend Mr. McWatters
has referred in a very subdued tone. What is the _repommendatmn of the
Gilmour Committee? Not the cheapest nor the minimum rate. Nothing
of the kind. They say : ‘‘ We will guarantee the commaunities concerned
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an efficient service at a reasonable rate.”” I ask Sir James Simpson to
find out what is the difference between a minimum rate and a reasonable
rate. 1 am quite sure, Sir, India will materially suffer as a eonsumer by
this new convention.

Then, Sir, much has been said about the representation of india at
this Conference. 1 am reverting to it again becamse Mr, McWatters ‘made
qpeual point of it. Perhaps very few know that I have kmown Sir Atul
ClmtterJee longer than any other Member of this House, and I have no-
thing to say against him.

Mr. President-: Longer than Mr. Amar Nath Dutt?

Mr. K. C. Roy : Longer than him, and I have known him longes
than any other Member of this House.

Pandit Motilal Nehru (Cities of the United Provinces : Nom-
Muhammadan Urban) : I dispute that.

Mr. K. C. Roy : You knew him in the United Provinces. 1 kmew
him before that when he was in a college in Calcutta. I yield to none in
my personal respect for him; but the question of the Indian delegation
is a matter of principle with me. Does Mr. McWatters know that Eng-
land was not represented by the Postmaster General nor by the Secretary
of the Post Office 2 England was represented by the Secretary of State for
Seotland, a hard-headed business man whose aid was necessary. And
he was assisted not by a permanent official from the Post Office or from
the Treasury. He was assisted by the Parliamentary Secretary to the
Treasury. Shall I give him one or two more instances ¥ Who represented
Canada® Sir Campbell Stewart, a newspaper magnate who only reeently
owned a large bloek of shares in the London Tsmes. And who was the
High C‘ommissioner who represented his Government at this Conferencet
The High (‘ommissioner of New Zeaiand. New Zealand has very little
to do with these companies. I hope 1 have convinced Mr. MeWatters that
the delegation sent to England to represent India‘’s interests at this Com-
ferenee was not the right sort of delegation.

Now, Sir, I come to Mr. MeWatters’ conclusions, I really envy him
because he has given us such a lueid exposition of the report without
bestowing an  additional word on any other subjeet. I am
simply lost in admiration of him. If he had joined the newspaper
press, he would have been in a better position than he is as a Member of
the Government of India. He has given us nothing—no news whatever,
except a few lines about the Indian Radio Telegraph Company being handed
over to Mareoni's or to the merger, whichever it is; but that news also
is so vague that this House should stand on its right to know what has
happened in this matter. I know there are difficulties and T know that
he is not in a position to disclose to us the internal affairs of private cor-
porations; but we are entitled in this House to know the full instructions
which he, as head of the department, issued to the Indian delegates and
other official papers and until then, until he has shown them to this House
or to the Standing Committee attached to his Department, I am not going
to withdraw my motion.

Now, Sir, a word about Sir Purshotamdas Thakurdas. I have already
rephed to him as regards the character of the delegation about which he
stressed so much. There is only one other point. He wanted to know the
object of my motion. I think he has known enough of Parliamentary

7SLA n
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life to know that it is the usual Parliamentary fornula to raise a debate
to get the sense of the House on a given matter, and that is my sole and
Vﬁhole object. I leave the decision on my motion to the sense of the
ouse.

The Honourable Mr. A. 0. McWatters : Sir, I think it is perhaps
only natural that on a subject of this kind the debate was apt to wander
somewhat far away from the real subject of the discussion. The Resolution
asks Government to lay on the table ecertain papers and even the Honourable
Mover of the Resolution has admitted that the bulk of the papers, practi-
cally all of the papers, which I mentioned could not be laid.

‘With regard to our instructions to the High Commissioner, in reply to
a definite question from Sir Purshotamdas Thakurdas, I have given the
answer that our instructions were simply this, that he was to look after
the interests of the Government of India, particularly in respect of the
Indo-European Telegraph Department, and specially to consider the
interests of the telegraph-using public. Those were our definite instructions.
So. as far as that part of the Resolution is econcerned, I maintain that I have
done everything that this House could expect us to do, and also 1 have
endeavoured to throw such light as I could—I hope 1 did not mix it up in a
maze of words—upon the very difficult technical and financial arrangements
which are involved in these proposals ; and in spite of what Mr. Roy has
said, I am going to continue in the same spirit to answer one or two
questions which have been put to me since I made my first speech to-day.
The Honourable Mr. Das specially referred to the fact that these proposals
had been forced upon our Indo-European Telegraph Department. I am
afraid in some of the things he said he was not quite clear in his own
mind about the Indo-European Telegraph Department and the Indo-
European Company, which are two very different things. The Department
aets with the Company as I explained ; but the Company is a purely private
company and it, like our department, remains entirely outside the merger ;
so that they are affected in exactly the same way ws-g¢-vis the Communiea-
tions Company as our Indo-European Telegraph Department will be. I ex-
plained that as regards our direct income from the Gulf traffic and from the
Persian traffic we were in no way affected by it ; but where we are affected
by it is in its reverberation upon our joint purse. I pointed out, as stated
in paragraph 42 of the report, that the joint purse system would remain
unchanged ; and Sir Purshotamdas Thakurdas quite fairly pointed out the
last sentence of the paragraph which said that the precise arrangements
might possibly require revision, and it was for that very reason that I said
in my first speech that the Government of India proposed to enter into
correspondence with the Home Government before they considered the
question of giving their final adberence to the proposals ; it was exactly
for the reason that we wanted to be absolutely certain of our position
vis-a-vis the new Communications Company, and how we would he placed,
that we have not as yet given our definite adherence to these proposals.
Now, Sir, Mr. Haji asked me two definite questions ; first of all, in
copnection with the method by which the standard net revenue had been
obtained—£1,875,000—and he appeared to quote from some paper dated
about May, which referred to the figure having been obtained on figures
of earnings of two years back. To begin with if it is a paper dated May,
it has nothing whatever to do with the subject of this Conference, because
the proposals were all of a later date than that. In the second place, I
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would point out that he has forgotten that this figure relates both to cables
and wireless services, and two years ago the wireless was praectically not in
existence. So obviously the rate we are referring to now had nothing to
do with the earnings of two years ago. Then again he asked me definitely
whether the fact that the Government of India had insisted or arranged
for 60 per cent. capital of the Indian Radio Telegraph Company being
allotted in India was part of a general policy. I would point out that
this company had to receive a licence from the Government. They could
not operate without a licence from Government. Therefore, in this case,
there was a special reason, apart from any general policy, why Govern-
ment was perfectly entitled to lay down conditions of that kind.

1 do not wish to deal with any questions which seem to me to go outside
the subject of this discussion, or to argue again the merits of the represent-
atives whom we chose. I think I answered that as well as I could in my
original speech. The majority of the representatives of the various Govern-
ments were of course officials. As a matter of fact, this Conference took
place at very short notice. I think we had about a ‘week’s notice. The
matter was considered to be of great emergency. So that in the normal
course such official representation as was avzilable was adopted by a
majority of the Governments concerned.

I think, Sir, that I have nothing else to say. I think that I have
really in substance done what the Honourable Mover of the Resolution wants
me to do, but I am sorry I cannot accept the Resolution.

Mr. President : The question is :

‘‘ That the following Resolution be adopted :

¢ This Assembly recommends to the Governor General in Couneil that he may be
&eaood to lay on the table all correspondence between the Seeretary of State and the
vernment of India relating to the cable and the wireleas beam merger scheme,

certain conclusions of which were recently announeed both in London and in Indi

The Assembly divided :
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The motion was adopted.

RESOLUTION RE THE HAJ PILGRIM TRAFFIC.

Haji Abdoola Haroon (Sind : Muhammadan Rural) : Sir, I rise to
move the Resolution that stands in my name. It runs as follows :

¢¢ This Assembly recommends to His Excellency the Governor General in Council
that a mixed Committee of officials and non-official Muslims, with a clear non-official
majority, be appointed to hold an open enquiry and take evidence, with a view to
investigate the entire question of the facilities for pilgrims proceeding to the Hedjaz
from Caleutta, Bombay and Karachi ports, the duties and powers of the Protectors
of Pilgrims and the Haj Committees and all matters pertaining to the pilgrim
traffie, and to make the necessary recommendations for providing better arrangements
for the pilgrims and mitigating their hardships and inconveniences ',

Sir, before 1 say anything on this Resolution, I think it my duty to
point out that the Haj is a subject in which both the Government and the
pecople should take the liveliest interest. It is a fact that about 30 to 40
thousand Mussalmans reach Jeddah every year by ships from Karachi,
Madras, Calcutta and Bombay. Pilgrims from many foreign Islamic coun-
tries come to India and they embark for the Holy Lands from the Indian
ports. If we provide them also with facilities in this connection they will
earry a good impression with them as those of our Indian pilgrims who have
seen the arrangement and management of the Egyptian and Java Govern-
ments for the facilities of the pilgrims carry a good impression with them.

The Government are aware of the fact that more Mussalmans live under
the British Government, and therefore the British Government’s duty
towards Mussalmans is greater than even any other Moslem State. With
these prefatory remarks, I shall pass on to the Resolution.

8Sir, no year passes by in which the Moslem newspapers in India do not
publish the complaints of the Mussalmans regarding various hardships of
the pilgrims. It is an old sore, and in the interest of the Government it is
necessary that this question should be thoroughly investigated once for all.



Now 8ir, I submit some of the hardships of the Haj pilgrims :

1. The Passage Money.—The passage money is too high. Before 1914
the passage rate of all the companies was about Rs, 40 (single) for deck.
In 1914 when there was no competition of the shipping companies it rose
from Rs. 40 to 100. The passage fare Rs. 120 (return) was the maximum of
the war time. After the war the Government fixed Rs. 195 as the maximum
and the shipping companies ( Messrs.  Turner, Morrison and Company and
the Nimazi Company) settled among themselves and generally charged
Rs. 195 during the pilgrim season. When the Shustri Company fixed
their rate of steamers for Jeddah the above two companies reduced their
rates. But last year this company also joined them and all the three
having settled among themselves generally charged Rs. 195.

2. Hardships in the Ships.—As regards space, I beg to submit that the
pilgrims sit on board of such vessels in greater number than the accommo-
dation is set apart for them. A good many Hajis do not find seats even to
sit on. It also happens that sharp and well-versed people go and monopolize
a lot of space and the other poor and ignorant people go about begging for a
little space and no one listens to them.

Under the present arrangement, the luggage of the pilgrims is so
mixed up that several Hajis do not find their luzgage and consequently have
to beg their daily bread in the ship.

There is a general complaint that no attention is paid to the cleanliness,
proper ventilation, lights, ete.. in the holds where most of the Hajis are
packed up. According to rules some space in the ship is allowed for the
pilgrims for rest and fresh air, but it generally happens that that space is
also occupied by the pilgrims. When a complaint from the members of
the Haj Committee is made to the captain of the ship, he replies that he is
powerless and he cannot fizht with the Hajis.

There is no Muhammadan Hindustani shop or contractor in the ship to
sell Lread, butter, mutton, tea, etc., at a recasonable price. The first few
days most of the Ilajis get sea-sick and are not fit to prepare anything for
themselves and thus go without food for a number of days. The ships
convey no stock of ice, and aerated waters in sufficient quantity.

The fuel wood supplied to the Hajis is sometimes damp and thick.
The trouble of breaking it and getting it dried is very great.

In the ship, the sweet water is not so freely distributed and there is
great scarcity of it. Besides about 1,200 pilgrims or so get sweet water at
one place and at a limited time which causes great trouble to the pilgrims.

Latrines and bath rooms are not in sufficient numbers and generally
there is no light in them. Females are not provided with separate latrines.

There has been a complaint regarding the manner in which the dead
pilgrims (both males and females) are, under the present arrangement,
thrown into the sea.

. 3. Disinfection and Medical Inspection—The separation of female
pilgrims from their relations or husbands at the time of disinfection and
medical inspection is one of the troubles met with by the pilgrims before
cmbarkation. Tnis separation begins from the time the disinfection and
medical inspection commences and lasts even in the ship when several
wolnen are seen erying and requesting other pilgrims to go in search of
their husbands or relations. e
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4. Treatment at disinfection embarkation and disembarkation—It is
admitted on all hunds that the majority of the pilgrims being illiterate
people do not know all the rules and regulations of disinfection, embarka-
tion and disembarkation, and thus when they give any cause to the authori-
ties concerned they are very harshly treated.

5. Hardships at Kamaran.—Before the war all pilgrims had to be
medically examined at the port of embarkation. Thereafter, owing to both
Kamaran and Jeddah being then under the Turkish Government, pilgrims
had to be examined at one of those ports. If they were examined at
Kamaran, they had not to be examined at Jeddah and vice versa. In any
case the pilgrims were charged pilgrim dues once only either at Kamaran
or at Jeddah. Now since the war, the pilgrims have to be examined at both
places, Kamaran as well as Jeddah, and have to pay pilgrim dues at both
ports. There does not seem to be any need for examination at Kamaran
as it is now a British port. By the time the pilgrims reach Kamaran, they
have already been on board the ship for over 10 days, the period of segre-
gation. In any case pilgrims are examined at Jeddah by the Hedjaz Gov-
ernment, so that an examination at Kamaran by the British Government
would appear to be purposeless. 1 may here mention that the Javanese
pilgrims have not to go to Kamaran.

6. Thefts at Kamaran.—At Kamaran a pilgrim has to undergo a
guarantine of 24 hours and he has to suffer the troubles of transhipment
and to carry a small portion of his luggage with him, leaving his belongings
in the ship. The ship authorities are not responsible for the theft of the
things left on board, for such are the conditions printed on the tickets,
and consequently actual thefts are committed without any redress.

7. Pilgrim Camps.—The question of the pilgrim camps at the various
pilgrim centres is very important. I have sufficient experience of the
pilgrims’ camp at Karachi and I can say that there is much to be done
there for the facilities of the pilgrims with regard to accommodation,
sanitation, medical arrangements, issuing of passports, inoculation, water
arrangements, ete.

8. Haj Committees.—At present it is not known what the duties,
powers, and responsibilities of the members of the Haj Committees are,
and in the absence of this the Haj Committee members can do no practical
good to the pilgrims. Unless the question of the Haj Committees is
thoroughly reconsidered no good will come out of their appointment. It is
therefore necessary that the question of the formation of the Haj Committees
should be reconsidered and the duties of such Haj Committees be properly
defined by some rules and regulations.

9. Procedure for getting Bingle Tickets very difficult.—The procedure
for obtaining single tickets for those who are bona fide not returning to
India is a difficult one. It is with great difficulty that these tickets are
obtained at present.

10. System of Return Tickets—The present system of getting a
refund of the difference between the single and return fares in case of
those who do not return to India should be considered and the system made
easier.

11. Bystem of deposits and unclaimed deposits—It is also necessary
that the present system of receiving deposits from the Haj pilgrims and
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the disposal of the deposits be enquired into. In what manner thousands
of rupees lapse to the Deposit Fund at the various pilgrim centres is also
a question that should be thoroughly investigated. Thousands of rupees
are realized from interest on deposits. In what manner that interest is
utilized is also a question that should be investigated.

12. Jeddah Arrangements—-Other Governments have their specfal
arrangements for their pilgrims at Jeddah regarding protection, medicines
and other necessities of the pilgrims. Similarly, there should be a speeial
department on behalf of the Indian Government at Jeddah to look after
the convenience of the pilgrims.

Conclusion.— Before concluding 1T beg to submit that I am quite sure
that, constituted as I suggest the Committee should be, the vexed question
of the hardships of the Haj pilgrims will be solved in a manner which is
likely to result in the best interests of India.

With these words I commend this Resolution to the unanimous accept-
ance of this House.

The Honourable 8ir Muhammad Habibullah (Member for Education,
Health and Lands) : Sir, T feel that it will be regarded as superfluous if
I should try to give an assurance to the House in general, and to my
Muslim brethren in particular, of my deep interest on behalf of the Hajis.
Indeed I should deem it my duty, nay, a privilege, if I could do something
to alleviate their sufferings, so far as they are reasonable, legitimate and
genuine, When this Resolution was put into my hands my mind worked
in a particular direction for the purpose of solving the object which the
Honourable Mover has in mind. It seemed to me, and I may say that it
still seems to me, that the better way of tackling the problem would be in a
m3nner that 1 shall venture to explain. Honourable Members must be
aware that at the present moment, although the Haj pilgrimage is a
central subject, the responsibilities of the Government of India in that
matter are discharged through the agency of the Provincial Governments,
and may I add that most of the Provincial Governments are aided in their
turn by what are termed as Haj Committees, with of course a prepond-
erating Muslim element thereon. I bave so far not received very definite
complaints in regard to what the Honourable Mover has depicted in his
very interesting speech. It seemed to me therefore not only fair but very
necessary that to elucidate the real position I should agree on the floor of
the House to communicate to the Provincial Governments this Resolution,
together with any debate that may ensue thereon, and ask them to express
their own views after consulting their Haj Committees ; and, on receipt
of those reports from the various Provincial Governments, it was again
my intention that I should lay the whole correspondence on the table of
the House.

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural): What
about the conference you have already had and the questions asked in
this House during the last two years ¥ Was not the Honourable Member
In a position to deal with the Provincial Governments and the Haj Com-
mitiees previously with regard to all the grievances !

The Honourable Sir Muhammad Habibullah : Yes, they were re-
ferred to the Haj Committee ; and after laying them on the table of the
House invite for consultation with me the Muslim Members of the Legis-
lature and discuss with them the issues which emerge as a result of those
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reports. If as a resnlt of such discussion it was found necessary to
appoint a Committee, there would be ample material for the investi-
eation of the Committee. I may remind the Ilouse that on two previous
occasions it was my privilege to be helped greatly by my Muslim
brethren in the Legislature, When, in 1925, T attempted to amend the
Indian Merehant Shipping Act with a view to the introduction of the
system of return tickets, and then again in 1927 when I wmade another
attempt for the purpose of amending the same Aet so that the pilgrims
who were detained at the port of embarkation for a period beyond that
which was regarded as reasonable should be entitled to compensation from
the shipping companies, 1 adopted the procedure of seeking the help of
the Muslim Members of the lLicgislature for the purpose of fortifying
myself, with real Muslim public opinion, I may also inform the Iouse
that in connection with the consideration of this Resolution T came to the
conclusion that the timme had come when not only the Provincial Gov-
ernments should be aided by Haj Committees with a preponderating Muslim
element thereon, but that the Government of India should also eall to its
aid a Committee more or less of the type of what is known as a Departmental
Advisory Committee. Indeed we have already the Standing Emigration
Committee whose work and whose utility are beyond description. They
render such useful help that 1 am tempted to think that if a similar Com-
mittee was installed for the purpose of helping the Department in charge
of pilgrimage great benefit would be derived and such of the complaints
which do not now reach the ears of the Government of India through
responsible sources may come to us through the medium of that Advisory
Committee, and we shall then be in a position to act aceording to their
adviee. This, Sir, was the brief outline of the plan which I had envisaged
in my own mind when this Resolution was tabled and I claim, if 1 may
say so, that there is some merit in the suggestion that 1 have put forward.
At any rate it deserves some consideration.

Mr_ K. Ahmed : Tabled by all the Muslim Members of the Assembly?

The Honourable 8ir Muhammad Habibullah : But if the Honour-
able Muslim Members of this House feel strongly that a committee of
enquiry should be appointed, I shall certainly not oppose it. (Cheers.)

I have not paid one of my rare visits to this House, for the purpose
of opposing the Resolutiom, or for exhibiting anything like an uncom-
promising attitude. (Cheers.) If the Muslim Members of this House feel
that they will be satisfied with nothing short of an appointment of a Com-
mittee, T repeat that, on behalf of the Government of India I shall aceept
their verdiet (Cheers). But at the same time let me inform the House
that T am prepared to accept the Resolution subject, of course, to the
usual conditions. The first condition, as Honourable Members will realise,
is one which will lie in their own hands—I mean the appointment of a
Committee should be approved by the Standing Finance Committee, and
the funds therefor voted by this House. The second is more or lesy the
usual condition, namely, that the Government of India will reserve to
itself discretion in regard to the choice of the personnel and the terms
of reference to that Committee. And one last condition which Honourable
Members will recognise is one of importance, and it is this, that the activi-
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ties of this Committee will be confined only to arrangements made ;n
India. (An Honourable Member : ¢ What about quarantine condmopst ")
This condition is necessary, I was going to explain, in order to avoid the
Committee, if appointed, alaiming to investigate such matters as the
quarantine arrangements made at Kamaran, which is in the Persian Gulf,
or in the Hedjaz which, as Honourable Members know, is a foreign terri-
tory. (An Honourable Member : ‘‘ Is it 1’’) That is how I understand
it.  Well, it will obviously be impossible. . ..(Mr. K. Akmed : *‘ Protected
by the British.’’) Everybody is protected by the British. It will, there-
fore, be obviously impossible to bring the affairs of Kamaran and the
Hedjaz within the ambit of a Committee set up by the Government of
India and whose jurisdiction must certainly begin and end with Brm.sh
India. I just wanted to make this position sufficiently clear. If my Muslim
brethren are willing to accept those conditions, and if they insist on the
aprointment of a Committee as the only step towards the investigation pf
the grievances of the pilgrims, I repeat that I am quite willing to accept it.
(Cheers.)

Maulvi Mohammad 8hafee (Tirhut Division : Muhammadan):
Sir, I rise, with your permission, to lend my support to the Resolution
moved by my Honourable friend, Haji Abdoola Haroon. Before I do

80, 1 have to thank the Honourable S8ir Muhammad

40 r.x. Habibullah for the frankness with which he has put
his case and for the sympathy he has shown in the troubles of the Hajis.
Sir, it fell to my lot in the very beginning of my career as a Member of
this Assembly to study all the Acts, the rules and the regulations
regarding Hajis from the ecarliest times. I have studied them with
industry and care, and I think [ can understand the implications of
these Acts and these rules and regulations. I thought at that very
moment that these rules and regulations were not made with reference
to the life, the feeling and the sentiments of the people who were
concerned with those laws and for whom they were made. Fortunately,
svon after that, I had to fight for the opening of the Haj season that year
and we had to force our way to Hedjaz because the Government discouraged
the Haj in that season. I had to travel myself to the Hedjaz. Although
1 was offered some very comfortable position on my journey to the
Hedjaz, I preferred to go through all the minute details through which
the poor pilgrims had to pass.

Mr. President : Order, order. I do not desire to interrupt the
Ilonourable Member, but I hope he will realise that the issue between
the Government and the House is not whether a Committee should or
should not be appointed. The Government as I understood the
Honourable Member is prepared to appoint a Committee if the Muslim
Members want it and if they accept the conditions indicated by him.
So the discussion should better be confined to the acceptance or other-
yise dof the conditions which the Honourable Member has Just men-
ioned.

. Maulvi Mohammad Shafee : I was just going to refer to that. It

18 only for that reason that I have risen to speak. You will see that

the object of the Resolution is to get a Committee to go into all these
L73LA b
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details and find out for this House all the grievances whioh the Iiluis
_really suffer from, from the time they leave their homes till the time

. when they reach the place up to which the British Government have
" got their influence.

Mr. President : The Government has no objection to the appoint-
ment of a Committee. '

Maulvi Mohammad Shafee : If they left out the troubles at Kamaran,
which is ‘so far as I know under the influence of the British Govern-
ment, although I have been told that it is directly under the control of
the British......

The Honourable 8ir Muhammad Habibullah : No, no.

Maulvi Mobhammad S8hafee : However it is certainly under the
influence of the British if not under their direct control. 1 am certain
about that. Therefore, I was telling you, Sir, that we have got to
see whether the rules and regulations which are at present in vogue
for the Hajis are to be overhauled all through or not. That is the point.
If you only want to touch the question so far as the Indian pert is
concerned, it is not of much avail. We have got to go beyond that.
We* have got to go to that limit up to which we find that the British
Government can influence the authorities who are working in those
places. That is the real point. I was going not to ask for the appoint-
ment of a Committee. If it had been my Resolution I would have
asked for the eléction of a- Committee by this House. However, it is
not the Resolution before the House. Therefore I confine myself to
peinting out......

. Mr. President : The Honourable Member is entitled to move an
amendment.

Manlvi Mohammad 8hafee : I have not done so. However, my point
is that we have got to go over the whole thing. I am trying to bring
out before the Honourable Member in charge of this Department that
‘it will not do to touch one part and leave the other part at the mercy
of the authorities who are dealing with it at present. Of course we
.do not want that the British Government should be dragged into a
matter in which they have no concern. That would of course be beyond
the power of the British Government, but so far as we can go we
ought to go. If we are satisfied by our private talk with the Honourable
Member in charge that the British Government cannot go into that
question, if we feel that the British Government is helpless there, we
cannot press it ; but if we are not satisfied as regards that point we
shall certainly press the point. One point T was going to urge most
strongly is that the Honourable Member will remember when consti-
tating the Committee that the Committee which is required to be
formed is one of official and non-official Moslems with a majority of
non-officials. That of course has to be seen because it is then and then
alone that you will be able to know the public mind. If on the other
hand you make your choiece......

The Honourable 8ir Muhammad Habibullah : I have not tried to
discuss any smgle item-in the Resolution. I have not expressed any

difference of opinion: so far as the constitution of the Committee is
concerned and I do not think it is necessary.
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Mr. President : I think it would be a much better course for
Honourable Members representing the community to meet Sir Muham-
mad Habibullah before the next non-official day approaches and discuss
the whole question with him. There is hardly any difference of opinion
between Government and non-official Members in this matter, and I
do not see why they could not come to an understanding on the question
and save the time of the House.

Maulvi Mohammad Shafee : I don’t think we should leave this
opportunity. This Resolution may be passed and there is nothing.....

Mr. President : If Honourable Members do not want to come to an
agreement with the Government they are entitled to do so, but if there
is a chance of agreement there is no reason why it should not be taken.

Maulvi Mohammad S8hafee: If the particular restrictions were
removed from the offer made by Government, the Resolution might be
passed to-day. I do not want to miss this opportunity.

Mr. President : The object is to get something from the Government.
That can be more effectively had by the course I have suggested.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 6th September, 1928.
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